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1.0 Introduction and Qualifications 
I am a Principal Toxicologist and Director of Toxicology and Occupational Health at CTEH, LLC 

(CTEH®). CTEH® has several specialties including toxicology, human health risk assessment, 

industrial hygiene, indoor air quality, and chemical emergency response.  

I hold a Bachelor of Arts degree in Biology from Hendrix College in Conway, Arkansas, USA 

(1996) and a Ph.D. degree in Interdisciplinary Toxicology from the University of Arkansas for 

Medical Sciences in Little Rock, Arkansas, USA (2001). Since receiving my Ph.D. in 

Interdisciplinary Toxicology, I have been actively involved in the areas of toxicology and 

industrial hygiene. From 2001-2003 as a postdoctoral fellow, I conducted human cancer research 

at the National Institute of Environmental Health Sciences in Research Triangle Park, North 

Carolina, USA. Since 2003, I have been active at CTEH® as a consultant in the areas of human 

and environmental toxicology and industrial hygiene and have been involved in hundreds of 

projects involving the assessment of chemical exposures and their effects on humans and the 

environment. As a toxicologist and emergency responder, I routinely assist in the determination of 

disease causation by evaluating chemical exposures and the scientific evidence relating exposures 

to human diseases according to the methodology of toxicological causation analysis. In addition, 

I am certified in the comprehensive practice of industrial hygiene by the American Board of 

Industrial Hygiene (CIH #11135CP) and am a Certified Safety Professional (CSP #33934) as 

determined by the Board of Certified Safety Professionals.  

I am a member of the Society of Toxicology, the South Central Chapter of the Society of 

Toxicology, the Occupational and Public Health Specialty Section of the Society of Toxicology, 

the American Industrial Hygiene Association, and the American Conference of Governmental 

Industrial Hygienists. I have written numerous peer-reviewed publications in toxicology and 

related fields. A list of my publications is included within my attached curriculum vitae (Appendix 

A). 

Toxicology, a blend of biology, chemistry, and medicine, is the science of the adverse effects of 

substances (e.g., chemicals, physical agents, drugs) on biological systems including the effects, 

the recognition, and the mechanisms of a chemical-related disease. Whether a substance is toxic 

depends upon two inseparable criteria: 1) the intrinsic nature of the substance, and 2) the dose, or 

how much of a substance the individual actually takes into their body. In toxicology, we study the 

dose-response of chemicals on biological systems, with emphasis on understanding the 

mechanisms of harmful effects. Toxicologists also provide expert opinions with respect to 

causation in toxic tort litigation. As stated by the Federal Reference Manual on Scientific Evidence 

(Federal Judicial Center, 2011), “In tort litigation, toxicologists offer evidence that either supports 

or refutes plaintiffs’ claims that their diseases or injuries were caused by chemical exposures.” 
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2.0 Scope and Mandate 
I was asked to review the available information regarding the styrene vapour release incident of 
07 May 2020 at the LG Polymers India (LGPI) factory in Visakhapatnam, Andhra Pradesh, India 
and to provide opinions on the potential human health effects of styrene vapour. I was also asked 
to review the findings contained in the Interim and Final Report of the Joint Monitoring Committee 
constituted by the National Green Tribunal (NGT). The committee constituted by the NGT (NGT 
Committee) has issued two reports; an Interim Report dated 17 May 2020 (Interim Report) and a 
Final Report dated 28 May 2020 (Final Report) (Collectively referred to as the NGT Reports). The 
opinions stated in this report are based on my education, training, and experience in the fields of 
toxicology, industrial hygiene, chemical emergency response and chemical safety and my review 
of the referenced information. All of my opinions in this report are stated to a reasonable degree 
of scientific certainty based on the information currently available to me.  

The comments and opinions expressed here are restricted to the contents of the reports prepared 
by the NGT Committee. Many facts remain unknown regarding the impacts to people as a result 
of the incident at LGPI. I reserve the right to update my opinions and supplement this preliminary 
report as more needed information is made available.  

3.0 Sources of Information and Materials Reviewed 
In formulating my opinions for this report, I have reviewed materials produced by LGPI, including 
documents related to photo and video documentation before and after the incident, air monitoring 
data, safety and compliance documentation, meteorological data, environmental sampling reports, 
and other technical information about the LGPI plant and the events of 07 May, 2020. I have also 
participated in interviews of LGPI employees who were present at the factory at the time of the 
incident, were responders to the factory upon notification of the incident, or otherwise had 
information pertinent to my evaluation of the incident. In addition, I have reviewed scientific 
literature concerning the toxicology of styrene and styrene inhibitors, including the studies cited 
in this report. These types of materials are scientific resources that are used to support the expert 
opinions of toxicologists in matters regarding allegations of exposure and the risk of resulting 
health effects. A list of the documents I have reviewed that are specific to this case is set forth in 
Appendix B. In addition to these materials, I am also drawing upon my education, training, and 
experience. 

4.0 Preliminary Observations 
Through my preliminary investigation of the facts currently available on the details of the LGPI 
styrene gas release and the known chemical and physical properties of styrene monomer, I make 
the following preliminary observations to a reasonable degree of scientific certainty based on 
available information.  

 The styrene release on 07 May 2020 at the LGPI factory was a short-term event that was 
mitigated within 24 hours of onset with transient impacts to offsite locations.  

 Styrene monomer is short-lived in the environment. It does not cause chronic or delayed 
health effects as a result of short-term, acute exposures. Styrene also does not significantly 
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bioaccumulate (build up in organs or tissues) in people, wildlife, biota, or plants as a result 
of short-term, acute exposures. In fact, following an investigation in and around the LGPI 
facility and the neighboring community that concluded on 10 May, 2020 (3 days after the 
release), the  team representing the National Environmental Engineering Research Institute 
(CSIR- NEERI) and the CBRN Expert Team of 5th Battalion, NDRF, determined that it 
was safe for all residents to return to their homes (as set forth in the report dated 14 May 
2020 referred to as the NEERI – CBRN Report henceforth). 

 To my knowledge, in over 90 years of commercial production and use, there have been no 
reports of human fatalities resulting from inhalation of styrene vapours. There is thus no 
reason that LGPI could have anticipated the possibility of fatalities from a styrene vapour 
release from its plant. 

 The levels of styrene exposure would most likely have been highest within the LGPI plant 
and near Tank M6. However, LGPI responders onsite experienced only short-term health 
effects such as skin and eye irritation and breathing discomfort, which is consistent with 
the expected health effects of styrene vapour exposure. The one responder who had direct 
chemical exposure at the tank during the initial approach incurred skin blistering but 
sustained no serious internal injuries. This dermal injury was due to spillage of NDM/TDM 
inhibitor, rather than styrene vapor exposure. There were no more serious effects to the 
responders onsite, and no responder fatalities. Thus, if the highest exposure levels nearest 
the tank did not result in serious injuries or fatalities, then reports of such effects at much 
greater distances must be questioned. 

 I have reviewed limited medical records (Appendix C) of a resident in the community who 
had pre-existing conditions and symptoms that could not be related to exposure to styrene, 
highlighting the importance of objective medical evidence in the evaluation of the impacts 
of this event to each individual. 

 Many reports in the media of impacts to the community offsite are inconsistent with the 
known effects of styrene vapours and must be further investigated to determine their 
accuracy. 

 LGPI employed a robust system of air monitoring instruments to monitor styrene 
concentrations around the storage tanks and in other areas of the factory. These air 
monitoring systems were equipped with alarms that operated properly on 07 May 2020 to 
warn LGPI employees of the styrene release so that the factory emergency response plan 
could be initiated.  

 Several of the findings of the NGT Committee that visited Visakhapatnam for several days 
beginning around 09 May 2020 are incomplete and/or incorrect. In particular, their 
conclusions as to the human impacts of the incident on an estimated 3000 people are 
premature and could not have been based on a complete investigation due to the limited 
time of their visit to the affected areas. 

 The LGPI responders undertook broad mitigation measures in the face of a very dangerous 
situation that could have resulted in a catastrophic explosion with many casualties, both 
onsite and offsite, if not for their actions. The LGPI responders did what they were trained 
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to do in a styrene polymerization incident: control the reaction at all costs to prevent a 
catastrophic tank failure, fire or explosion. 

5.0 Styrene Monomer 
Styrene monomer (styrene) has been produced commercially since the 1930s (ATSDR, 
2010). Hundreds of thousands of workers are exposed to styrene annually in a variety of industries, 
including manufacture of reinforced-plastics, styrene polymerization, styrene-butadiene rubber 
manufacturing, at styrene-polyester resin facilities, and at photocopy centers. Styrene occurs 
naturally at low levels in certain foods, including meats, nuts, fruits, vegetables, and some 
beverages. Styrene is also found in automobile exhaust, cigarette smoke, and food packaging 
(ATSDR, 2010). People can detect the odor of styrene at much lower levels (as low as 0.015 ppm) 
than those that may cause health effects. Styrene and its metabolites can be measured in blood and 
urine for a short time after exposure (ACGIH, 2015).  

5.1 Chemical/Physical Properties of Styrene and Related Compounds 

The chemical and physical properties of styrene and incident-related compounds are provided 
below in Table 1.  

Table 1. Physical and Chemical Characteristics of Styrene and Incident-Related Compounds 

 

Styrene Styrene Oxide 
4-tert-Butylcatechol 

(TBC) 

N-Dodecyl 
Mercaptan 

(NDM) 

Tertiary 
Dodecyl 

Mercaptan 
(TDM) Hydroquinone 

CAS Number 100-42-5 96-09-3 98-29-3 112-55-0 25103-58-6 123-31-9 

Chemical 
Formula C6H5CHCH2 C6H5CHCH2O C10H14O2 C12H25SH C12H26S 

 
C6H6O2 

 

Chemical 
Structure 

   

 

 

 
Molar mass 

(g/mol) 104.15 120.15 166.22 202.4 202.4 110.11 

Appearance Viscous 
colorless liquid 

Clear, colorless 
or 

straw-colored 
liquid 

White solid 

Oily, colorless, 
water-white, or 

pale-yellow, 
liquid 

Clear white to 
pale yellow 

liquid 

Light-tan, light-
gray, or 
colorless 
crystal or 
solution 
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Styrene Styrene Oxide 
4-tert-Butylcatechol 

(TBC) 

N-Dodecyl 
Mercaptan 

(NDM) 

Tertiary 
Dodecyl 

Mercaptan 
(TDM) Hydroquinone 

Odor 

Sweet, 
aromatic  

(pure); sharp, 
penetrating, 
unpleasant 

(commercial 
grade) 

Sweet, pleasant Phenol-like 
Mild skunk 

odor 
Repulsive, 
mercaptan 

Odorless 

Odor 
Threshold 0.015-25 ppm 0.06-0.4 ppm 1 ppm 0.5 ppm 0.1-0.6 ppm N/A 

Density 0.9 g/cm3 at 
25°C 

1.1 g/cm3 at 25 
°C 

0.001 g/cm3 at 20 °C 
0.84 g/cm3 at 

20 °C 
0.86 g/cm3 at 20 

°C  
1.33 g/ cm3 

at 20 °C 
Vapour 

Density (air = 
1) 

3.6 4.3 Not available 7 7 3.8 

Melting point -30.7 °C -35.6 °C 54.3 °C -7.0 °C -7.5 °C 172 °C 
Boiling point 145.3 °C 194.1 °C 285.0 °C 274.0 °C 227 °C (min) 287 °C 

Flash Point 31 °C 74 °C 113 °C 128 °C 90 °C 165 °C 

Vapour 
Pressure 

6.40 mmHg at 
25 °C/ 

855 mmHg at 
150 °C 

0.3 mmHg at 20 
°C 

0.003 mmHg at 25 °C 
<1-3 mmHg at 

25 °C 
<1 mmHg at 25 

°C 

1.9X10-5 
mmHg at 25°C/ 
4 mmHg at 150 

°C 
 

Saturation 
Concentration 

in Air 
5,923 ppm at 

20 °C 
Not available Not available 8-9 ppm < 10 ppm 0.01 ppm 

Solubility in 
water 0.3-3 g/L 3 g/L 1.7 g/L 2x10-4 g/L <1 g/L 72 g/L 

Partition 
coefficient 2.95 1.61 1.98 6.18 7.43 0.59 

pH 7 Not available Not available Not available 7.9-8.5 Weakly acidic 

 

5.2 Summary of Styrene Toxicity and Health Effects 
The possible health effects from short-term, acute exposure to high styrene concentrations are 
limited. Based on my current exhaustive review of the available scientific literature, there are no 
documented cases of a human fatality from acute styrene vapour inhalation exposure (ATSDR, 
2010) (numerous studies cited below). Air, water, and soil exposure standards are developed by 
regulatory agencies to protect the public from recurring, daily exposures that can occur in 
occupational settings and during emergency scenarios, in which a one-time exposure could occur. 
The US National Advisory Council develops Acute Exposure Guideline Levels (AEGLs) at three 
concentration levels (AEGL-1, AEGL-2, and AEGL-3) corresponding to increasing effects for 
short duration airborne exposures. The US Environmental Protection Agency (EPA) lists AEGL-
3 values for styrene as high as 1,900 ppm based on a study in rats that developed respiratory lesions 
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after styrene exposure. However, it is important to note that this value is not based on lethality in 
humans, as stated by the EPA: 

“In humans, the acute effects on the [central nervous system] are well described. However, no 
reports of lethal intoxications following styrene exposure were identified in the literature; 
therefore, it is not known if the [lung] lesions observed in rats may also occur in humans exposed 
to life-threatening or potentially lethal concentrations of styrene” (USEPA, 2008). 

Styrene is not a known human carcinogen (IARC, 2019; NTP, 2016) and has been deemed “Not 
Classifiable as a Human Carcinogen” by the American Conference of Governmental Industrial 
Hygienists (ACGIH, 2001). According to the International Agency for Research on Cancer 
(IARC), which has assigned styrene a Group 2A classification, “In humans, there was inadequate 
evidence for the carcinogenicity of styrene-7,8-oxide. For styrene, the epidemiological studies 
provided limited evidence for carcinogenicity, based on positive associations with 
lymphohaematopoietic malignancies. For solid tumours, including lung cancer, the evidence was 
sparse or inconsistent. There was an increase in the incidence of sinonasal adenocarcinoma, a 
rare cancer, in one large cohort of workers in the reinforced plastics industry (Nissen et al., 2018), 
but cases were few and chance and confounding could not be discounted. In the studies of cancer 
in humans, inconsistency in the classification by haematopoietic subtypes was noted. Incidence-
based studies, and pooling of data from large studies concerning rare cancers, may help to clarify 
gaps.” Animal study results were inconsistent, with some strains developing tumors and some not. 
Mice possess different mechanisms of metabolism compared to humans and, as a result, can 
develop tumors that are not possible in humans. When this mouse-specific mechanism is blocked 
in the mouse, they do not develop tumors (Cruzan et al., 2017; IARC, 2019). There is no scientific 
connection between short-term, acute exposures to styrene and an increased risk of any type of 
cancer. Thus, cancer is not a likely outcome for short-term, acute exposures to styrene as a result 
of the LGPI incident.  

The principal health and safety concern with a release of styrene vapour is the danger of explosion 
and fire. Styrene has a lower explosive limit (LEL) of 0.9-1.1% in air, or 9,000-11,000 ppm 
(CAMEO Chemicals, 2020; NIOSH, 2019; USEPA, 2008). Styrene gas is regularly vented to the 
atmosphere by pressure relief valves installed on marine, transport, and production storage tanks 
to prevent uncontrolled releases and explosions. It is reasonably expected that if concentrations of 
styrene exceeded the LEL, an ignition source would cause the vapours to explode. There have been 
many styrene gas explosions and fires (as distinct from a vapour release) across the world resulting 
in injury and deaths, as I describe in Section 5.3 below. There are many international regulatory 
bodies that have researched styrene exposure and published health guidelines listing possible 
health effects. None of them identify a risk of death from short-term, acute inhalation exposure. 

A review of available documents in English from health and environmental agencies from India, 
Australia, Japan, South Korea, China, and Singapore also did not contain any findings of acute 
styrene exposure leading to death in humans. Other international and US agencies state the 
following: 
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 World Health Organization (WHO): No reports of fatalities that resulted from acute 
inhalation exposure to high levels of styrene. WHO Air Quality Guidelines - Second 
Edition-Chapter 5.12- Styrene (2000). 

 International Programme on Chemical Safety (IPCS): No reports of fatality due to 
acute styrene inhalation poisoning. Environmental Health Criteria 26 report-Styrene 
(1983). 

 The International Agency for Research on Cancer (IARC): No specific reports of death 
due to acute inhalation exposure to styrene-based products and no reports of fatalities due 
to acute inhalation exposure to styrene in either IARC monograph. IARC Monograph for 
Evaluation of Carcinogenic Risks to Humans Vol. 60 (1994) and Vol. 82 (2002). 

 Government of Western Australia: Does not list death or lethality as potential short-term 
effects of exposure to styrene. Code of Practice: Styrene (1996). 

 The Agency for Toxic Substances and Disease Registry (ATSDR): of the US Centers 
for Disease Control (CDC): “There have been no reports of deaths in humans directly 
associated with exposure to styrene in the workplace (EPA 1985a; Gosselin et al. 1984; 
NIOSH 1983).” Toxicological Profile: Styrene (2010). 

 The US Environmental Protection Agency (EPA): “No reports of lethal intoxication 
following styrene exposure were located in the literature.” Technical Support Document: 
Interim Acute Exposure Guideline Levels- Styrene (2008). 

 The US EPA’s Integrated Risk Information System (IRIS): report does not list any 
reports of human fatalities from inhalation exposure to styrene (1992). 

 The National Library of Medicine Hazardous Substances Data Bank (HSDB) 
Database: does not list any reports of human fatalities from inhalation exposure to styrene 
(2020). 

 The National Institute for Occupational Safety and Health (NIOSH): documentation 
for the development of 30-minute exposure duration Immediately Dangerous to Life or 
Health (IDLH) value for styrene does not list any studies reporting human fatalities from 
inhalation of styrene NIOSH (1994). 

 The NIOSH Criteria for a Recommended Standard: Occupational Exposure to 
Styrene (1983): “Few cases of styrene intoxication as such have come to the attention of 
physicians because of obscure etiologies associated with styrene exposure, and there have 
been no reports of fatalities.”  

 The American Conference of Governmental Industrial Hygienists (ACGIH): does not 
list any reports of human fatalities from inhalation exposures to styrene. One study is 
summarized as follows, “In clinical and workplace evaluations of 900 employees, Kohn 
and Lorimer et al. found no evidence for hepatic or hematologic abnormalities after 
chronic exposure at 5 to 200 ppm to as much as “a few thousand” ppm during styrene 
polymerization...” Threshold Limit Value (TLV) Documentation for Styrene (2001). 

 United States Occupational Safety and Health Administration (OSHA) Process Safety 
of Highly Hazardous Chemicals Standard List: Styrene is not identified by OSHA as a 
highly hazardous, toxic, or reactive chemical (1994). 
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 United States Department of Transportation: Styrene is not designated as a toxic by 
inhalation hazard (TIH) by the DOT. United States Department of Transportation (DOT) 
Emergency Response Guidebook (2016). 

 European Chemicals Agency (ECHA): does not list styrene on the chemical persistence, 
bioaccumulation and toxicity (PBT) list ECHA (2020). 

 US EPA Toxics Release Inventory PBL list: does not list styrene on its persistent 
bioaccumulative toxic chemical list (2020c). 

5.3 Historic Styrene Releases 
Styrene is one of the most commonly used monomers in the plastic and polymer production 
industry. Due to the nature of its chemical properties, styrene must be properly stored and 
maintained to prevent polymerization reactions. Polymerization is the chemical process of 
monomer molecules combining to form a long, chain-like polymer molecule. Because styrene is 
thermally unstable (it can react when exposed to heat), such polymerization reactions can lead to 
runaway accidents and in some cases, explosions of styrene vessels or containers. Approximately 
48% of all runaway incidents in the UK from 1962 to 1987 and 15% of uncontrolled reaction 
incidents from 1980 to 2001 in the U.S. were due to polymerization reactions (Zhao et al., 2019). 
Thermal runaway incidents related to the styrene process from 1994-2005 have been summarized 
by Zhao et al. (2019). It should be noted that there is no documentation that any fatalities in relation 
to each of the incidences are due to acute inhalation exposure to styrene. Rather, reports available 
from the above-mentioned incidents indicate that the fatalities were likely due to the physical 
explosions. 

As reported by Barton and Nolan (1989), 189 industrial incidents involving thermal runaway 
reactions involving styrene were reported from 1962-1987. Incidences that involved fire and/or 
explosion due to the release of flammable materials resulted in 4 fatalities and 82 injuries. The 
injuries and fatalities were mostly associated with operators that were splashed with hot liquids or 
were in proximity to explosions, blasts, or toxic fumes while trying to control the reaction. There 
were no reported fatalities that were claimed to be caused by acute inhalation of styrene vapours. 

A search of the OSHA Accident Investigation Reports was conducted using the keyword 
“styrene.” A total of 30 reports were reviewed for injuries and/or fatalities related to inhalation 
styrene exposure. Of these 30 reports, 10 mentioned a total of 12 fatalities, none of which were 
due to acute inhalation exposure; the majority of fatalities were associated with explosions and 
chemical burns. Nine investigation reports noted that employee exposures to styrene were 
associated with various health complaints, including chemical pneumonia, asthma-like symptoms, 
dizziness, breathing difficulties, loss of consciousness, nausea, eye and nose irritation, and 
respiratory irritation.  

There are no reports of community fatalities as a result of inhalation exposure to styrene. While 
many fatalities have been reported due to styrene fires and explosions, there have been no deaths 
of community members associated with acute inhalation of styrene vapours in more than 80 years 
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of commercial use. This is particularly relevant to the LGPI incident. The LGPI responders were 
correctly concerned with preventing ignition or explosion of the M6 tank. 

Summaries of some other relevant historic styrene releases, causes, resulting effects, and 
damage/injuries are reported below. These incidents are discussed in detail either because they 
were well-described in the available reports or because I was personally present at the incident and 
thus can share a first-hand account of the release.  

Cincinnati Railcar Release – 2005 

On 28 August 2005, a railcar containing approximately 24,000 gallons of styrene monomer was 
compromised due to an open safety valve at the top of the tank. This led to the release of a white 
vapour cloud from the tank, which was near the Lunken Regional Airport and local communities. 
The population within a 0.5-mile radius from the incident was evacuated (PEAC Aristatek, 2008). 
I personally responded to this incident while the tank car was leaking and conducted real-time air 
monitoring in the areas surrounding the release, both evacuated and non-evacuated. 

 Suspected cause of venting: increased pressure inside railcar due to heat generated from 
polymerization reaction; 

 Resulting injuries: Two police officers near the rail car were hospitalized after inhaling 
the styrene vapor; no other injuries reported; 

 Explosion/fire: No explosion occurred; cooling of the tank with water prevented 
catastrophic failure of the tank car until the polymerization ran its course. 

In the Cincinnati release, the styrene vapours released from the tank car dispersed quickly into the 
atmosphere and did not stay close to the ground. As a consequence, there was a community at 
higher elevation that was occasionally impacted by these vapours, but the residents had been 
evacuated, and no injuries resulted. 

Fishwick – 2008 

Two explosions were reported on successive days at an acrylonitrile/styrene (AS) resin production 
plant as a result of runaway chemical reactions. The first incident occurred due to an uncontrolled 
polymerization reaction in a faulty AS autoclave (machine that operates under high heat and 
pressure), which resulted in an increase in temperature and release of steam into the fume duct. 
The second incident occurred the following day after repair of the AS autoclave and production 
restarted (Fishwick, 2008). 

 Incident 1 
o Suspected cause of autoclave fault: autoclave agitator “slip” (failure to stir 

properly), followed by disconnection of electric power to agitators and autoclave 
cooling water pumps 

o Resulting injuries: no fatalities reported 
o Explosion/fire:  yes, explosion reported in fume duct, which ruptured in 10 places 
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 Incident 2 
o Suspected cause of incident: contents (acrylonitrile, styrene, initiator) were left in 

tank for 40 hours prior to transfer to autoclave; temperature increase caused 
runaway reaction and emitted combustible (flammable) vapour clouds, which were 
ignited by electrical installation sparking 

o Resulting injuries: Six people killed and 198 seriously injured  
 16 people (including the six fatalities) were attempting to man the hydrants 

when the explosion occurred 
 Injuries included severe scalding and physical injuries due to impact, 

damage to eardrums, cuts/injuries due to glass/falling objects, acute 
pharyngitis (styrene inhalation) 

 No reports of acute fatalities directly due to inhalation styrene exposure 
 These additive events on successive days were the result of a failure to control a runaway 

polymerization reaction in an enclosed system producing flammable vapours that were 
sparked by electrical equipment.  

As a result, significant and long-term impacts on the human population were from the explosion 
and not the result of the short-duration styrene vapour exposure, which might lead to temporary 
symptoms, such as the acute pharyngitis (sore throat) described by Fishwick et al (2008). A 
mechanism for vapour release of the reacting chemicals may have prevented a catastrophic result.  

Stolt Groenland Tanker Explosion – 2019 

On 28 September 2019, during a ship-to-ship cargo transfer with the Bow Dalian, a styrene vapour 
release from the pressure vacuum valve on the Stolt Groenland 9S cargo tank occurred in Ulsan, 
South Korea. Various alarms and monitoring systems indicated that the pressure inside the cargo 
tank was rapidly rising, which resulted in two successive explosions inside of the tanker cargo 
manifold (Haywood, 2020; Hazardex, 2020). 

 Suspected cause of venting/explosion: rupture of deck above 9S cargo tank (due to 
pressure increases from polymerization reactions), followed by ignition of styrene 
monomer vapour that was released 

 Resulting injuries: approximately 17 people, including a gangway watchkeeper (blown 
over guardrails from blast), a deck rating on another nearby ship, and 15 shore workers 
(emergency response personnel including firefighters and police injured in fire) (MAIB, 
2019) 

o No fatalities reported as a result of the incident 
 Explosion/fire:  fire and two explosions reported 

No pressure relief mechanisms were in place to release vapour and to prevent over-pressurization 
and catastrophic failure of the cargo tank. Multiple injuries near the tank resulted from the 
explosion. 
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Hanwha Total Petrochemical Daesan Plant – 2019 (CommoPlast, 2019) 

On 17 May 2019, a tank containing styrene monomer ruptured in west central South Korea after 
the temperature inside the tank exceeded 100 degrees Celsius. A similar incident occurred the 
following day when workers were trying to stabilize the tank temperature via coolant foam. It was 
estimated that, between the two events, approximately 97.5 metric tons of styrene monomer were 
released (Bo-gyung, 2019). This incident is different in that only a portion of the released vapor, 
or “oil mist” as it has been described, was determined to be styrene. Specifically, the mixed residue 
within the tank following the incident contained only 33.8% styrene monomer (Ministry of 
Environment, 2019). People up to 4 km from the plant were initially reportedly affected, although 
a later investigation by a joint team consisting of civilian experts and officials from the 
environment and labor ministries, South Chungcheong provincial government, and the Seosan 
municipality estimated the vapor affected an area up to 2.8 km from the source (hazardex, 2019).  

 Suspected cause of venting: increase in tank temperature led to rupture of tank 
 Resulting injuries: headaches, nausea, dizziness, vomiting, and eye pain in workers and 

nearby residents 
o Of ~650 employees and community residents affected, there were no reported 

fatalities 
 Explosion/fire: no explosion or fire reported 

As a result of overpressure in the tank, a structural failure allowed styrene monomer vapour to 
escape the tank, preventing continued pressure build up and a subsequent explosion/fire. Although 
many individuals (later reports estimate 650 or more) were treated for minor symptoms reportedly 
associated with the incident, no fatalities were known to have occurred due to inhalation of styrene 
vapours. 

6.0 Factory Background and Incident Description 
LGPI is a polymer manufacturing industry located in Visakhapatnam, Andhra Pradesh, India and 
is a unit of LG Chemicals in South Korea. LGPI was originally established as Hindustan Polymers 
Limited in 1962 and began manufacturing at the Visakhapatnam Unit in 1967. From 1967 to 1991, 
Hindustan Polymers was involved in many processes and products, including the manufacture of 
ethyl alcohol, ethylene/ethylbenzene/styrene sections, and polystyrene and expanded polystyrene 
production. In 1997, the company was purchased by LG and became LGPI. Since 1997, LGPI has 
been a manufacturer of polystyrene and expandable polystyrene. In 2018, the EPC plant was 
commissioned and manufacturing of engineering plastics also began. 

 

Within the facility there are four main process plants:  

 General Purpose Polystyrene (GPPS) Plant – bulk polymerization 
 High Impact Polystyrene (HIPS) Plant – solution polymerization 
 Expandable Polystyrene (EPS) Plant – suspension to polymerization 
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 Engineering Plastics Compounding (EPC) – granule to granule compounding 

The main raw materials used by LGPI include styrene monomer, pentane, liquid paraffin, 
ethylbenzene, and furnace oil, in addition to other chemicals used in the polymerization process 
(i.e., hydrochloric acid, peroxides, zinc stearate, polymerization inhibitors, etc.). The company is 
experienced in the safe use and handling of styrene monomer and related chemicals as evidenced 
by decades of polystyrene factory operations, in the absence of government-mandated shut downs 
due to global disease pandemics, without significant incidents.  

6.1 LGPI Response to the Incident 
Due to the COVID-19 pandemic, process plants were shut down on 24 March 2020. Because of 
the chemical and physical properties of styrene and the potential for polymerization reactions and 
explosion, LGPI sought permission to operate the plant during the lockdown. Permission was 
denied and LGPI was only permitted to allow a small group of employees (45 total) to enter the 
premises and maintain the plant during the lockdown. 

According to LGPI, at approximately 02:58 IST on 07 May 2020 (the time would be 02:54 per the 
time in the Distribution Control System (DCS) which is 4 minutes behind IST), the M6 tank gas 
detector alarms A and B were noticed in the DCS control room by the boardman and shift-in-
charge. It was suspected that styrene vapours were being released from the top of the Tank M6. At 
approximately 02:57 IST, vapours were observed on top of the tank, and subsequently, a leak was 
confirmed. Immediately, the Site Incident Controller/Director was notified, the fire squad was 
assembled, and the onsite emergency plan was activated. At approximately 03:07 IST, the security 
in charge began notifying outside agencies to warn the community (fire service, ambulance, etc.). 
It is not the fault of LGPI that the emergency services (fire and police) did not arrive until after 
03:30. While there are alarms that did alert staff to respond to and mitigate the incident, no siren 
was blown to alert the community as there was no siren on site designed to alert the community. 
It is understood that no regulatory agency indicated to LPGI that a siren specifically designated 
for alerting the community was necessary. LGPI employed a robust system of air monitoring 
instruments to monitor styrene concentrations around the storage tanks and in other areas of the 
factory. These air monitoring systems were equipped with alarms that operated properly on 07 
May 2020 to warn LGPI employees of the styrene release so that the factory emergency response 
plan could be initiated. 

The DCS control room is about 400 meters from the tank farm that includes Tank M6. Several of 
the LGPI employees on site tried to advance to the area of the tanks. The intensity of the vapour 
cloud prevented their further advance and they were forced back to the main security gate. 
Although LGPI responders were affected by eye and skin irritation and respiratory discomfort, 
they knew styrene gas is highly flammable, and they knew the imminent danger posed by a styrene 
gas release was the threat of a catastrophic explosion. The LGPI responders donned self-contained 
breathing apparatuses (SCBAs) as protective gear and advanced toward Tank M6 to try to mitigate 
the incident as they were trained. The responders reached tank M6 at the height of the styrene 
vapour release, found the tank’s water sprinkling system, and turned on the sprinklers to reduce 
the temperatures in and around Tank M6 and reduce the amount of vapor at approximately 
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04:30. They then turned on the refrigeration system controls adjacent to the tank to further reduce 
the temperatures in and around Tank M6. Subsequently, LGPI personnel added high-temperature 
inhibitors (i.e., NDM, TDM, Eunox-76, hydroquinone) to the tank to slow the polymerization. 
Water and inhibitors were added to counter the runaway reaction, in addition to activation of the 
refrigeration system, transfer of some styrene monomer to a smaller storage tank, and turning on 
the recirculation system. 

6.2 Onsite Air Monitoring Capabilities 
LGPI uses a variety of air quality instruments to monitor airborne concentrations of chemicals, 
which includes ambient air quality monitoring stations (AAQM), LEL gas detectors, and volatile 
organic compound (VOC) gas detectors. These detector systems are stationed at 30 locations 
throughout the facility.  

The Drager PIR 7000 is an explosion-proof point infrared (PIR) optical transmitter gas detector 
for continuous monitoring of flammable gases and vapours. It has flexible settings to monitor 
various measuring ranges, configurable special signals (fault, beam block warning, maintenance), 
and adjustable LEL values, in addition to a configurable gas library for instrument calibration 
purposes. These instruments are typically specific for methane, propane, and ethylene, with the 
option of adding monitoring capability for an additional 10 substances. Response times for these 
instruments range from ≤ 4 seconds (normal response) to ≤ 1 second (fast response). 

The Drager PIR 7000 gas detectors were stationed in multiple locations around the M5 and M6 
tanks, as shown in Figure 1 below. Technical information for each of the Drager PIR 7000 gas 
detectors is provided in Tables 2 and 3 below. 
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Figure 1. Gas Detector Layout 

 

 

Table 2: Gas Detectors 1-4 (around M6 tank) 

Gas Detector Detector Make Model Serial No. Resolution 

O-AT-141A Drager PIR 7000type 334 ARKK-0686 0.5% LEL 

O-AT-141B Drager PIR 7000type 334 ARLH-1362 0.5% LEL 

O-AT-141C Drager PIR 7000type 334 ARMN-0765 0.5% LEL 

O-AT-141D Drager PIR 7000type 334 ARMN-0214 0.5% LEL 

 

Table 3: Gas Detectors 5-8 (around M5 tank) 

Gas Detector Detector Make Model Serial No. Resolution 

O-AT-140A Drager PIR 7000type 334 VRMC-1303 0.5% LEL 

O-AT-140B Drager PIR 7000type 334 ARMD-0297 0.5% LEL 

O-AT-140C Drager PIR 7000type 334 ARMN-0753 0.5% LEL 

O-AT-140D Drager PIR 7000type 334 ARMN-1604 0.5% LEL 
 

The gas detectors were set to alarm when they detected 20% of the LEL. Gas detector logs from 
the LGPI DCS system indicate that the first alarm was reported at 02:54 (O-AT-141B) (2:58 IST), 
which was immediately followed by alarms from O-AT-141A, O-AT-141C, and O-AT-141D 
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indicating the styrene vapour release. It was also indicated that all four gas detectors were in 
working condition and recorded in DCS. Additionally, it was documented that on 09 February 
2020, all emergency sirens located in HIPS, EPS, GPPS, F&A Block and Mechanic Workshop, 
Electrical SS1, and QI&S passed inspection by the “shift-in-charge” at each location.   

The Uniphos 500 (DT) VOC detector is a digital gas transmitter that utilizes a photoionization 
detector (PID) to measure airborne concentrations of various toxic and flammable gases, 
including total VOCs and %LEL. This instrument consists of a visual digital transmitter and a 
smart gas sensor module. The VOC sensors used in the LGPI facility provide continuous real-
time air monitoring near the styrene unloading area within the LGPI facility. Technical details 
for this instrument are provided in Table 4.  

 

 

Table 4: Gas Detector 9 (Styrene unloading area) 

Gas Detector Detector Make Model Serial No. Measuring Range Resolution 

O-VOC-143 Uniphos 500 (DT) 0619-1080 0 – 1,000 ppm 1 ppm 

 

DCS data-logging was employed to record continuous real-time air monitoring of VOCs near the 
styrene unloading area. On the day of the incident, VOC detections were consistently logged at 3 
ppm from 00:00 to 03:02. However, at 03:03, a VOC detection of 930 ppm was recorded, and 
detections gradually reduced to below 100 ppm by 03:57 (average: 324 ppm) and below 20 ppm 
by 04:43. The monitors in the facility confirm that the release was contained to the facility for the 
most part by 04:43 AM on 07 May but that there were intermittent spikes in readings as Tank M6 
was being brought under control. By 01:02 on 08 May, there were no more elevated styrene 
detections at the styrene unloading area. A map of air monitor locations in the styrene unloading 
area, around Tank M6, and their proximities to each other and the neighboring villages is provided 
in Figure 2. Note that the styrene unloading area, where styrene detections were not significantly 
elevated after 01:02 on 08 May 2020, is directly adjacent to the tank farm and is much closer to 
Tank M6 than the neighboring villages. A summary of real-time VOC readings through 08 May 
2020 23:59 are provided in Table 5.  
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Figure 2: Map of LGPI Tank M6, Styrene Unloading Area, and Neighboring Villages

 

 

 

Table 5: Real-time Air Monitoring for VOCs via Uniphos 500 (DT) 

Time Frame 
Count of 
Readings 

Count of 
Detections 

Average Result 
(ppm) 

Range of 
Detections (ppm) 

5/7/2020  
00:00 – 03:02 

183 183 3 ppm 3 ppm 

5/7/2020 
03:03 – 04:43 

101 101 197 ppm 19 – 930 ppm 

5/7/2020 
04:44 – 05:39 

56 40 6.07 ppm 0 – 19 ppm 

5/7/2020 
05:40 – 22:39 

1,020 0 0 ppm 0 ppm 

5/7/2020 22:40 – 
5/8/2020 01:01 

142 142 300 ppm 4 – 988 ppm 

5/8/2020 
01:02 – 23:59 

1,378 12 0.05 ppm 0 – 9 ppm 

 

In summary, LGPI employed a robust system of air monitoring instruments to monitor styrene 
concentrations around the storage tanks and in other areas of the factory. The alarms were detected 
in the DCS control room and LGPI responders initiated the factory emergency response plan as a 
result. The air monitoring results from these sensors indicate that the majority of the release 
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occurred between 02:54 and 04:43 on 07 May 2020, and that there were other intermittent releases 
during the day on 07 May 2020 as the reaction in Tank M6 was being mitigated. Results show that 
there were no more significant detections of styrene across the facility at the styrene unloading 
area after 01:02 on 08 May 2020. This suggests that any offsite impacts after 04:43 on 07 May 
2020 were minimal and transient. According to the NGT Final Report page 17, APPCB officials 
also “started the Ambient Air Quality Monitoring with handy samplers from 9:30 AM on 
07.05.2020 and Ambient Air Quality Monitoring was taken up on regular basis”. The 
concentrations measured by APPCB offsite were not as high as LGPI measured onsite. For 
example, the maximum recorded concentration for 8 May in Table 5 is 988 ppm, whereas the 
maximum reported by APPCB on 8 May was 374 ppm. Thus, reported concentrations in the 
community were much lower than those onsite, which is logical since the vapor would have 
become more dilute as it traveled away from the source. 

7.0 Information Gap Assessment 
Many details of the 07 May 2020 event at the LGPI factory remain to be determined, yet seemingly 
premature claims have been made in the press and in the legal proceedings about the impacts of 
the event to residents in the villages and to the environment and natural resources surrounding the 
LGPI plant. Proper claims about these subjects cannot be made until all of the necessary 
information on these subjects is gathered. For example, upon reviewing one person’s medical 
records made available to LGPI by the individual, it became apparent that this individual’s 
symptoms may have been caused by a urinary tract infection, rather than styrene exposure 
(Appendix C). Thus, it is important to have access to all available information in order to arrive 
at accurate conclusions. To arrive at any conclusions regarding the alleged effects of the incident 
upon individuals and environmental resources, an analysis of the following information was 
essential.  

Information on affected individuals: 

 Name  
 Location during the incident (residence address or other location) 
 Demographic information (age, sex, race) 
 Claimed/diagnosed health effect(s) due to styrene exposure 
 Medical records prior to and after 07 May 2020 (records of doctor visits, hospital visits and 

discharges are critical) 
 Results of laboratory tests, including testing for styrene metabolites in blood or urine 
 Results of respiratory function tests 
 Death certificates 
 Information on pre-existing and current medical conditions 
 Details of the evacuation of villagers conducted by local authorities, including times and 

locations 
 Individual accounts of the incident and resulting actions of each community member 
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However, references to this information are absent from the NGT Reports thereby indicating that 
the NGT Committee has arrived at its conclusions without proper analysis of the relevant 
information.  

Information on affected environmental resources:  

 Locations and photographs of allegedly impacted animals and fish reported after the 
styrene release 

 Locations and photographs of allegedly affected waterbodies 
 Locations and photographs of allegedly affected property 
 Maps and photographs of the extent of claimed environmental/vegetative damage due to 

styrene 
 Results of all samples of air, soil, water, vegetation, and any other medium that were 

analyzed for styrene or other parameters related to the styrene release by local, state, or 
national authorities or by organizations on their behalf 

 Details of sampling equipment (make, model, calibration, measuring ranges) for all air, 
soil, water, or other media sampling or monitoring done by local, state, or national 
authorities or by organizations on their behalf 

 Data quality assurance/quality control protocols and methods for all air, soil, water, or other 
media sampling or monitoring done by local, state, or national authorities or by 
organizations on their behalf 

 Qualifications and training records for all personnel engaged in air, soil, water, or other 
media sampling or monitoring done by local, state, or national authorities or by 
organizations on their behalf 

8.0 Response to Interim and Final Reports of the National Green Tribunal Joint Monitoring 
Committee 
The NGT Committee was appointed to conduct investigations in Visakhapatnam in the days 
following the LGPI styrene release. The findings of the investigators are captured in the Interim 
Report of the NGT Committee, Final Report, and the CSIR-NEERI Report (which is annexed to 
the Final Report and hereinafter referred to as the NEERI Report). Some information from these 
groups is relevant to my report and findings and warrants the following commentary: 

On properties/characteristics of styrene (specifically relating to the carcinogenic nature of 
styrene and the impact of styrene on the human body) 

 In page 5 of their interim report, the NGT Committee stated that, “Styrene is a hazardous 
chemical within the provisions of the Environmental Protection Act”. This is incorrect as 
styrene is not considered highly toxic and this is evidenced by the fact that it’s 
‘Immediately Dangerous to Life or Health’ (IDLH) value has been set at 700 ppm. For 
comparison, many chemicals have been assigned an IDLH of 10 ppm or lower (e.g. 
chlorine, acrolein, arsine, methyl isocyanate). Short-term toxicity is dose-dependent, 
meaning that the level of a chemical’s toxicity is dependent on how high the exposure dose 
is. Thus, although styrene can be hazardous if not properly stored or maintained, styrene is 
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not necessarily toxic at every exposure concentration. The principal health and safety 
concern with a release of styrene vapor is the danger of explosion and fire. 
 

 In page 6, paragraph 12 (a) of their interim report, the NGT Committee indicated that 
“delayed or immediate effects can be expected after short or long-term exposure of styrene 
monomer vapors”, but this sentence is written in such a way that it cannot be determined 
which type of effects are supposedly associated with short or long duration exposure. 
Regardless of what is intended by the NGT Committee, no references are cited, and no 
examples are given. Long-term risks of styrene exposure are associated with long-term 
exposure to styrene, not short-term exposures. Chronic exposures to levels of styrene 
normally encountered in occupational settings are not applicable to the short-term nature 
of the event on 07 May 2020 at LG Polymers. Styrene is not a known human carcinogen 
(IARC, 2019; NTP, 2016) and has been deemed “Not Classifiable as a Human Carcinogen” 
by the American Conference of Governmental Industrial Hygienists (ACGIH, 2001). 
Therefore, cancer is not a known health effect of long-term styrene exposure in humans, 
and the same is true for acute, short-term exposures. Because the one-time exposure to 
styrene would result in metabolism and elimination from the body within a matter of hours, 
monitoring for long-term effects over years is not necessary. In fact, IARC does not even 
consider short-term studies for determination of carcinogenicity rating. In the 2019 styrene 
monograph, they indicated that “Consideration is given to all available long-term studies 
of cancer in experimental animals with the agent under review” and that “Those studies in 
experimental animals that are judged to be irrelevant to the evaluation or judged to be 
inadequate (e.g., too short a duration, too few animals, poor survival; see below) may be 
omitted. 
 
Even if one were to assume that styrene exposure following the LGPI incident was chronic 
in nature, (which it was not), an evaluation of cancer epidemiology studies can provide 
reassurance that risk of developing cancer is not increased as a result of the LGPI incident. 
IARC, having performed an extensive review of human studies, indicated that there is 
limited, not sufficient, evidence in humans for the carcinogenicity of styrene. For the 
metabolite of styrene, styrene-7,8-oxide, IARC found inadequate evidence in humans for 
carcinogenicity. Of the human studies that have been performed, studies in reinforced 
plastics workers have been the most informative because these individuals have been 
exposed to comparatively high levels compared to other industries using styrene, and there 
were fewer exposures to other chemicals that are known or suspected carcinogens, which 
prevents confounding in the results (Collins et al., 2013; IARC, 2002; NIOSH, 1982). 
Studies from this industry include more than 100,000 workers (Banton et al., 2019). Cohen 
et al. (2002) identified three studies of reinforced plastics industry workers that reported 
an excess in respiratory cancer (Kogevinas et al., 1994; Okun et al., 1985; Wong et al., 
1994), but found that the pattern of results from these studies strongly suggested that those 
increased reported cases were not attributable to styrene. Specifically, there was no sensible 
relationship between the worker exposure level and the incidence of reported cases, with 
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higher exposure levels leading to fewer reported cases. In addition, workers from the Wong 
et al. study reported a variety of other health conditions, suggesting that this population 
represented a lower socioeconomic status, which typically coincides with higher rates of 
smoking, a known cause of respiratory cancers. Factors noted in other studies reporting an 
excess of lymphatic and hematopoietic (LH) cancers, also include a lack of dose-dependent 
response, and confounding exposures to other chemicals, in addition to small numbers of 
observed and expected case numbers (Cohen et al., 2002). Styrene carcinogenesis studies 
have been performed in rodents, but it was determined that mouse lung tumors were the 
result of metabolism differences in the mouse compared to humans. Therefore, considering 
that animal data is non-relevant and epidemiological evidence is inconsistent, it does not 
appear that styrene credibly causes cancer in humans (Banton et al., 2019). 
 

 In page 11, paragraph 5 of their final report, although the NGT Committee indicates that 
styrene has a “sweet smell”, which is true for pure styrene, commercial grade styrene can 
have a sharp, penetrating, and unpleasant odor. It is true that styrene is found in foods and 
beverages. In addition to those listed in the NGT report, styrene is also naturally present in 
meats, wheat, oats, peaches, and other foods. The US FDA has also approved styrene as a 
food additive for baked goods, frozen dairy products, candy, gelatins, puddings and other 
food (chemicalsafetyfacts.org, 2020). This is not characteristic of substances known to 
cause cancer. 
 
Regarding the NGT Committee’s statement that styrene liquid is soluble in body fat, the 
ATSDR has indicated that, even though styrene does partition into fat, it does not 
significantly bioaccumulate, meaning that it does not accumulate in humans or the 
environment (ATSDR, 2010).  

 
 In page 11, paragraph 5 of their final report, the NGT Committee indicates that styrene is 

a Group 2A carcinogen as per the IARC. In addition to the comments above, it should be 
noted that styrene is not a known human carcinogen (IARC, 2019; NTP, 2016) and has 
been deemed “Not Classifiable as a Human Carcinogen” by the American Conference of 
Governmental Industrial Hygienists (ACGIH, 2001). According to the International 
Agency for Research on Cancer (IARC), which has assigned styrene a Group 2A 
classification, “In humans, there was inadequate evidence for the carcinogenicity of 
styrene-7,8-oxide. For styrene, the epidemiological studies provided limited evidence for 
carcinogenicity, based on positive associations with lymphohaematopoietic malignancies. 
For solid tumours, including lung cancer, the evidence was sparse or inconsistent. There 
was an increase in the incidence of sinonasal adenocarcinoma, a rare cancer, in one large 
cohort of workers in the reinforced plastics industry (Nissen et al., 2018), but cases were 
few and chance and confounding could not be discounted. In the studies of cancer in 
humans, inconsistency in the classification by haematopoietic subtypes was noted. 
Incidence-based studies, and pooling of data from large studies concerning rare cancers, 
may help to clarify gaps.” Animal study results were inconsistent, with some strains 
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developing tumors and some not. Mice possess different mechanisms of metabolism 
compared to humans and, as a result, can develop tumors that are not possible in humans. 
When this mouse-specific mechanism is blocked in the mouse, they do not develop tumors 
(Cruzan et al. 2017 ) Overall, the epidemiological studies provide some credible evidence 
that exposure to styrene causes lymphohaematopoietic malignancies in humans, but 
confounding, bias, or chance cannot be ruled out” (IARC, 2019). There is no scientific 
connection between short-term, acute exposures to styrene and an increased risk of any 
type of cancer. Thus, cancer is not a likely outcome for short-term, acute exposures to 
styrene as a result of the LGPI incident. 
 

 In page 132, Annexure III of their Final Report, the NGT Committee states that styrene 
odor can be detected at very low concentrations. This is true for many chemicals and often 
leads individuals to believe they have been exposed to harmful concentrations of a 
chemical when, in fact, they have been exposed to concentrations that are below accepted 
exposure guidelines or perhaps not even detectable via instrumentation in many cases. 
Thus, many individuals following the LGPI incident were likely exposed concentrations 
that they could smell but were not harmful. In fact, the odor threshold concentration 
(~0.015) is several orders of magnitude below levels that may cause minimal health effects 
in sensitive individuals. 

 
Regarding the physicochemical properties table on page 133 of the Final Report, several 
points can be made. The vapor density, an important factor in a chemical’s tendency to 
sink to the ground or float into the atmosphere, is missing from the table and not mentioned 
in the text. The given odor threshold for air is not accurate. In fact, a range from low to 
high should be provided since there is considerable difference between individuals and this 
is partially driven by prior, recent exposure to styrene. The value reported is also not the 
lowest or highest available in the literature. 

 
 In page 133 of their Final Report, the NGT Committee claims that biotransformation of 

styrene leads to carcoinogenicity, but not one reference is cited within the text to support 
this claim or its relevance for humans. At the end of page 139 of the NGT Final Report, a 
blog site website (https://u.osu.edu/helmig-mason.1/2019/06/30/styrene-toxicity/) is listed 
and it is apparent that much of the information in this NGT report section on health effects 
has been taken directly from this source, which is not peer-reviewed or up to date. The 
NGT report indicates that styrene is extensively metabolized and a figure showing potential 
metabolic pathways is provided on page 134, although the point is not discussed that many 
of these routes are not specific to or common in humans. Thus, some metabolism pathways 
that are known to occur (e.g. in the lung of mice) are not relevant and do not occur to any 
great extent in humans. As I have stated earlier, styrene is not a known human carcinogen 
(e.g. IARC Group 1 Classification), and even if it was a known human carcinogen, cancer 
is not a disease that can be expected to occur in people experiencing short-term, acute 
styrene exposures as a result of the LGPI incident. This is the consensus of the scientific 
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community regarding the potential carcinogenicity of styrene and it is well known that 
carcinogenic chemical exposures must be of a chronic nature before carcinogenesis (cancer 
development) can occur page 135 shows a pathway in which styrene is metabolized to 
styrene oxide, which then is shown in the pathway to lead to carcinogenesis. Because 
styrene is metabolized to styrene-7,8-oxide in the body following styrene exposure, IARC 
has studied this metabolite and has found inadequate evidence in humans for 
carcinogenicity.  

 
 In page 136 of their final report, the NGT Committee states that “Not much is known about 

styrene’s mechanism of action or toxicokinetics”. This is simply not true. Much has been 
learned about metabolic pathways and species differences and this has been described 
throughout the literature. For example, the ATSDR indicated in its 2010 Toxicological 
Profile on Styrene that “increases in lung tumors have been found in mice following 
inhalation and oral exposure. The increased production of styrene 7,8-oxide in lung Clara 
cells and the higher ratio of styrene oxide R- to S-enantiomers likely resulted in the 
increased sensitivity of mice.” (ATSDR, 2010). The NGT report mentions that “[styrene-
7.8-oxide] can cause tumor growth in locations other than where it is formed”, but this has 
not been shown in humans. The report also indicates that “tumorigenic response of styrene 
is dependent on the balance between the rate of activation and rate of detoxification, though 
information on these rates is not available”. It is surprising that the NGT Committee places 
so much emphasis on carcinogenesis without discussion of exposure duration, a critical 
factor in cancer development, or species differences in metabolism and susceptibility. On 
page 137, cancer development is not a listed “Sign or Symptom of Styrene Toxicity” for 
either acute or chronic exposure. This is likely because cancer is not a known effect of 
styrene exposure in humans, regardless of exposure duration. Therefore, it does not make 
sense that the available treatments for styrene toxicity listed on page 137 would include 
“monitoring for styrene-related cancers and tumors”. 

 
 Although it has not been proven that humans develop cancer following styrene exposure, 

even if it had, chronic overexposure would be necessary, such as that which occurs with 
decades of cigarette smoking, sun (UV light) exposure, or excessive alcohol consumption 
in the development of lung, skin, or liver cancer. Page 138 describes in detail that styrene 
is rapidly degraded in the environment, which further supports the point that exposure 
duration was not sufficient following the LGPI styrene incident to present a chronic 
exposure scenario. 

 
 The NGT Committee stated, “The styrene metabolites are of genotoxic and can cause 

carcinogenic health impacts to the population exposed based on different factors. It is 
suggested that the industry shall prepare a comprehensive health monitoring programme 
along with reputed hospitals for the suspected population at least for five years. Based on 
the data and health results of the study the monitoring may further continued.” This 
statement incorrectly characterizes the potential for future health effects to the community 
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near the LGPI facility. As I have stated above in Section 5, styrene is not a known human 
carcinogen (i.e. IARC Group 1 Classification), and even if it was a known human 
carcinogen, cancer is not a disease that can be expected to occur in people experiencing 
short-term, acute styrene exposures as a result of the LGPI incident. This is the consensus 
of the scientific community regarding the potential carcinogenicity of styrene and it is well 
known that carcinogenic chemical exposures must be of a chronic nature before 
carcinogenesis (cancer development) can occur. Moreover, because styrene is metabolized 
to styrene-7,8-oxide in the body following styrene exposure, IARC has studied this 
metabolite and found inadequate evidence in humans for carcinogenicity.  

 
On the inferences/implications of the data provided in Tables 1-7 of the NEERI Report 
along with the findings of the NEERI in Annexure IV of page 140-160 of the NGT Final 
Report.  
 

 The NEERI report states on page 143 and 144 that “the concentrations of styrene were high 
at the time of the accident in the villages”, but the next sentence mentions that 
concentrations could not be measured until 9:30 am, many hours after the incident began. 
 

 The NEERI report states on page 144, “The low concentrations will cause respiratory and 
skin sensitivity.” It is unclear if the statement intends to inform the reader that styrene 
causes sensitization or if the word “sensitivity” is used analogously with the word irritation. 
I presume the latter, as styrene is not known to cause sensitization reactions but can be 
irritating to the skin and respiratory tract at certain concentrations. Furthermore, the report 
authors do not define what level of styrene is meant by “low concentrations.” Low 
concentrations of styrene (e.g., < 0.5 ppm), such as those encountered naturally in the 
environment that are detectable by smell, do not cause any health effects much less 
respiratory and/or skin irritation. 
 

 Further, the NEERI report states that, “Normally the gas will decompose in 12-24 hrs if 
there is no further addition from the storage tanks.” This is correct and is in concert with 
my review of the environmental fate of styrene in air. However, it should also be noted that 
styrene vapor will continue to disperse with the wind and not necessarily remain in any one 
area, such as the villages near the LGPI factory, as the natural decomposition takes place. 
 

 The NEERI - CBRN Report discusses that air quality conditions in the villages near the 
LGPI plant were improved and warranted the safe return of residents as of 10 May 2020. 
The NEERI Report’s data also indicates that the air quality conditions in the villages were 
improved as of 10 May 2020. This is consistent with what science and scientists know 
about the short-lived nature of styrene vapours in the environment.  

 A map of NEERI air, water, sampling locations is provided below, with keys to the 
sampling codes provided in the following tables. 
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 Because styrene rapidly breaks down in the air, samples collected in the days following the 
incident contained levels primarily below the detection limit. Early styrene levels measured 
by CSIR-NEERI and CBRN in the NEERI – CBRN Report collected on 9-10 May 2020 
contained 4.9 – 12.8 ppm styrene onsite at the LG Polymers plant and 1.2 – 2.7 ppm in the 
surrounding areas (Venkatapuram Colony, Meghadri Reservoir, and Narvakota Fishpond 
Site). It should be noted that the graph below containing data from Table 2 of the NEERI 
report shows that the only sample containing styrene above the 0.2 ppm screening level 
was the sample collected onsite at LGPI. This sample, which was collected on 14 May 
2020 by CSIR-NEERI contained a level of styrene just slightly above 0.2 ppm (0.25 ppm). 
Importantly, all sampling results in the community were far below the screening level. It 
is pertinent to note that the time of collection of samples, as well as the precise location of 
sampling, were not specified in the NEERI Report. The approximate locations sampled are 
provided in the NEERI report in Table 1 (see below).  
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From Table 1 (NEERI Report) 

Sample 
Name 

Sample 
Media 

Location Details 

SL-1 Air Nandamuri Nagar Near Community Building 

SL-2 Air Bapuji Nagar Near Bureddy brothers House, Gopalapatnam 

SL-3 Air Venkatapuram Village Near Venugopala swamy Temple 

SL-4 Air Krishnanagar-BRTS Road Near Vedlka Function Hall 

SL-5 Air Naiduthota-Venkata Sai Nagar Near Varasiddi vinayaka Temple 

SL-6 Air Naiduthota-BRTS Road Near Bhashyam School 

SL-7 Air Anjanadri colony, Prahladapuram 

SL-8 Air Venkatapuram, Near Railway Bridge 

SL-8/9 Air Santosh Nagar-Kothapalem 

SL-10 Air Prasanth Nagar Gopalapatnam Near Sai baba Temple Centre 

SL-11 Air Vepagunta- Prasanthi Nagar Near Lakshmi Ganapathi Temple 

SL-12 Air Srinivasanagar Simhachalam Road 

SL-15 Air Appannapalem Near JUNNRAM Colony 

SL-16 Air Krishnarayapuram - NAD Colony Near M.S. Ramayya Company 

SL-ST Air LG Polymers Near Storage Tank 

 
The graph below includes all data reported in Table 2 of the NEERI report. 

From Table 2 (NEERI Report) 
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 CSIR-NEERI also collected spot samples with a VOC analyzer, which yielded styrene 
concentrations of 0.1 ppm at locations SL-2 through SL-8 on 13 May 2020 and 14 May 
2020 (Table 3 in NEERI report). Onsite at the storage tank, the levels detected were 0.3 
and 1.4 ppm on 14 May 2020, but levels in the community were either non-detectable or 
below the styrene screening level. A screening level specifically for TVOCs is not 
specified. 

 

From Table 3 (NEERI Report) 

 

 

 

 Table 4 in the NEERI report provides sampling locations for ground and surface 
water. The table provided below contains details of those sites.  
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From Table 4 (NEERI Report) 

Sample 
Name 

Sample 
Media 

Location 

Type 

Location Details 

SGL-1 Groundwater Dug Well RR Venkatapuram (Adjacent to right side of LG polymers) 

SGL-2 Groundwater Dug Well VenkataPuram (In hourse adjacent to primary school) 

SGL-3 Groundwater Dug Well Krishnanagar-Vepagunta (Near Durgamalleswaraswamy 
Temple) 

SGL-4 Groundwater Dug Well Virat Nagar-Prahaladapuram (H. No 15-141) 

SGL-5 Groundwater Dug Well Saimadhavanagar-sector II Naiduthota 

SGL-6 Groundwater Dug Well Padmanabhanagar (Janatanagar Colony 9th LANE) 

SGL-7 Groundwater Dug Well Venkatapuram (Near House of EApparao) 

SGL-8 Groundwater Dug Well Agriculture Fields on way to Santosh Nagar - Venkatapuram 

SGL-9 Groundwater Dug Well Srinivasa Nagar- Simhachalam Road 

SGL-
10 

Groundwater Dug Well VenkataPuram (SC-BC Colony) 

SGL-
12 

Groundwater Dug Well Kothapalem (Santosh Nagar 3rd Lane) 

SGL-
13 

Surface Water Reservoir Meghadri Gedda 

SGL-
14 

Groundwater Dug Well Appannapalem- Simhapuri Colony (H.NO-23-167/2 
Gayatrinagar) 

SGL-
15 

Groundwater Dug Well Krishnarayapuram-NAD Colony (House backside of M.S 
Ramayya Company) 

SGL-
16 

Groundwater Dug Well SC Colony- Old Gopalapatnam (Adjacent to Rly Track of 
Simhachalam North Station) 

SGL-
17 

Groundwater Dug Well Chandrapuri Colony-- Old Adavivram (H. No-11-138) 
Simhachalam Road 

SGL-
18 

Surface Water Lake Kota-Narva 

SGL-
19 

Groundwater Dug Well Chintala Agraham (Near Trimatha Temple Agricutlture Fields) 

SGL-D Surface Water Drain Venkatapuram (Near Railway Bridge) 

SGL-
ID 

Surface Water Collection 
Tank 

LG Polymers-Oil Skimmer Tank 

SGL-
NN1 

Groundwater Dug Well Venkatapuram (Near the House of L Apparao) 

SGL 
NN2 

Groundwater Dug Well Inside LG Polymers 
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SGL-
FP 

Surface Water Fish Pond Venkatapuram (Bapanna Cheruvu) 

SGL-
MGA 

Surface Water Reservoir Meghadri Gedda 

SGL-
MGB 

Surface Water Reservoir Meghadri Gedda 

SGL-
MGD 

Surface Water Reservoir Meghadri Gedda Near Juthada Village Road 

 

 CSIR-NEERI groundwater results presented in Table 5 of the NEERI report are included 
in the graph below. Analysis of a sample from dug well onsite (SGL-NN2) on 14 May 
2020 indicated that the styrene concentration was below the detection limit, indicating that 
any styrene that had entered the groundwater had already evaporated, which is consistent 
with knowledge pertaining to the environmental fate of styrene in water.  
 

 Other sampling in areas that experienced lower vapor concentrations (or perhaps no vapor 
at all) indicated detectable levels in some cases. For example, one ground water sample (2 
kilometers from the site) contained 0.035 mg/L styrene and another (3 km from the site) 
contained 0.012 mg/L on 15 May 2020. Both of these sites were dug wells to the northeast 
of LGPI, suggesting the potential for unrelated styrene sources. The WHO and USEPA 
screening values for water are 0.02 and 0.1 mg/L, respectively. 
 

From Table 5 (NEERI Report) 
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 Surface water results presented (also presented in Table 5 in the NEERI report) show either 
non-detectable or extremely low levels of styrene (below 0.0015 ppm).   
 

 Some water samples did not contain detectable levels (SGL-7, SGL-D, and SGL-FP), 
despite being relatively close to the release on the south and southwest sides 

 

From Table 6 (NEERI Report) 

 

 Table 6 of the NEERI report contains results for water samples collected from the 
Meghadri Gedda Reservoir (assumedly on 16 May 2020 when other MGR samples were 
collected). These samples were tested for physico-chemical characteristics and metals. 
However, no control sample was collected from a location far from the release for 
comparison. Similarly, no sample results for reservoir water were made available for a 
“before and after” comparison. It is not expected that released styrene would cause any of 
the tested physico-chemical properties or metals to change significantly. Styrene consists 
of carbon and hydrogen atoms only. Therefore, it cannot increase or decrease 
concentrations of metals. Water may be contaminated or otherwise cause an imbalance as 
a result of many factors, resulting in elevated carbon (all life forms consist of carbon), 
nitrogen, or oxygen demand. For example, the Central Pollution Control Board (CPCB), 
Delhi has identified five river stretches in Andhra Pradesh as polluted, exceeding the 
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prescribed standard limit of Bio-chemical Oxygen Demand (BOD, 3.0 mg/L) during 2016 
and 2017. Considering these factors, it is not possible to determine from the results 
provided in the NEERI report whether any of the non-styrene water quality parameters 
were affected by the potential presence of styrene. 
 

 Per the NEERI - CBRN Report early soil sampling on 8 May 2020 indicated a range of 
surface soil styrene concentrations from 109 mg/kg at the Narava Kota Reservoir to 5950 
mg/kg on onsite at the LG Polymers facility near the M6 tank.  Later soil sampling from 
17 May-14 July 2020 among the surrounding villages indicated that only Venkatapuram 
Village and Prahaladapuram Village samples contained detectable levels, but far below the 
Canadian Council of Ministers of Environment (CCME) 5 mg/kg residential screening 
levels. Sample concentrations of styrene were measured and compared to the CCME 
guideline values, which are recommended, but not enforceable exposure guidelines for 
long-term exposure, which makes them less applicable in this case. The US EPA has 
developed screening levels (EPA regional screening values) that are used at contaminated 
sites when they are under investigation to determine if potentially significant levels of 
contamination are present to warrant further investigation. The EPA screening level for 
styrene is 6000 mg/kg soil, whereas the CCME values range based on location/usage. As 
with the air and water sample results, adequate details of the analytical methodology are 
missing from the NGT report. The LOQ for this method is the same concentration as the 
agricultural soil CCME (0.1 mg/kg), which means that a decrease below the agricultural 
guideline (and LOQ) cannot be observed.   

Additionally, it is apparent from reading the method by which the soil analysis method was 
performed that it was not adequate to detect this concentration accurately. Specifically, the 
standard concentrations chosen should have included higher concentrations. Standards in 
the context of analytical chemistry are purchased samples containing known concentrations 
of the chemical(s) being measured. When these standards are analyzed together with the 
samples containing unknown concentrations (all samples collected in the field), it is then 
possible to determine the concentration in the unknown sample. A proper analytical method 
uses a range of standards, which span from lowest to highest concentration. These are then 
plotted in a graph and samples containing the unknown concentrations are then plotted 
together with the standards so that their concentrations can be accurately determined. 
However, it is important that the concentrations of the standards chosen cover the full range 
of the concentrations contained in the samples with the unknown concentrations. If, after 
sample analysis, the sample with the unknown concentration is determined to contain a 
much higher concentration than the highest standard concentration, the analysis should be 
performed again using standards that span a more appropriate concentration range. The 
highest standard concentration used for the analysis of soil samples was 1 mg/kg, which is 
several orders of magnitude below some of the early concentrations reported. Thus, any 
results containing concentrations higher than 1 mg/kg should be questioned, with those 
much higher than 1 mg/kg being considered more questionable than those closer to 1 
mg/kg, the top end of the standard dilution range chosen. But even the lowest concentration 
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reported in this case was over two orders of magnitude higher (109 mg/kg) than the highest 
standard concentration, which means that all of these initial soil results are questionable. 

Regarding Table 7 in the NEERI report (bioassay test results), it is impossible to determine 
what the cause of fish mortality was at 100% reservoir concentration. The zebra fishes 
tested were aquarium fish and not necessarily compatible with the reservoir water tested, 
regardless of any styrene content. A bioassay with pre-incident vs. post-incident water 
samples would need to have been performed to determine whether mortality observed was 
associated with styrene presence. Styrene concentrations should have been measured in the 
water samples before, during, and after testing, but this was not reported. It would not be 
surprising if there was no styrene present since it evaporates quickly from water. 
Additionally, although the report mentions organic content being moderate to high, no 
details are provided as to how and when this was measured or what the organic content 
was prior to the incident. For these reasons, the results of the bioassay are not useful and 
do not indicate that styrene overexposure was the cause of the 4/10 total fish deaths 
reported at 72 and 96 hours in the 100% concentration category. 
 

In relation to sampling and monitoring conducted by various agencies, and the 
inferences/implications of the data provided in table on page 17 of the NGT Final Report.  

 The NGT Final Report indicates that Venkatapuram Village is “100 m downwind of 
industry”; however, the nearest home is actually 220 m (0.22 km) from the M6 tank, the 
source of the styrene vapor (see image below).  
 

 The information about wind speed and direction in the NGT Committee’s Final Report (pg. 
16) seems incorrect and incomplete. Both wind speed and direction changed over the 
course of the release. It is not clear what time frame the average windspeed reported (1.1 
m/s) was recorded over or where the wind speed and direction data were collected. The 
NGT Committee indicates that the predominant wind direction was “from South West to 
North East”. Having inspected the available meteorological data, CCTV surveillance 
video, and vegetation damage surrounding the site, the predominant wind direction was 
clearly not from southwest to northeast. 
 

 With regard to the styrene levels in the community, the NGT Committee stated on pg. 16-
17 that “The concentrations of styrene were high at the time of accident in the villages. The 
concentrations could not be measured at the time as there were lethal and villages were 
inaccessible.” This exact statement is found in the introduction of the NEERI report 
attached as Annexure III to the NGT Interim Report. It is unclear what the committee’s 
definition of a lethal concentration is as there is no known lethal concentration of styrene 
in humans. It is also not possible for the styrene concentrations to have been lethal in all of 
the villages as the NGT Report suggests, as the winds only blow in one direction at a time 
and the styrene could only affect one downwind area at a time. We still do not know the 
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location of the fatalities that have been reported nor does the NGT Committee refer to the 
location of the fatalities. 

 
 On pg. 16, it is stated that TVOC concentrations were recorded, but no results were 

provided. In the table on pg. 17 of air quality results measured by APPCB, the time of 
sample collection was not stated. However, the NEERI- CBRN Report indicates that air 
quality conditions in the villages near the LGPI plant were improved and warranted the 
safe return of residents on 10 May 2020. According to the table provided in the NGT 
Committee’s Final Report, average levels on 10 May were approximately the same as on 
9 May. In fact, real-time air monitoring for VOCs onsite at LGPI for the majority of 8 May 
(01:02 – 23:59) resulted in fairly low readings ranging from 0-9 ppm.  

 

Emergency Preparedness of LGPI 

 
 The NGT Report stated that, “No alarm generated when vapour leakage occurred and 

auto sensor of styrene is failed to detect the conc. in ppm.” This appears to be incorrect as 
there was an alarm detected in the DCS control room indicating detection of styrene vapour 
outside of the tank. Further, the LEL sensors around Tank M6 detect styrene as a 
percentage of the LEL of styrene and alarm at 20% of the LEL, or 2,200 ppm.  

 
 The NGT Committee stated that, “lt is reported that unit's inability to access personnel 

protective equipment in a timely manner, safety response preparedness of the site had 
impact in the early stages of safety operations.” The meaning of this statement is unclear. 
The styrene release impacted a large portion of the LGPI facility and made it difficult to 
access certain types of equipment no matter where that equipment was stored.  

 

On inferences/implications pertaining to the Incident 

 
 The NGT Committee also stated that, “The incident is tragic but it could have been far 

worse had the affected tank, Tank M6, ruptured and the temperature of the tank contents 
had shot up far beyond the 154 ° C, well over the boiling point of styrene.” This is correct 
in that the impacts to the plant and the surrounding community could have been much 
greater as a result of a fire / explosion which the LGPI responders did their best to 
successfully prevent. 
 

 The NGT Committee stated that, “An estimated 800 tons (8 lakh kg) of styrene escaped 
into the surroundings in the incident.” The NGT Committee has failed to provide any 
justifications for this estimate.  
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 With regard to the styrene levels in the community, the NGT Committee stated, “The 
concentrations of styrene were high at the time of accident in the villages. The 
concentrations could not be measured at the time as there were lethal and villages were 
inaccessible.” This exact statement is found in the introduction of the NEERI report 
attached as Annexure IV to the NGT Interim Report. It is unclear what the NGT 
Committee’s definition of a lethal concentration is as there is no known lethal concentration 
of styrene in humans as demonstrated in great detail in Section 5 of this report. It is also 
not possible for the styrene concentrations to have been lethal in all of the villages as the 
NGT Final Report suggests, as the winds only blow in one direction at a time and the 
styrene could only affect one downwind area at a time. We still do not know the location 
of the fatalities that have been reported nor does the NGT Committee refer to the location 
of the fatalities. 

 
 In page 12 of their final report, the NGT Committee states that “it appears from an 

examination of nearby damaged trees that the gas plume moved at a height of about 0-20 
feet from the ground towards the nearby settlements”. It is not stated what source this range 
is derived from or how it was measured. It is clear from photos of the area near LGPI 
(Appendix D) that effects to vegetation immediately following the incident were confined 
to the area near the facility and before the boundary of the residential area. Thus, it cannot 
be assumed from viewing vegetation damage that the vapor plume traveled any certain 
distance into the villages at any certain height. Vegetation in other directions was either 
completely unaffected or affected to a lesser degree than vegetation southwest of LGPI. 
 

 Images of the LGPI site and surrounding area are provided on pages 8 and 9 of the NGT 
Final Report. It is apparent from the image on page 8 that the residences are densely 
arranged in the area directly to the northwest, west, and southwest of LGPI. This is of 
importance since the majority of the styrene vapors moved in the west and southwest 
directions. In the figure on page 9, the development of the area immediately to the west 
(Venkatadri Gardens) occurred over time, with little to no development shown in 2004, but 
increasingly more housing apparent from 2009 to 2019.  It is surprising that local land 
zoning regulations were not in place or enforced to prevent such close proximity to a 
chemical plant. 

 

On the direction on monitoring to be undertaken by NEERI in paragraph 6(i), page 22 -23 of 
the NGT Final Report 

Comments to specific suggested studies on pg. 22-23 of the Final Report are as follows: 

 
1. Monitoring for styrene in air, water, and soil for 10-12 months following the incident is not 

necessary if concentrations are consistently below acceptable screening values, which they 
have been for months.  
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2. “Assessment of the environmental components for styrene concentration” has been and is 
still being performed. It is not exactly clear what is meant by this statement. 

 

3. Remedial measures for soil and water are completely unnecessary since no styrene is 
detected in these media. It can be argued that remedial measures at this point would be a 
waste of resources and potentially cause unnecessary harm to the environment. 

 

4. Risk assessment and modeling studies may be performed, but the effects resulting from 
short-term exposure to styrene vapor are short-term. Thus, no lingering or delayed effects 
are expected. 

 

5. It would not make sense to perform bioassays for toxicity in the water since no styrene 
should be present in the water at this time. 
 

9.0 Ongoing Environmental Testing in the Areas Surrounding the LGPI Plant 
 

Air, soil, and water studies conducted by CSIR-NEERI in the early days following the 07 May 
2020 incident at LGPI, including soil, water, and air analyses for styrene and other parameters, 
indicated a very limited to non-existent ongoing impact of styrene to the environment. This is 
consistent with what is known about styrene and its fate in the environment. Furthermore, air soil 
and water studies have been conducted by VIMTA, on behalf of LGPI, for the past six months and 
counting since the 07 May 2020 styrene release. VIMTA results for air, water, and soil are 
provided in the following graphs (Mid-May to 21 September 2020) and tables (showing results for 
additional sample locations from 19 September 2020 through 21 October 2020). These data 
provide conclusive evidence that there is no persistent styrene contamination or ongoing effects to 
the environment in the areas surrounding the LGPI plant. Thus, no ongoing environmental damage 
has occurred or will occur, and ongoing studies beyond the scheduled November and December 
bi-monthly sampling events by VIMTA will not be necessary.  
 

VIMTA Monitoring Locations 
Sample 
Name 

Sample 
Media 

Location 
Type 

Location Details 

AAQ1  Air  ‐  Venkatapuram Village 

AAQ2  Air  ‐  Prahaladapuram Village 

AAQ3  Air  ‐  Gopalapatnam Village 

AAQ4  Air  ‐  Santosh Nagar Village 

GW1  Groundwater  Not stated  Venkatapuram Village 

GW2  Groundwater  Not stated  Padmanabhapuram Village* 

GW3  Groundwater  Not stated  Kamparapalem Village* 

GW4  Groundwater  Not stated  Pydimamba Colony Village 

GW5  Groundwater  Not stated  Naiduthota Village 

GW6  Groundwater  Not stated  Prahaladapuram Village 

GW7  Groundwater  Not stated  Gopalapatnam Village 

GW8  Groundwater  Not stated  Santosh Nagar Village 
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GW9@  Groundwater  Not stated  Ajantha Park Colony 

SW1  Surface Water  Not stated  Meghadri Gedda Reservoir 

SW2#  Surface Water  Not stated  Surface Water Plant Site 

SW3#  Surface Water  Not stated  Surface Water Sample West Side Plant Boundary 

S1  Soil  Not stated  Venkatapuram Village 

S2  Soil  Not stated  Padmanabhapuram Village 

S3  Soil  Not stated  Kamparapalem Village 

S4  Soil  Not stated  Pydimamba Colony Village 

S5  Soil  Not stated  Naiduthota Village 

S6  Soil  Not stated  Prahaladapuram Village 

S7  Soil  Not stated  Gopalapatnam Village 

S8  Soil  Not stated  Santosh Nagar Village 

S9  Soil  Not stated  Adavivaram Village 

S10@  Soil  Not stated  Simhachalam 

S11@  Soil  Not stated  Gollanarayanapuram Village 

S12@  Soil  Not stated  Prahaladhapuram Village 

S13@  Soil  Not stated  Gopalapatnam Plant Site 

S14@  Soil  Not stated  Plant Site 

 
        

  LGPI Area Map 
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VIMTA Air Monitoring Results (20 May 2020 – 21 September 2020) 
 

 
 

 

VIMTA Air Monitoring Results (19 September 2020 – 16 October 2020) 
Air 

Sample 
ID 

Location 
Identification 

GPS Locations Sampling 
Date 

Styrene  
Monomer 

Sampling 
Date 

Styrene 
Monomer 

latitude longitude AM PM  AM PM 
AAQ1 Kothamamba Temple 

Kamparapalem 
17°45'29.8"N 83°11'39.1"E 19.09.2020 ND* ND 05.10.2020 ND ND 

AAQ2 Patha Kamparapalem 17°45'31.6"N 83°11'49.3"E 19.09.2020 ND ND 05.10.2020 ND ND 

AAQ3 Venkatapuram beside 
railway track 

17°45'28.5"N 83°11'55.6"E 20.09.2020 ND ND 08.10.2020 ND ND 

AAQ4 BC Colony Back side 17°45'25.6"N 83°12'8.2"E 20.09.2020 ND ND 08.10.2020 ND ND 

AAQ5 Venkatapuram fields 17°45'20.7"N 83°12'5.7"E 22.09.2020 ND ND 08.10.2020 ND ND 

AAQ6 Burial ground 17°45'08.8"N 83°12'7.1"E 22.09.2020 ND ND 08.10.2020 ND ND 

AAQ7 Vepadamma Temple 
Venkatapuram 

17°45'13.6"N 83°12'18.9"E 23.09.2020 ND ND 09.10.2020 ND ND 

AAQ8 Near STP Pump house 17°45'10.4"N 83°12'21.8"E 23.09.2020 ND ND 09.10.2020 ND ND 

AAQ9 Venkatapuram school 
back side 

17°45'29.9"N 83°12'31.8"E 24.09.2020 ND ND 09.10.2020 ND ND 

AAQ10 Venkatapuram 17°45'21.2"N 83°12'23.5"E 24.09.2020 ND ND 09.10.2020 ND ND 
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AAQ11 Santosh 
nagar/Kottapalem 
Hanuman Temple 

17°45'50.8"N 83°12'54.4"E 24.09.2020 ND ND 10.10.2020 ND ND 

AAQ12 Railway Quarters 17°45'4.4"N 83°12'47.4"E 24.09.2020 ND ND 10.10.2020 ND ND 

AAQ13 Near Gopalapatnam 
ground (Stadium) 

17°45'0.8"N 83°13'2.1"E 25.09.2020 ND ND 10.10.2020 ND ND 

AAQ14 Near Lakshmi Ganapathi 
Temple 

17°45'33.3"N 83°12'3.2"E 25.09.2020 ND ND 10.10.2020 ND ND 

AAQ15 Meghadrigadda Colony 
(Near APSWR) 

17°45'37.6"N 83°11'58.4"E 25.09.2020 ND ND 11.10.2020 ND ND 

AAQ16 Andhra cements 17°45'40.9"N 83°11'47.8"E 25.09.2020 ND ND 11.10.2020 ND ND 

AAQ17 Near ZPH high School 
BC colony 

17°45'39.3"N 83°12'6.4"E 26.09.2020 ND ND 11.10.2020 ND ND 

AAQ18 Padmanaba nagar 17°45'45.4"N 83°12'15.5"E 26.09.2020 ND ND 11.10.2020 ND ND 

AAQ19 Near Jesus Belivers 
church(Banta Colony) 

17°45'54.4"N 83°12'23.3"E 26.09.2020 ND ND 12.10.2020 ND ND 

AAQ20 Ravi Nagar 17°45'55.6"N 83°12'35.6"E 26.09.2020 ND ND 12.10.2020 ND ND 

AAQ21 Near Naidu Thota 17°45'59.0"N 83°12'29.6"E 27.09.2020 ND ND 12.10.2020 ND ND 

AAQ22 Near Panchamukha 
Temple(padmanabha 

nagar) 

17°45'44.3"N 83°12'26.7"E 27.09.2020 ND ND 12.10.2020 ND ND 

AAQ23 Krishna Naga (Near 
Ayyappa Temple) 

17°45'40.3"N 83°12'54.9"E 27.09.2020 ND ND 14.10.2020 ND ND 

AAQ24 Ravi nagar (Near 
Krishna Temple) 

17°45'59.7"N 83°12'59.4"E 27.09.2020 ND ND 14.10.2020 ND ND 

AAQ25 Appala Narasayya 
colony 

17°45'59.0"N 83°12'29.7"E 28.09.2020 ND ND 14.10.2020 ND ND 

AAQ26 Vepagunta (BC Colony) 17°46'25.3"N 83°12'59.6"E 28.09.2020 ND ND 14.10.2020 ND ND 

AAQ27 Near Krishna Devaraya 
Sangam Vepagunta 

17°46'41.8"N 83°12'44.9"E 28.09.2020 ND ND 15.10.2020 ND ND 

AAQ28 Near Sail Ware house 
Vepagunta, 

17°46'45.3"N 83°12'36.5"E 28.09.2020 ND ND 15.10.2020 ND ND 

AAQ29 Chevalapalli 17°46'52.5"N 83°12'56.7"E 29.09.2020 ND ND 15.10.2020 ND ND 

AAQ30 Porlupalem 17°46'33.1"N 83°12'44.1"E 29.09.2020 ND ND 15.10.2020 ND ND 

AAQ31 Gautam Nagar 17°46'13.1"N 83°13'04.8"E 29.09.2020 ND ND 16.10.2020 ND ND 

AAQ32 Durganagar 17°46'52.7"N 83°13'12.5"E 29.09.2020 ND ND 16.10.2020 ND ND 

AAQ33 Near APEPDCL 
Ganapathi Temple 

17°45'39.0"N 83°13'2.5"E 29.09.2020 ND ND 16.10.2020 ND ND 

AAQ34 Srinivasanagar 17°46'6.4"N 83°13'38.5"E 29.09.2020 ND ND 16.10.2020 ND ND 

 * Not Detected   
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VIMTA Groundwater Monitoring Results (17 May 2020 – 21 September 2020) 
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VIMTA Surface Water Monitoring Results (17 May 2020 – 21 September 2020) 
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VIMTA Water Monitoring Results (19 September 2020 – 23 October 2020) 
Water 
Sampl
e ID 

Location Identification GPS Locations SamplingD
ate 

Styren
e 

Monom
er 

SamplingD
ate 

Styren
e 

Monom
er 

SamplingD
ate 

Styren
e 

Monom
er 

Lat Long 

GW1 Kothamamba Temple 
Kamparapalem 

17°45'30.
3"N 

83°11'39.
1"E 

19.09.2020 BLQ* 08.10.2020 BLQ 19.10.2020 BLQ 

GW2 Patha Kamparapalem 17°45'32.
4"N 

83°11'49.
6"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW3 Venkatapuram beside 
railway track 

17°45'28.
6"N 

83°11'55.
6"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW4 BC Colony Back side 17°45'25.
8"N 

83°12'8.0
"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW5 Venkatapuram fields 17°45'20.
2"N 

83°12'5.6
"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW6 Burial ground 17°45'8.5
"N 

83°12'5.9
"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW7 Vepadamma Temple 
Venkatapuram/Venkata
puram Railway Bridge 

17°45'13.
7"N 

83°12'18.
8"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW8 Near STP Pump house 17°45'10.
4"N 

83°12'22.
0"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW9 Venkatapuram school 
back side 

17°45'30.
2"N 

83°12'32.
2"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW1
0 

Venkatapuram 17°45'22.
1"N 

83°12'23.
7"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

GW1
1 

Santosh nagar 
Hanuman Temple 

17°45'50.
5"N 

83°12'54.
5"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
2 

Railway Quarters 17°45'4.7
"N 

83°12'47.
3"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
3 

Near Gopalapatnam 
ground (Stadium) 

17°45'3.8
"N 

83°13'3.5
"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
4 

Near Lakshmi 
Ganapathi Temple 

17°45'33.
4"N 

83°12'3.2
"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
5 

Meghadrigadda Colony 
(Near APSWR) 

17°45'37.
3"N 

83°12'00.
3"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
6 

Andhra cements 17°45'42.
5"N 

83°11'47.
0"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

GW1
7 

Near ZPH high School 
BC colony 

17°45'38.
6"N 

83°12'6.8
"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW1
8 

Padmanaba nagar 17°45'44.
8"N 

83°12'15.
8"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW1
9 

Near Jesus Belivers 
church(Banta Colony) 

17°45'54.
4"N 

83°12'23.
3"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
0 

Ravi Nagar 17°45'55.
7"N 

83°12'35.
8"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
1 

Near Naidu Thota 17°45'59.
3"N 

83°12'29.
2"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
2 

Near Panchamukha 
Temple(padmanabha 

nagar) 

17°45'44.
4"N 

83°12'26.
7"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
3 

Krishna Naga (Near 
Ayyappa Temple)/Near 

DurgaMalleswara 
Temple 

17°45'40.
0"N 

83°12'55.
1"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
4 

Ravi nagar (Near 
Krishna 

Temple)/Swami 
Vivekananda Marg 

17°45'59.
7"N 

83°12'59.
3"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
5 

Appala Narasayya 
colony/Near YRGC 
Office NaiduThota 

17°46'08.
9"N 

83°12'46.
4"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

GW2
6 

Vepagunta (BC 
Colony)/Near 

Bhulokamatha Temple 

17°46'05.
1"N 

83°12'59.
6"E 

22.09.2020 BLQ 11.10.2020 BLQ 22.10.2020 BLQ 

GW2
7 

Near Krishna Devaraya 
Sangam 

Vepagunta/ZPH School 
Vepagunta 

17°46'41.
3"N 

83°12'44.
4"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW2
8 

Near Sail Ware house 
Vepagunta, 

17°46'45.
3"N 

83°12'36.
5"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 
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GW2
9 

Chevalapalli/suryapatn
as colony 

17°46'52.
4"N 

83°11'56.
5"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
0 

Porlupalem 17°46'32.
4"N 

83°11'44.
4"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
1 

Gautam Nagar 17°46'13.
6"N 

83°11'4.7
"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
2 

Durganagar/Near 
DurgaDevi Temple 

17°45'52.
7"N 

83°13'12.
5"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
3 

Near APEPDCL 
Ganapathi Temple 

17°45'38.
7"N 

83°13'2.7
"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
4 

Srinivasanagar 17°46'07.
0"N 

83°13'35.
5"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

GW3
5 

Narava Pond 17°44'28.
2"N 

83°11'29.
3"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

* Below Level of Quantitation  

 

 

    VIMTA Surface Soil Monitoring Results (17 May 2020 – 21 September 2020) 
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VIMTA Soil Monitoring Results (19 September 2020 – 21 October 2020) 

Soil 
Sample 

ID 

Location 
Identification 

GPS Locations Sampling 
Date 

Styrene 
Monomer 

Sampling 
Date 

Styrene 
Monomer 

Sampling 
Date 

Styrene 
Monomer 

 

Lat Long 

S1 Kothamamba 
Temple 

Kamparapalem 

17°45'
29.4"N 

83°11'
38.9"E 

19.09.2020 BLQ* 08.10.2020 BLQ 19.10.2020 BLQ 

S2 Patha 
Kamparapalem 

17°45'
32.1"N 

83°11'
49.6"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S3 Venkatapuram 
beside railway 

track 

17°45'
26.8"N 

83°11'
56.0"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S4 BC Colony Back 
side 

17°45'
27.1"N 

83°12'
07.5"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S5 Venkatapuram 
fields 

17°45'
20.3"N 

83°12'
05.6"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S6 Burial ground 17°45'
8.4"N 

83°12'
06.0"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S7 Vepadamma 
Temple 

Venkatapuram 

17°45'
13.6"N 

83°12'
18.7"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S8 Near STP Pump 
house 

17°45'
10.4"N 

83°12'
22.0"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S9 Venkatapuram 
school back side 

17°45'
28.7"N 

83°12'
31.4"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S10 Venkatapuram 17°45'
21.2"N 

83°12'
24.6"E 

19.09.2020 BLQ 08.10.2020 BLQ 19.10.2020 BLQ 

S11 Santosh nagar 
Hanuman 
Temple 

17°45'
50.4"N 

83°12'
54.0"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S12 Railway Quarters 17°45'
4.6"N 

83°12'
47.4"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S13 Near 
Gopalapatnam 

ground 
(Stadium) 

17°45'
1.1"N 

83°13'
2.1"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S14 Near Lakshmi 
Ganapathi 

Temple 

17°45'
30.8"N 

83°12'
2.4"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S15 Meghadrigadda 
Coloney (Near 

APSWR) 

17°45'
37.4"N 

83°11'
58.2"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S16 Andhra cements 17°45'
42.3"N 

83°11'
46.9"E 

20.09.2020 BLQ 09.10.2020 BLQ 21.10.2020 BLQ 

S17 Near ZPH high 
School BC colony 

17°45'
39.1"N 

83°12'
07.4"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S18 Padmanaba 
nagar 

17°45'
44.4"N 

83°12'
14.7"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S19 Near Jesus 
Belivers church 
(Banta Colony) 

17°45'
53.5"N 

83°12'
22.1"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S20 Ravi Nagar 17°45'
55.5"N 

83°12'
37.4"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S21 Near Naidu 
Thota 

17°45'
58.9"N 

83°12'
29.8"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S22 Near 
Panchamukha 

Temple 

17°45'
43.2"N 

83°12'
26.7"E 

20.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 
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(padmanabha 
nagar) 

S23 Krishna Naga 
(Near Ayyappa 
Temple)/Durga 

Malleswara 
Temple 

17°45'
39.8"N 

83°12'
55.3"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S24 Ravi nagar (Near 
Krishna 

Temple)/Swamy 
Vivekanada Marg 

17°45'
58.2"N 

83°12'
59.8"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S25 Appala 
Narasayya 

colony/Near 
YRGC Office 
Naiduthota 

17°46'
7.0"N 

83°12'
46.8"E 

22.09.2020 BLQ 10.10.2020 BLQ 22.10.2020 BLQ 

S26 Vepagunta (BC 
Colony)/Near 
Bhulokamata 

Temple 

17°46'
24.3"N 

83°13'
3.4"E 

22.09.2020 BLQ 11.10.2020 BLQ 22.10.2020 BLQ 

S27 Near Krishna 
Devaraya 
Sangam 

Vepagunta/ZPH 
School 

Vepagunta 

17°46'
42.5"N 

83°12'
53.3"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S28 Near Sail Ware 
house 

Vepagunta, 

17°46'
45.2"N 

83°12'
36.4"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S29 Chevalapalli/Sur
yaPatnas Colony 

17°46'
49.4"N 

83°11'
53.6"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S30 Porlupalem 17°46'
33.6"N 

83°11'
43.7"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S31 Gautam Nagar 17°46'
13.4"N 

83°11'
4.7"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S32 Durganagar/Nea
r Durga Devi 

Temple 

17°45'
52.5"N 

83°13'
12.6"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S33 Near APEPDCL 
Ganapathi 

Temple/APEPDCL 
district Store 

17°45'
39.8"N 

83°13'
6.5"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S34 Srinivasanagar 17°46'
6.4"N 

83°13'
38.2"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S35 Meghadrgadda 
Dam 

17°45'
35.3"N 

83°11'
43.2"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

S36 Narava Pond 17°44'
28.1"N 

83°11'
29.3"E 

22.09.2020 BLQ 11.10.2020 BLQ 23.10.2020 BLQ 

SE 1 Meghadrigadda 
Dam 

17°45'
26.8"N 

83°11'
5.8"E 

29.09.2020 BLQ 
  

21.10.2020 BLQ 

SE 2 Narava Pond 17°44'
28.2"N 

83°11'
29.3"E 

29.09.2020 BLQ 
  

21.10.2020 BLQ 

* Below Level of Quantitation  

10.0 Conclusions  
LGPI workers, faced with an unprecedented situation involving government-mandated 
manpower reductions as part of the COVID-19 pandemic lockdown, managed to prevent the 
catastrophic failure of tank M6 due to runaway styrene monomer polymerization that would not 
have occurred without lockdown conditions. The release of styrene monomer vapours was part 

251

TRUE COPY



 
 

45 
 

of the function of the M6 tank to prevent pressure buildup and a catastrophic tank failure from 
occurring. The action of the LGPI responders to further reduce the polymerization reaction 
prevented a catastrophic tank failure, fire and explosion from occurring. A true determination of 
the full impact of this event to the health of impacted residents living near the LGPI factory 
cannot be known until gaps in information are filled, allowing proper assessment of the extent of 
environmental impact and the cause of claimed health effects. It is clear, however, that LGPI 
could not have anticipated fatalities from a vapour release at its plant as this situation is 
unprecedented in over 80 years of industrial use of styrene around the world.   

I found much of the information presented in the NGT Committee reports of this incident to be 
inaccurate which, in turn, led to incorrect or incomplete conclusions about LGPI and the impacts 
of the styrene release to people and the environment. My general conclusions regarding the NGT 
Committee reports are provided below: 

 The NGT Committee mischaracterizes the physical/chemical properties, toxicological 
properties, and potential health effects of styrene. 

 The NGT Committee incorrectly suggests that brief exposures to styrene could cause 
cancer in people exposed to styrene from LGPI. 

 Air testing conducted by CSIR-NEERI, referred to by the NGT Committee in their 
reports, showed very low or non-detectable levels of styrene in areas outside of the LGPI 
plant. 

 Soil and water samples collected by CSIR-NEERI were analyzed using flawed analytical 
methods, indicating that the higher results may not be accurate. 

 The environmental impact resulting from the LGPI incident was brief, and environmental 
testing and observations of affected vegetation in the areas in and around the LGPI plant 
support this. 

 Due to the fact that the duration of exposures was brief, long term effects are not 
expected. Thus, long-term environmental and health testing is not deemed necessary. 

 The bases for the NGT Committee’s estimates of the amount of styrene released, the 
levels of styrene vapour in the air in the hours following the release, and the directions in 
which the styrene vapour dispersed cannot be verified, or were determined based on 
incorrect underlying information, and are unreliable. 

 

Respectfully submitted, 

 

Paul A. Nony, PhD, CIH, CSP 
Principal Toxicologist 
Director, Toxicology and Occupational Health 
CTEH®, LLC 
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Documents Reviewed and References 

I have reviewed the following material in order to respond to the findings and observations 

contained in the reports prepared by the NGT Committee: 

 Air monitoring results since the 7 May 2020 incident from CSIR-NEERI, LGPI, and 

VIMTA 

 NGT Committee Reports (Interim Report dated 17 May 2020 and Final Report dated 28 

May 2020), annexures and orders 

 The Preliminary Joint Report by CSIR- NEERI and CBRN dated 14 May 2020 

 LGPI emergency planning documents (surprise mock drills and on-site emergency plans) 

 LGPI Incident reporting (accident information) 

 LGPI communications (Information to public, green Initiatives, misc. statements) 

 Photos and videos of LGPI and surrounding area during and after incident 

 LGPI safety and compliance documents (committee meeting, compliance, and inspection 

reports; safety audits, siren testing) 

 Technical LGPI site documents (tanks, instruction manuals, maps, SOPs, schedules, 

equipment manuals) 

 Interview reports from multiple witnesses and LGPI employees 

 Meteorological data 

 LGPI logs and monitoring schedules 

 Description of accident 
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A. Introduction and Qualifications 

My education includes a bachelor’s degree in Chemistry, Botany, and Zoology from 

Bundelkhand University (1977), and master’s degree in Chemistry from Vikram University 

(1979). I also obtained a Master of Philosophy degree in Chemistry (1980) and a Ph.D. in 

Chemistry (1994), both from Vikram University. Relevant to this case, I also hold course 

certificates in Environmental Impact Assessment and Auditing from the University of Bradford 

(1996), Environmental Management from the Centre for Industrial and Commercial Training in 

Middlesbrough, UK (1996), Environmental Planning from Deutsche Gesellschaft für Technische 

Zusammenarbeit (GTZ) in Eschborn, Germany (1996), Curricula Development in Spatial 

Environmental Planning and City Planning from the German Federal Ministry for Economic 

Cooperation and the Ministry of Environment, Forest and Climate Change (MOEF&CC), 

Government of India (2002), and Disaster Management and Emergency Response System with 

special reference to Hazardous Industries under the Norwegian Agency for Development 

Cooperation (NORAD) Project supported by the Norwegian Government (2003). I also 

participated in the 2010 United Nation’s Conference on Disaster Reduction in Kobe, Japan.  

I have been involved in capacity development for various stakeholders of state and national 

agencies and, as a project and senior research officer for Environmental Planning and 

Coordination Organisation (EPCO) the Government of Madhya Pradesh from 1982-1996, I aided 

in environmental planning, research, and impact assessment at a supervisory level. I was selected 

as one of the members of the Working Group Committee constituted by the Central Pollution 

Control Board (CPCB) in June 1994 for the drafting of Guidelines for the Preparation of Zoning 

Atlas for Sitting of Industries at the district level. I also served as one of the professional 

members at EPCO team that provided consulting services for Environmental Impact Assessment 

(EIA) for various sectors. During my services I was involved with Environmental Appraisal 

Reports (EAR) involving paper and pulp, pharmaceutical, petrochemical, cement, fertilizer, 

mining, and other chemical industries.  In the State of Madhya Pradesh, EARs were prepared for 

upcoming or capacity enhanced industrial projects for environmental clearance (EC). 

Additionally, I have worked as a team member in preparation of an Environmental Management 

Plan (EMP) for the Chirimiri open cast mines of Southeastern coal fields in Chhattisgarh State. I 
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have also been nominated as an expert member by the Housing and Environment Department of 

Madhya Pradesh for Industrial Health and Safety committees. 

Looking to my performance in EPCO, I was deputed as Joint Director at the Disaster 

Management Institute (DMI), Government of Madhya Pradesh, Bhopal. My duties included 

being the Head of Branch for the management of chemical and industrial disasters. Safety audits, 

HIRA, On-site and Off-site emergency management plans, and mock drills in hazardous 

industries/sites were initiated under my leadership. From August 2004 until my retirement in 

March of 2020, I served as Director for the DMI, where I led disaster risk reduction and worked 

with the National Disaster Management Authority (NDMA), the Planning Commission for the 

Government of India, MOEF&CC, and PNGRB, Government of India, and for NABCB for 

accreditation and certification. In 2007, the NDMA nominated me as one of the core group 

members for producing the “National Guidelines of Chemical/Industrial Disaster Management” 

and in 2010 designated me as the coordinator for making guidelines on “Strengthening of Safety 

and Security for Transportation of POL Tankers”. The Government of India also nominated me 

as one of the members of the Working Group on Disaster Management for the Planning 

Commission (11th and 12th 5-year plans). In addition, I served as Technical Director for the 

“National Action Plan on Chemical/Industrial Disaster Management (NAP-CIDM)” 2015 

document, which targeted the development of national risk framework and amendment of 

existing regulations, capacity building, relief & rehabilitation, development of national 

mechanisms of coordination with other agencies, and the best practices by other global agencies, 

etc. for MOEF&CC, Government of India. The scope of NAP-CIDM was to develop an action 

plan nationwide to reduce chemical risks during manufacturing, storing, transporting and in 

industries with the goal of zero chemical/industrial disasters. Besides the above, I have provided 

leadership in making On-site and Off-site emergency management plans to various hazardous 

industries and districts respectively of various states of India. I also carried out numbers of safety 

audits as per IS 14889:2018, risk assessments, and mock-drills across the country in hazardous 

industries. Here, it is worth mentioning that I have provided technical leadership with NDMA in 

organizing off-site mock-drills at various places in the country. With the Petroleum and Natural 

Gas Regulatory Board (PNGRB), I also developed an “Emergency Response and Disaster 

Management Plan (ERDMP) Regulations” in 2010 for disaster management plans of mid and 

downstream oil and gas sectors. During my service as Director, about 170 ERDMP documents 
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for oil refineries, cross-country gas pipelines, City Gas Distribution (CGD), air fueling system 

(AFS) of airports, LPG bottling plants, bulk depots, etc., have been certified in line with ERDMP 

Regulations, 2010. Providing training to NDRF and 101 Chief Judicial Magistrates 

(CJMs)/District Registrars has been my best contribution to the country in the area of 

chemical/industrial disaster management. Besides, various states’ officers of Chief Inspectorates 

of Factories/Directorates of Industrial Health and Safety/DOF have been also trained under my 

leadership at the Disaster Management Institute, Bhopal.  

I have provided leadership to establish the Disaster Management Institute, Bhopal.Thus, I am 

well equipped to opine on the matters associated with the LG Polymers India (LGPI) accident on 

7 May 2020.  

Based on my expertise, education and experience, I was asked by LGPI to review and opine on 

LGPI’s response to the 7 May 2020 accident, as well as to review and opine on certain 

conclusions of the HPC in its July 2020 report. 

B.  Sources of Information and Materials Reviewed 

A list of the references I have relied upon for the purpose of this statement is set forth in 

Appendix A.  I have also reviewed the reports prepared by the Committee created by the 

National Green Tribunal (NGT). In addition to these materials, I am also drawing upon my 

education, training, and experience. 

C.  Summary of Preliminary Observations 

Upon a preliminary investigation of the information provided to me regarding this case, I have 

made the following preliminary observations. I reserve the right to change my opinion on any of 

these matters if new information becomes available. 

1. LG Polymers employees took important steps to immediately call emergency 

response services (fire, police, ambulance) as the accident was occurring, then 

worked for hours to prevent fire and explosion, the most serious risks associated with 

styrene monomer vapor release, according to the published literature. 
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2. Styrene is known to be short-lived in the environment following a release. However, 

a thorough evaluation of the air, water, and soil testing data collected to date indicates 

that styrene levels are below the recommended screening levels/ standards. For 

completeness, the testing of all parameters is ongoing even at present by experts 

retained by LGPI. 

D.  Observations  

I am responding to the findings of the Committee constituted by the NGT (hereinafter referred to 

NGT Committee) vide its order dated 08 May 2020. Pursuant to the order of the NGT, two 

reports have been issued by the NGT Committee, an interim report dated 17 May 2020 (Interim 

Report), and a final report dated 28 May 2020 (Final Report). Additional observations are also 

included when appropriate.  

1.0 Emergency Response 

1.1 Initial Response 

On 7 May 2020, LGPI had an incident involving a styrene monomer (SM) vapour  release 

associated with altered operations due to the local COVID-19 lockdown. Styrene auto-

polymerises when temperatures in the storage tank become elevated. As a response to the 

incident, several actions were carried out on the morning of the incident to try to bring the 

reaction under control and prevent an explosion, which has occurred in many emergency 

scenarios involving styrene monomer.  

It is important to note that fire and explosion accidents are historically the most likely and most 

dangerous potential outcome known in accidents involving styrene.Thus, initial emergency 

action steps were taken to prevent these outcomes. In the 2020 Emergency Response Guidebook 

(ERG, 2020) prepared by the US Department of Transportation (USDOT), the hazard of greatest 

concern following a chemical spill or leak is listed first, followed by hazards of lesser concern. In 

the case of styrene, fire and explosion are listed first, with health hazards listed farther down the 

page. Based on the design of the ERG, this means that health hazards are a second priority (less 

important) compared to fire and explosion in release events (ERG (2020)). SM vapours are 

explosive in the air at concentrations between 0.9 and 6.8 per cent by volume if an ignition 
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source is present. In most European countries, strict occupational exposure limits (OELs) are set 

for highly toxic chemicals. A review of styrene OELs meant for daily 8-hour exposures across 

Europe reveals that a range from 2.4 to 100 ppm exists, which indicates that styrene is not 

considered a highly toxic chemical (Plastic Europe (2018)). Thus, the 2020 ERG has advocated 

for styrene’s flammability and explosive potential as first priority in emergency scenarios 

involving this chemical. 

In the context of the safety response preparedness of LGPI and their response to the incident, the 

Final Report (p.15, paragraph 6(b)) erroneously observes as follows:  

 “the Unit’s inability to access personal protective equipment in a timely manner, safety response 

preparedness of the site had an impact on the early stages of safety operations”. Further, the 

Final Report also notes that “the public siren system could not be activated as it was manual and 

in an area inaccessible by the vapour cloud, else people in the surrounding area could have been 

alerted quickly and saved.” 

My response to these observations is as given below. 

1.1.1 Emergency Response  

According to the sequence of events captured in the Final Report, the Distributed Control System 

(DCS) alarm system detected a gas release at 2:54 am. The LGPI security officer in charge then 

initiated action at 3:07 am to obtain off-site assistance from fire and ambulance services. Rather 

than wasting time, this was performed prior to the arrival of the Safety Head and Director of 

Operations, who arrived shortly thereafter at 3:30 am.  

 

LGPI management took action to control the SM vapour release following careful consultation 

of the SOP and safety protocols. Emergency inhibitor chemicals used to prevent auto-

polymerization, such as n-dodecyl mercaptan (NDM), Tertiary Dodecyl Mercaptan (TDM), and 

Antioxidant (Eunox-76), were made available for usage by LGPI at 4:32 am. Immediately, 

several steps were taken to control the reaction and prevent an explosion. 

The team onsite carried out emergency response operations initially by operating the sprinkler 

systems, followed by adding high-temperature inhibitors including TDM & NDM into the M6 

Storage Tank.These actions served to harness the reaction. Air pollution was monitored in 
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parallel during this time. Despite progress, the conditions in the tank were not responding 

quickly enough to the addition of inhibitors by that evening. The temperature in the tank then 

gained momentum, reaching a high point of 154°C by 10:45 p.m. To assist with controlling the 

heat of reaction, water was also poured into the tank using the foam pourer and steps were taken 

to control external cooling. Thus, the team carried out the initial response in the quickest possible 

manner. Because of these early actions by LGPI, the intensity of the styrene reaction was 

drastically reduced, per the sequence of events. These actions prevented a potential worst-case 

outcome of an explosion. 

1.1.2 Preparation of an on-site emergency plan   

As per the statutory requirements contained in Rule 13 of the Manufacture, Storage, and Import 

of Hazardous Chemical Rules, 1989 (MSIHC Rules), an occupier is required to prepare and keep 

up-to-date an on-site emergency plan. As part of this obligation, LGPI had prepared and 

regularly updated its On-Site Emergency Plan (Plan), with the last update to the Plan being 

undertaken during the lockdown, on 14 April 2020. The Plan had received the approval of the 

Director of Operations.  

Such updation of the Plan reflects that LGPI included updates not only to comply the regulatory 

compliance but to update its preparedness to combat any type of chemical emergencies. 

All previous versions of the Plan were submitted to relevant authorities and no non-compliance 

was received. Therefore, in my view, LGPI acted in compliance with the statutory requirements 

of the MSIHC Rules, and per the satisfaction of regulatory authorities.  

1.1.3 Failure in Switching on the Siren 

In relation to the activation of a siren, it is true that LGPI employees did not blow the siren 

because the siren is blown to declare the emergency, alerting the employees to take appropriate 

action can be taken by plant and district administration; however, these early actions were 

already underway according to the timeline of events. Also, it is clear from the Plan that both the 

initial emergency siren and “all-clear” siren are meant to communicate with employees on-site, 

not residents in the surrounding community. According to the Plan, it is responsibility of the 

“Plant / Dept. in-charge of the affected area to raise the Fire alarm available at the nearest 

point. He will communicate to Fire Squad Post through the responsible person to inform 
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location of fire to Fire crew”. The siren is specifically referred to as a “fire siren”. Thus, if a fire 

was not present, use of the siren during this SM vapour release scenario would not have been 

intuitive or expected. 

LGPI was not instructed by any regulatory authority that a neighborhood siren was necessary. 

Had they been instructed to, they could have implemented this feature into their safety protocols. 

Regardless, the emergency protocol was already underway. Immediately, the Site Incident 

Controller was notified, the fire squad was assembled, and the onsite emergency plan was 

activated. In addition, if a siren on-site was meant to inform the public off-site in the event of an 

emergency, then regular testing at different distances and directions from LGPI would have been 

required and performed by the regulatory authorities to ensure that an adequate decibel level was 

recorded within a certain zone deemed as potentially vulnerable. Also, it would have needed to 

be audible inside closed residences for the entire area as the incident occurred during sleeping 

hours. As it is, there is no guarantee that a siren blown on-site could have been heard by all 

surrounding communities. 

Therefore, I conclude that the observations contained in the Final Report are not supported by 

facts. 

2.0 Adverse Impact on the Areas Affected in the Short-term and the Long-

term 

2.1 Long-term Impact on the Human Life, Flora, Fauna and Environment 

Most styrene released to the environment is expected to volatilize (evaporate) into the 

atmosphere (air) due to its physical and chemical properties. Once this occurs, styrene does not 

remain or persist in the environment. This is primarily due to the fact that styrene is volatile (it 

evaporates easily) from soils and surface waters, it is rapidly destructed in air, and it is quickly 

degraded by microorganisms in soil and water (surface and groundwater). Styrene rapidly 

degrades in air and on surfaces due to reaction with hydroxyl radicals and ozone, though 

degradation due to solar radiation (light) is not likely. Styrene is quickly broken down in the air 

(usually within 1–2 days), evaporates from shallow soils and surface water, and any that remains 

in soil or water may be degraded by bacteria or other microorganisms (Agency for Toxic 

Substances and Disease Registry (ATSDR), 2010 and 2012). 
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Regarding estimated impact to humans and animals, a chemical’s level of effect depends on the 

concentration and duration of the exposure. With the exception of infrequent situations, such as a 

liquid spill following a transportation incident, measured environmental concentrations of 

styrene in the air, water, and soil are too low to cause effects on humans, animals, or 

microorganisms. The relatively short half-life in the environment advocates for its non-

persistence in the environment. Hence, there is almost zero possibility of remaining SM vapour 

in any media within the environment. 

Specifically in the context of extent of damage to the environment, particularly air, water, and 

soil, LGPI has engaged and retained an expert to conduct sampling of these parameters. Having 

reviewed and analysed results of sampling for styrene in and around LGPI to ascertain the 

prevalent levels of styrene in air, water, and soil, I have arrived at the conclusion that sampling 

performed since the incident indicates that styrene levels have dropped to low or undetectable 

levels. My observations basis the sampling results are summarized below. 

2.1.1 Impact on Air 

As mentioned above, most styrene released to the environment is expected to enter the 

atmosphere due to its physical and chemical properties. However, styrene rapidly degrades in the 

atmosphere, and wind dispersion also occurs. As such, any concentrated vapor disperses rapidly 

such that any styrene that lingers for more than a couple of hours would be diluted into the 

atmosphere to a much lower, then undetectable concentration. Monitoring since the incident on 7 

May 2020 indicates that off-site styrene concentrations in the air decreased rapidly and have 

remained low or non-detectable (far below the 0.2 ppm prescribed by the United States 

Environment Protection Agency (USEPA) as screening value in USEPA-IRIS (2009)). Because 

styrene degrades rapidly upon release and air concentrations remain low, additional sampling of 

the air is not recommended. However, for completeness, the testing of all parameters is ongoing 

even at present by experts retained by LGPI. Currently, LGPI is monitoring for styrene for 8 

hours at a day at different locations. 

In the sampling conducted by the experts retained by LGPI, I have noted that the same standards 

for screening value as the USEPA screening value, have been adopted. After using these 

standards, a thorough evaluation of the air samples, and the testing data collected to date 
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indicates that styrene levels are below the recommended screening levels/ standards.  A review 

of the sampling results reveals that no styrene has been detected in air samples after 18 June 

2020. Even before 18 June 2020, only negligible quantities of styrene were detected in air 

samples in merely two sampling locations, on four dates each, and a substantial majority of the 

results indicated that styrene levels in air were below the screening levels. Therefore, I conclude 

that the presence of styrene has reduced to levels below the recommended screening levels.  

Further, per the Final Report prepared by the NGT Committee (p. 17, Final Report), air 

monitoring was undertaken by the Andhra Pradesh Pollution Control Board (APPCB) from 7 

May to 10 May 2020.  The results of styrene values (in ppm), recorded by APPCB at eight 

locations around LGPI, give rise to the following observations:  

a) While relatively high concentrations of styrene  were recorded on 07 May 2020 (461 

ppm) at Venkatapuram, and the Industry Main Gate (365 ppm), other locations showed 

results of levels of styrene ranging from 22.3 to 0.6 ppm.  

b) However, on 09 May 2020, the sampling results reveal that the maximum styrene values 

recorded by the APPCB were 18 ppm in the storage tank area, from the 8 locations 

sampled by the APPCB. This value further diminished to 2.5 ppm on 10 May 2020. 

Further, CSIR-NEERI conducted monitoring during 13-18 May 2020, as indicated in the 

CSIR- NEERI Report (p. 152 of the Final Report). Even as per these monitoring results, the 

styrene detection was negligible or below detection levels in all sampling locations, except 

near the tank inside the LGPI facility (based on sampling conducted on 14 May 2020 at this 

location). Further, on 17 May 2020, (when samples were next collected from the storage 

tank) even at the storage tank in LGPI, the level of styrene detected diminished or reduced to 

below <16.5 µg/ m3, and all sampling locations indicated levels below this threshold. This 

indicates that after 17 May 2020, levels of styrene in the air at all sampling locations were 

below detection limits, and had been diluted significantly over a period of time.   

Thus, basis a review of the limited information provided in the Final Report on the sampling 

conducted by the APPCB and the CSIR- NEERI, I note that there was a drastic depletion of 

styrene levels in the air samples (either due to diffusion or degradation), and therefore, long-

term effects of the incident on air would not persist. 

298

TRUE COPY



DRAFT 

 

10 
 

2.1.2 Impact on Water 

Styrene is only slightly soluble in water (solubility in water at 20°C is 300 mg/L, i.e. 0.03% 

wt.vol. per the Plastic Europe (2018) ). Therefore, it may not form micro plastics in bodies water. 

The acute hazard of spilled styrene will be limited for most aquatic species. Styrene may have 

toxic effects on aquatic invertebrates and algae, but exposure time will be limited due to rapid 

removal from water through volatilisation, therefore the risks are considered low. Styrene’s high 

Henry’s Law Constant (indicating the degree of solubility of the gas in a liquid, or the extent to 

which the gas will go into a liquid) indicates that the primary removal mechanism of styrene 

from water (and soil) is volatilisation to the air.  This occurs fairly rapidly. Fu and Alexander 

(1992) found that when 2–10 mg of styrene was added to 1 L of lake water, 50% was lost to the 

atmosphere within 1–3 hours. Assuming that enough styrene could enter the water from a vapor 

to result in a concentration of 10 mg/L, half would re-volatilize (go back into the air and be 

dispersed) within 3 hours, which is fast. ATSDR (2010) reports that the volatilization half-life of 

styrene in moving water that is 1 meter deep (assuming a solubility of 300 mg/L) may be 

approximately 6 hours the estimated volatilization half-lives for styrene in turbulent lakes range 

from 6 hours in a lake 1 m deep to 2.5 days in a lake 10 m deep(USEPA, 1987). Volatilization 

from ponds and lakes may occur slower, with half-life estimates reported by ATSDR (2010) as 

ranging from 3 - 13 days (USEPA, 1984). 

According to the Standard European Behaviour Classification as per the Bonn Agreement 

Counter Pollution Manual published in 2020 (called Operational, Technical and Scientific 

Questions Concerning Counter Pollution Activities (OTSOPA)(2020)), styrene would be 

classified as a “floater evaporator”. This implies that SM will float on the surface of water, rather 

than mix thoroughly into the water or sink to the bottom, then it evaporates into the atmosphere 

(OTSOPA, 2020). This type of behavior in water, which is safer for aquatic life than if the 

styrene were to mix thoroughly into the water column of sink to the bottom, is a function of 

styrene’s density, vapor pressure, and solubility. Styrene is also readily biodegradable and does 

not bioconcentrate (i.e. accumulate over time) in aquatic or terrestrial species. EU Risk 

Assessments have concluded that styrene is not bio-accumulative (does not remain in humans, 

animals, or other organisms after exposure), meets the criteria for ready biodegradation, and thus 
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does not require classification for environmental effects (European Chemicals Agency (ECHA), 

2002). 

Basis the sampling of water conducted by experts retained by LGPI, which was made available 

to me and reviewed by me,  I have noted that after 17 June 2020, the presence of styrene in water 

has been Below Limit Quantification (BLQ) and well below the screening value recommended 

by the WHO (0.02 mg/L).  Further, prior to 17 June 2020, styrene presence was found only in a 

few locations on a few days, and this level was also insignificant and negligible. Even prior to 17 

June 2020, the styrene levels were BLQ for a substantial number of sampling results.  This 

indicates that there is no long-term impact of the SMV release on water. Because styrene is not 

expected to persist in water, continued sampling of water samples is not necessary. However, for 

completeness, LGPI continues to conduct an analysis of water samples for styrene. 

Further, upon a review of the CSIR-NEERI Report (p. 158, Final Report) which has been 

annexed with the Final Report prepared by the NGT Committee, I have noted that a bio-assay 

test was conducted to determine acute toxicity of substances to fish in freshwater. A 60% 

survival was observed, with two out of five fishes dying at the end of 72 hours in a 100% 

concentration of water from the Meghadri Gedda Reservoir (Reservoir) sample. However, an 

analysis of samples from the Reservoir conducted by experts retained by LGPI reveal that the 

current levels of styrene in the Reservoir remain BLQ. Thus, in my view, conducting a bio-assay 

test is not necessary.   

2.1.3 Monitoring of styrene in soil  

The experts retained by LGPI have also undertaken sampling of soil, which is ongoing. Basis a 

review of the sampling results for soil, I conclude that styrene in soil has been BLQ post 28 May 

2020. Even prior to 28 May 2020, presence of styrene was detected sporadically, and a majority 

of sampling results indicated that styrene levels were BLQ. Further, the presence of styrene in 

soil samples continues to remain BLQ. Therefore, in the long-term, due to the nature of styrene, 

styrene will either evaporate from soil, or disintegrate, due to its physical and chemical 

properties. 

E. Preliminary Conclusions 
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Following is a preliminary investigation of the information made available to me regarding the 7 

May 2020 incident at LGPI, I have made the following preliminary conclusions, although I 

maintain the right to change my opinion if new information is made available. 

1. Through quick and persistent efforts, LGPI employees took the important steps to 

immediately call for emergency response services (fire, police, ambulance), then worked 

in the hours that followed to prevent fire and explosion. They did so successfully, and 

this prevented further damage. 

2. The Final Report recognizes through the CSIR-NEERI Report that styrene does not 

persist in the environment. However, the NGT Committee is concerned about long-term 

effects to humans and the environment. LGPI is conducting ongoing sampling and 

analysis of air, water and soil using an expert. 

 

 

Respectfully submitted, 

 

 

Rakesh Dubey, M.Sc., M. Phil., Ph.D. 

Consultant 
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Satellite images of the LGPI site from 2004 (top) and 2020 (bottom).  Images obtained from Google 

Earth.   
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Annexure to Ministry of Home Affairs Order No .40-3/2020-D dated ()24.03.2020 

Guidelines on the measures to be taken by Ministries/ Departments of 

Government of India, State/Union Territory Governments and State/ Union 

Territory Authorities for containment of COVID-19 Epidemic in the Country. 

1. Offices of the Government of India, its Autonomous/ Subordinate Offices and Public

Corporations shall remain closed.

Exceptions:

Defence, central armed police forces, treasury, public utilities (including petroleum,

CNG, LPG, PNG), disaster management, power generation and transmission units,

post offices, National Informatics Centre, Early Warning Agencies

2. Offices of the State/ Union Territory Governments, their Autonomous Bodies,

Corporations, etc. shall remain closed.

Exceptions:

a. Police, home guards, civil defence, fire and emergency services, disaster

management, and prisons.

b. District administration and Treasury

c. Electricity, water, sanitation

d. Municipal bodies-Only staff required for essential services like sanitation,

personnel related to water supply etc

The above offices (SI. No 1 & 2) should work with minimum number of employees. All 

other offices may continue to work-from-home only. 

3. Hospitals and all related medical establishments, including their manufacturing and

distribution units, both in public and private sector, such as dispensaries, chemist

and medical equipment shops, laboratories, clinics, nursing homes, ambulance etc.

will continue to remain functional. The transportation for all medical personnel,

nurses, para-medical staff, other hospital support services be permitted.

4. Commercial and private establishments shall be closed down.

Exceptions:

a. Shops, including ration shops (under PDS), dealing with food, groceries,

fruits and vegetables, dairy and milk booths, meat and fish, animal fodder.

However, district authorities may encourage and facilitate home delivery to

minimize the movement of individuals outside their homes.

b. Banks, insurance offices, and ATMs.

c. Print and electronic media

d. Telecommunications, internet services, broadcasting and cable services. IT

and IT enabled Services only (for essential services) and as far as possible

to work from home.

e. Delivery of all essential goods including food, pharmaceuticals, medical

equipment through E-commerce.
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f. Petrol pumps, LPG, Petroleum and gas retail and storage outlets.

g. Power generation, transmission and distribution units and services.

h. Capital and debt market services as notified by the Securities and Exchange

Board of India

1. Cold storage and warehousing services.

j. Private security services

All other establishments may work-from-home only. 

5. Industrial Establishments will remain closed.

Exceptions:

a. Manufacturing units of essential commodities.

b. Production units, which require continuous process, after obtaining required

permission from the State Government

6. All transport services - air, rail, roadways - will remain suspended.

Exceptions: 

a. Transportation for essential goods only.

b. Fire, law and order and emergency services.

7. Hospitality Services to remain suspended

Exceptions: 

a. Hotels, homestays, lodges and motels, which are accommodating tourists

and persons stranded due to lockdown, medical and emergency staff, air

and sea crew.

b. Establishments used/ earmarked for quarantine facilities.

8. All educational, training, research, coaching institutions etc. shall remain closed.

9. All places of worship shall be closed for public. No religious congregations will be

permitted, without any exception.

10. All social/ political/ sports/ entertainmenU academic/ cultural/ religious functions /

gatherings shall be barred.

11. In case of funerals, congregation of not more than twenty persons will be permitted.

12. All persons who have arrived into India after 15.02.2020, and all such persons who

have been directed by health care personnel to remain under strict home/

institutional quarantine for a period as decided by local Health Authorities, failing

which they will be liable to legal action under Sec. 188 of the IPC.

13. Wherever exceptions to above containment measures have been allowed, the

organisations/employers must ensure necessary precautions against COVID-19
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virus, as well as social distance measures, as advised by the Health Department 

from time to time. 

14. In order to implement these containment measures, the District Magistrate will

deploy Executive Magistrates as Incident Commanders in the respective local

jurisdictions. The Incident Commander will be responsible for the overall

implementation of these measures in their respective jurisdictions. All other line

department officials in the specified area will work under the directions of such

incident commander. The Incident Commander will issue passes for enabling

essential movements as explained.

15. All enforcing authorities to note that these strict restrictions fundamentally relate to

movement of people, but not to that of essential goods.

16. The Incident Commanders will in particular ensure that all efforts for mobilisation

of resources, workers and material for augmentation and expansion of hospital

infrastructure shall continue without any hindrance.

17. Any person violating these containment measures will be liable to be proceeded

against as per the provisions of Section 51 to 60 of the Disaster Management Act,

2005, besides legal action under Sec. 188 of the IPC (as per Appendix).

18. The above containment measures will remain in force, in all parts of the country,

for a period of 21 days with effect from 25.03.2020.
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1. Section 51 to 60 of the Disaster Management Act, 2005

OFFENCES AND PENAL TIES 

Appendix 

51. Punishment for obstruction, etc.-Whoever, without reasonable cause -

(a) obstructs any officer or employee of the Central Government or the State

Government, or a person authorised by the National Authority or State Authority or
District Authority in the discharge of his functions under this Act; or

(b) refuses to comply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committee or the

State Executive Committee or the District Authority under this Act,

shall on conviction be punishable with imprisonment for a term which may extend to 

one year or with fine, or with both, and if such obstruction or refusal to comply with 
directions results in loss of lives or imminent danger thereof, shall on conviction be 

punishable with imprisonment for a term which may extend to two years. 

52. Punishment for false claim.-Whoever knowingly makes a claim which he knows

or has reason to believe to be false for obtaining any relief, assistance, repair,

reconstruction or other benefits consequent to disaster from any officer of the Central

Government, the State Government, the National Authority, the State Authority or the

District Authority, shall, on conviction be punishable with imprisonment for a term which
may extend to two years, and also with fine.

53. Punishment for misappropriation of money or materials, etc.-Whoever, being

entrusted with any money or materials, or otherwise being, in custody of, or dominion

over, any money or goods, meant for providing relief in any threatening disaster

situation or disaster, misappropriates or appropriates for his own use or disposes of

such money or materials or any part thereof or wilfully compels any other person so to
do, shall on conviction be punishable with imprisonment for a term which may extend
to two years, and also with fine.

54. Punishment for false warning.-Whoever makes or circulates a false alarm or
warning as to disaster or its severity or magnitude, leading to panic, shall on conviction,

be punishable with imprisonment which may extend to one year or with fine.

55. Offences by Departments of the Government.-(1) Wher� an offence under this

Act has been committed by any Department of the Government, the head of the

Department shall be deemed to be guilty of the offence and shall be liable to be

proceeded against and punished accordingly unless he proves that the offence was
committed without his knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1 ), where an offence under this

Act has been committed by a Department of the Government and it is proved that the
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offence has been committed with the consent or connivance of, or is attributable to any 

neglect on the part of, any officer, other than the head of the Department, such officer 

shall be deemed to be guilty of that offence and shall be liable to be proceeded against 

and punished accordingly. 

56. Failure of officer in duty or his connivance at the contravention of the

provisions of this Act.-Any officer, on whom any duty has been imposed by or under

this Act and who ceases or refuses to perform or withdraws himself from the duties of

his office shall, unless he has obtained the express written permission of his official

superior or has other lawful excuse for so doing, be punishable with imprisonment for

a term which may extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning.-lf any

person contravenes any order made under section 65, he shall be punishable with

imprisonment for a term which may extend to one year or with fine or with both.

58. Offence by companies.-(1) Where an offence under this Act has been

committed by a company or body corporate, every person who at the time the offence

was committed, was in charge of, and was responsible to, the company, for the conduct

of the business of the company, as well as the company, 25 shall be deemed to be

guilty of the contravention and shall be liable to be proceeded against and punished

accordingly: Provided that nothing in this sub-section shall render any such person

liable to any punishment provided in this Act, if he proves that the offence was

committed without his knowledge or that he exercised due diligence to prevent the

commission of such offence. (2) Notwithstanding anything contained in sub-section (1 ),

where an offence under this Act has been committed by a company, and it is proved

that the offence was committed with the consent or connivance of or is attributable to

any neglect on the part of any director, man�ger, secretary or other officer of the

company, such director, manager, secretary or other officer shall also, be deemed to

be guilty of that offence and shall be liable to be proceeded against and punished

accordingly.

Explanation.-For the purpose of this section- (a) "company" means any body 

corporate and includes a firm or other association of individuals; and (b) "director", in 

relation to a firm, means a partner in the firm. 

59. Previous sanction for prosecution.-No prosecution for offences punishable

under sections 55 and 56 shall be instituted except with the previous sanction of the

Central Government or the State Government, as the case may be, or of any officer

authorised in this behalf, by general or special order, by such Government.

60. Cognizance of offences.-No court shall take cognizance of an offence under

this Act except on a complaint made by- (a) the National Authority, the State

Authority, the Central Government, the State Government, the District Authority or any

other authority or officer authorised in this behalf by that Authority or Government, as

the case may be; or (b) any person who has given notice of not less than thirty days in

the manner prescribed, of the alleged offence and his intention to make a complaint to
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the National Authority, the State Authority, the Central Government, the State 

Government, the District Authority or any other authority or officer authorised as 

aforesaid. 

2. Section 188 in The Indian Penal Code

188. Disobedience to order duly promulgated by public servant-Whoever, knowing
that, by an order promulgated by a public servant lawfully empowered to promulgate
such order, he is directed to abstain from a certain act, or to take certain order with
certain property in his possession or under his management, disobeys such direction,
shall, if such disobedience causes or tends to cause obstruction, annoyance or injury,
or risk of obstruction, annoyance or injury, to any person lawfully employed, be
punished with simple imprisonment for a term which may extend to one month or with
fine which may extend to two hundred rupees, or with both; and if such disobedience
causes or trends to cause danger to human life, health or safety, or causes or tends to
cause a riot or affray, shall be punished with imprisonment of either description for a
term which may extend to six months, or with fine which may extend to one thousand
rupees, or with both.

Explanation.-lt is not necessary that the offender should intend to produce harm, or 
contemplate his disobedience as likely to produce harm. It is sufficient that he knows 
of the order which he disobeys, and that his disobedience produces, or is likely to 
produce, harm. 

Illustration 
An order is promulgated by a public servant lawfully empowered to promulgate such 
order, directing that a religious procession shall not pass down a certain street. A 
knowingly disobeys the order, and thereby causes danger of riot. A has committed the 
offence defined in this section. 
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 GOVERNMENT OF ANDHRA PRADESH 
     ABSTRACT 

HM & FW Dept. – Containment, Control and Prevention of spread of COVID – 19 – Lock 

down till 31st March, 2020 in the State of Andhra Pradesh – Notification under Epidemic 

Disease Act, 1897 – Issued  

---------------------------------------------------------------------------------------------------------- 

HEALTH, MEDICAL & FAMILY WELFARE (B2) DEPARTMENT 

G.O.Rt.No.209 Dt: 22.03.2020 

Read the following : 

1. G.O.Rt.No.189, HM & FW (B2) Dept. Dt:13.03.2020.

2. G.O.Rt.No.202, HM & FW (B2) Dept. Dt:18.03.2020.

3. G.O.Rt.No.204, HM & FW (B2) Dept. Dt:19.03.2020.

ORDER : 

The following notification shall be published in the extra ordinary issue of 

A.P. Gazette. 

NOTIFICATION 

In exercise of the powers contained under Sec 234 of Epidemic Disease Act, 1897, 

the Governor of Andhra Pradesh hereby issues following measures for containment of 

COVID-19. 

1. WHO has declared COVID19 a global pandemic. Since the onset of preventive measures 11,670

foreign returnees to the state have been placed under medical surveillance. Of these 10,091 are placed

under home isolation, 24 are hospitalized and 1,555 have completed home isolation of 28 days. So far 6

cases have tested positive, one each in districts of Nellore, East Godavari, Krishna, Prakasam and 2 in

Visakhapatnam.

2. While, vide GO Rt.No. 202 and GO Rt. No. 204 multiple restriction and social distancing measures

have been communicated, it is imperative that in proactive manner a state-wide lockdown is observed to

prevent onset of community transmission of the Corona-virus. Therefore, in continuation to the

measures enunciated in GOs cited above the following measures to ensure that such a lockdown will

come into force with immediate effect across the state of Andhra Pradesh up to 31st March 2020:

i. No public transport including inter-state transport services shall be

permitted. The exception will include transport of all kinds to and fro from

hospitals, airports & railway stations etc.

ii. All non-essential commercial shops shall be shut down.

iii. All non-essential offices, factories, workshops, go-downs etc. if operated

should do so with skeletal staff.

iv. All foreign returnees are directed to remain under strict home quarantine

for a period of 14 days or as advocated by local Health Authorities

(Collectors to monitor and update on online portal).

v. Police will ensure Beat Vigilance System regarding all foreign returnees

across the state.For this, police should take help of MahilaSamrakshna

Karyadarshi (mahila police).

vi. General public are required to stay at home and come out only for basic

services while strictly following social distancing (2m distance between

individuals) guidelines issued earlier.

vii. Any congregation of more than 10 persons is prohibited in public places.

viii. A 100 bedded Quarantine / Isolation facility should be established at each

assembly constituency level.

P.T.O 
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ix. Each district headquarters shall have 200-300 bed Tertiary Care Treatment

facility dedicated for COVID-19 treatment in coordination with private

sector.

x. Collectors will maintain strict vigilance on essential commodities and

medicines. Clear advertisements regarding rates & stocking in this regard

shall be communicated and any violation by individuals/establishments shall

be dealt strictly under relevant provisions of the IPC. A toll free number

should be set up by District Collectors for complaints in this regard

xi. Farmers and individuals involved in production of food grains/essential

commodities will be allowed to take up their activities by maintaining

social distancing norms.

3. However, the following establishments providing essential services shall be excluded

from the above restrictions:

a. Offices charged with law and order and magisterial duties

i. Collector

ii. Joint Collector

iii. Sub Collector / RDO

iii. MRO

b. Police, Health, Urban Local Bodies, Fire, Electricity, Water and Municipal

Services, Bank/ATM, Print, Electronic and Social Media.

c. Food, Groceries, Milk, Bread, Fruit, Vegetable, Meat, Fish and their

transportation related activities and warehousing.

d. Hospitals, Pharmacies, Optical stores, Pharmaceuticals manufacturing and

their transportation related activities

e. Telecom & Internet Services including IT&lTeS, Postal services

f. Supply chain and related transportation of essential goods

g. e-Commerce (delivery) of all essential goods including food,

pharmaceutical and medical equipment

h. Take away/ home delivery restaurants and hotels.

i. Petrol pumps, LPG gas, Oil agencies, their go-downs and transportation

related activities.

j. Production and Manufacturing Units which require continuous process may

continue to function, after obtaining required permission from the Collector.

k. Manufacturing units engaged in production of essential commodities

l. Private establishments that support the above services or are linked to the

efforts for containment of COVID-19 will remain open.

4. District Collector shall be the competent authority to decide if any produce / service is

essential in nature or not.

5. District Administration should appeal to general public to ensure observance of social

distancing norms in public places and appropriate sanitary / distancing measures in private

sphere. This appeal should lay special focus on the elderly (above 60 yrs) and those with flu like

symptoms, medical complications like asthma, BP, cardio vascular complications etc.

6. While the lockdown as enunciated above should be initiated with immediate effect, the

district administration should continue to focus on the containment strategy being practised

thus far involving tracking the dissemination of a disease within a community through tracking

of foreign returnees / suspect cases, and then using isolation and individual quarantines to keep

people who have been infected by or exposed to the disease from spreading it.
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7. District Collectors, Joint Collectors, Police Commissioners, SPs, Municipal

Commissioners, Sub Collectors, RDOs, DM&HOs, Tahsildars and MPDOs are hereby authorized

to take all necessary actions for enforcement and implementation of the aforesaid measures.

Local police shall render necessary assistance as and when requisitioned by the aforementioned

officers.

8. Any person found violating the containment measures; shall deemed to have

committed an offence punishable under section 188 of Indian Penal Code (45 of 1860). Strict

compliance with aforementioned measures is warranted.

(BY ORDER AND IN THE NAME OF GOVERNOR OF ANDHRA PRADESH) 

NILAM SAWHNEY 
CHIEF SECRETARY TO GOVERNMENT 

To 
The Commissioner, Printing ,Stationery& Purchase, Vijayawada(with a request to publish the 
notification in extraordinary Gazette)  

All the District Collectors in the State. 

All the Municipal Commissioners in the State. 

The Principal Secretary, T.R. & B., Secretariat.  } with a request 

The SpL, Chief Secy., Revenue(CT&Excise) Dept. } to issue further 

The Principal Secretary, Home Dept. } guidelines to 

The Principal Secretary, Revenue Dept.  } operationalize   

The Principal Secretary, L.E.T. & F. Dept., Secretariat  } the instructions 

The Principal Secretary, PR&RD Dept. } issued in the G.O. 

The Principal Secretary, I&I Dept.  } 

The Principal Secretary, MA&UD Dept.  } 

The Director General of Police, Mangalagiri.  } 
The Commissioner, I&PR Dept. } 

All District Superintendents of Police in the State of A.P. 

The Commissioner of Police, Visakhapatnam, Vijayawada. 

The Commissioner of Public Transport Department. 

All HODs of H.M. & F.W. Dept. 
Copy to:  
OSD to Dy.CM (HFW & ME) 
PS to CS/ PS to Addl.C.S. to CM 
PS to Principal Secretary (Poll), GAD PS 

to Commissioner, I & P.R. 

//FORWARDED:: BY ORDER// 

SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

HM & FW Department – Containment, Control and Prevention of spread of 
COVID-19   – “Lockdown” till 14th April, 2020 in the State of Andhra 
Pradesh under Disaster Management Act, 2005 –Orders- Issued. 

 HEALTH, MEDICAL & FAMILY (B2) DEPARTMENT 
 

G.O.Rt.No.216,       Dated: 24.03.2020 
    Read the following: 

1. G.O.Rt.No.189, HM & FW (B2) Dept. Dt:13.03.2020.
2. G.O.Rt.No.202, HM & FW (B2) Dept. Dt:18.03.2020.
3. G.O.Rt.No.204, HM & FW (B2) Dept. Dt:19.03.2020.
4. G.O.Rt.No.209, HM & FW (B2) Dept. Dt:22.03.2020.
5. G.O.Rt.No.210, HM & FW (B2) Dept. Dt:23.03.2020.
6. G.O.Rt.No.211, HM & FW (B2) Dept. Dt:23.03.2020.
7. National Disaster Management Authority Order No.1-29/2020-PP

(P1. II), dt.24.3.2020.
8. MHA, GoI Order No.40-3/2020-DM-I(A), Dt. 24.3.2020.

-0-
ORDER: 

In the reference 7th   read above, the National Disaster Management 
Authority (NDMA) has issued orders directing the Ministries/ Departments of 
Government of India and the State/Union Territory Governments and 
State/Union Territory Authorities to take effective measures to prevent the 
spread of COVID-19 in the country. 

2. In compliance of  the Orders 7th read above, in  the  reference 8th read
above, under Section 10(2)(1) of  the  Disaster Management Act, the
Ministry of  Home Affairs, Government of  India, New Delhi have  issued
Orders directing the Ministries/ Departments  of Government of  India and
the State/Union Territory Governments  and State/Union Territory
Authorities to take effective measures  to prevent the spread of  COVID-19
in the Country and  the Order shall remain  in force,  in all parts of the
Country, for a  period of  21 days  w.e.f. 25.03.2020.

3. Therefore, all the District Collectors, Joint Collectors, Police
Commissioners, SPs, DM&HOs, Municipal Commissioners, Sub Collectors,
RDOs, MROs and MPDOs are hereby instructed to strictly implement the
guidelines as per Annexure to the Order mentioned vide reference 8th read
above.  This Order shall remain in force in all parts of the State for a period
of 21 days with effect from 25.03.2020.  For implementing the containment
measures, the District Magistrate will deploy Executive Magistrates as
Incident Commanders as specified in the above guidelines.

4. The Order mentioned vide reference 8th read above shall be
implemented   along with various orders issued   earlier by the State
Government for “Lockdown” in the State for containing the spread of
COVID-19.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

      NILAM SAWHNEY, 
CHIEF SECRETARY TO GOVERNMENT 

To 
All the District Collectors in the State.    (p.t.o) 
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All the Special Chief Secretaries/Prl. Secretaries/Secretaries. 
The D.G.P., Mangalagiri. 
The Commissioner of Police, Visakhapatnam, Vijayawada. 
All District Superintendents of Police. 
All Municipal Commissioners in the State. 
All HODs of H.M. & F.W. Dept. 
All the DM& HOs in the State.  
Copy to:   

PS to CS/ PS to Addl.C.S. to CM 
OSD to Dy.CM (HFW & ME). 
PS to Spl.C.S. to Govt., HM&FW Department. 
PS to Principal Secretary (Poll), GAD. 
PS to Commissioner, I & P.R. Department. 
SC/SF. 

//FORWARDED: BY ORDER// 

SECTION OFFICER 

(Contd…Annexure) 
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Annexure to G.O.Rt.No.216, HM&FW(B2)Deptt., Dt.24.03.2020 

Guidelines on the measures to be taken for containment of COVID-
19 Epidemic in the State:  

1. Offices of the Government of India, its Autonomous/ Subordinate Offices
and Public Corporations shall remain closed.

Exceptions: 
Defence, central armed police forces, treasury, public utilities 
(including petroleum, CNG, LPG, PNG), disaster management, power 
generation and transmission units, post offices, National Informatics 
Centre, Early Warning Agencies. 

2. Offices of the State/ Union Territory Governments, their Autonomous
Bodies, Corporations, etc. shall remain closed.

Exceptions: 
a. Police, home guards, civil defence, fire and emergency services,
disaster
    management, and prisons. 
b. District administration and Treasury
c. Electricity, water, sanitation.
d. Municipal bodies—Only staff required for essential services like
sanitation, personnel related to water supply etc

The above offices (Sl. No 1&2) should work with minimum number of 
employees. All other offices may continue to work-from-home only.  

3. Hospitals and all related medical establishments, including their
manufacturing and distribution units, both in Public and Private sector, such
as dispensaries, chemist and medical equipment shops, laboratories, clinics,
nursing homes, ambulance etc. will continue to remain functional. The
transportation for all medical personnel, nurses, para-medical staff, other
hospital support services be permitted.

4. Commercial and private establishments shall be closed down.

Exceptions: 
 

a. Shops, including ration shops (under PDS), dealing with food,
groceries, fruits and vegetables, dairy and milk booths, meat and fish,
animal fodder. However, district authorities may encourage and
facilitate home delivery to minimize the movement of individuals
outside their homes.

b. Banks, insurance offices, and ATMs.

c. Print and electronic media
 

d. Telecommunications, internet services, broadcasting and cable
services. IT and IT enabled Services only (for essential services)

and  
as far as possible to work from home.

e. Delivery of all essential goods including food, pharmaceuticals,
medical equipment through E-commerce.

f. Petrol pumps, LPG. Petroleum and gas retail and storage outlets.

(Cont…p.2) 
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g. Power generation, transmission and distribution units and services

h. Capital and debt market services as notified by the Securities and
Exchange   Board of India.

i. Cold storage and warehousing services.

j. Private security services

    All other establishments may work-from-home only. 

5. Industrial Establishments will remain closed.

Exceptions: 

a. Manufacturing units of essential commodities.
b. Production units, which require continuous process, after

obtaining required permission from the State Government
6. All transport services — air, rail, roadways — will remain suspended.

Exceptions: 

a. Transportation for essential goods only.
b. Fire, law and order and emergency services.

7. Hospitality Services to remain suspended.

Exceptions: 

a. Hotels, homestays, lodges and motels. which are accommodating
bursts and persons stranded due to lockdown, medical and emergency
staff air and sea crew.

b. Establishments used/ earmarked for quarantine facilities.

8. All educational, training, research, coaching institutions etc shall remain
closed.

9. All places of worship shall be closed for public. No religious congregations
will be permitted, without any exception.

10. All social/ political/ sports/ entertainment/ academic/ cultural/ religious
functions/ gatherings shall be barred.

11. In case of funerals, congregation of not more than twenty persons will
be permitted.

12. All persons who have arrived into India after 15.02.2020, and all such
persons who have been directed by health care personnel to remain under
strict home/ institutional quarantine for a period as decided by local Health
Authorities, failing which they will be liable to legal action under Sec 188 of
the IPC.

13. Wherever exceptions to above Containment measures have been
allowed, the originations/employees must ensure necessary. Precautions
against COVID-19 Virus, as well as social distance measures, as advised by
the Health Department from time to time.

(Cont…p.3) 
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14. In order to implement these containment measures, the District
Magistrate will deploy Executive Magistrate as incident Commanders in the
respective local jurisdictions. The Incident Commander will be responsible
for the overall implementation of these measures in their respective
jurisdictions. All other line Department officials in the specified area will work
under the directions of such incident commander. The Incident commander
will issue passes for enabling essential movements as explained

15. All Enforcing Authorities to note that these strict restrictions
fundamentally relate to movement of people, but not to that of essential
goods.

16. The Incident Commanders will in particular ensure that all efforts for
mobilisations of resources, workers and material for augmentation and
expansion of Hospital infrastructure shall continue without any hindrance.

17. Any person violating these containment measures will be liable to be
proceeded against as per the provisions of Section 51 to 60 of the Disaster
Management Act, 2005, besides Legal action under Sec. 188 of the IPC (as
per Appendix).

18. The above Containment measures will remain in force, in all parts of the
Country, for a period of 21 days with effect from 25.03.2020.

APPENDIX 

(I) OFFENCES AND PENALTIES OF THE DISASTER MANAGEMENT ACT, 2005

51. Punishment for obstruction, etc-     Whoever, without reasonable cause-

(a) Obstructs any officer or employee of the Central Government or the State
Government, or a person authorised by the National Authority or State Authority or
District Authority in the discharge of his functions under this Act; or

(b) Refuses to comply with any direction given by or on behalf of the Central
Government or State Government or the National Executive Committee or the State
Executive Committee or the District Authority under this Act, shall on conviction be
punishable with imprisonment for a term which may extend to one year or with
fine, or with both, and if such obstruction or refusal to comply with directions
results in loss of lives or imminent danger thereof, shall on conviction be punishable
with imprisonment for a term which may extend to two years.

52. Punishment for false claim-

Whoever knowingly makes a claim which he knows or has reason to believe to be 
false for obtaining any relief, assistance, repair, reconstruction or other benefits 
consequent to disaster from any officer of the Central Government, the State 
Government, the National Authority, the State Authority or the District Authority, 
shall, on conviction be punishable with imprisonment for a term which may be 
extend to two years, and also with fine. 

(Cont…p.4) 
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53. Punishment for misappropriation of money or materials, etc-

Whoever, being entrusted with any money or material or otherwise being, in 
custody of or dominion over, any money or goods, meant for providing relief in any 
threatening disaster situation or disaster, misappropriates or appropriates for his 
own use or disposes of such money or materials or any part thereof or wilfully 
compels any other person so to do, shall on conviction be punishable with 
imprisonment for a term which may extend to two years, and also with fine. 

54. Punishment for false warning-

Whoever makes or circulates a false alarm or warning as to disaster or its severity 
or magnitude, leading to panic, shall on conviction, be punishable with 
imprisonment which may extend to one year or with fine  

55. Offences by Departments of the Government-

(1) Where an offence under this Act, has been committed by any Department of
the Government, the head of the Department shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly unless
he proves that the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence under
this Act, has been committed by a Department of Government and it is proved that
the offence has been committed with the consent or connivance of or is attributable
to any neglect on the part of, any officer, other than the head of the Department,
such officer shall be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.

56. Failure of officer in duty or his connivance at the contravention of the
provisions of this Act – Any officer, on whom any duty has been imposed by or
under this Act and who ceases or refuses to perform or withdraws himself from the
duties of his office shall, unless he has obtained the express written permission of
his official superior or has other lawful excuse for so doing, be punishable with
imprisonment for a term which may extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning –      If
any person contravenes any order made under Section 65, he shall be punishable
with imprisonment for a term which may extend to one year or with fine or with
both.

58. Offence by Companies – (1) Where an offence under this Act has been
committed by a company or body corporate, every person who at the time the
offence was committed, was in charge of and was responsible, to the company, for
the conduct of the business of the company, as well as the company,  shall be
deemed to be guilty of the contravention and shall be liable to be proceeded against
the punished accordingly.  Provided that nothing in this sub-section shall render ay
such person liable to any punishment provided in this Act, if he provides that the
offence was committed without his knowledge or that he exercised due diligence to
prevent the commission of such offence, (2) Notwithstanding anything contained in
sub-section (1), where an offence under this Act has been committed by a
company, and it is proved that the offence was committed with the consent or
connivance of or is attributable to any neglect on the part of any director, manager,
secretary or other officer of the company, such director, manger, secretary or other
officer shall also, be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.
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Explanation – For the purpose of this section -(a) “company” means anybody 
corporate and includes a firm or other association of individuals; and (b) “director”, 
in relation to a firm, means a partner in the firm. 

59. Previous sanction for prosecution -No prosecution for offences punishable
under sections 55 and 56 shall be instituted except with the previous sanction of
the Central Government or the State Government, as the case may be, or of any
officer authorised in this behalf, by general or special order, by such Government.

60. Cognizance of offences – No Court shall take cognizance of an offence
under this Act, except on a complaint made by –(a) the National Authority, the
State Authority, the Central Government, the State Government, the District
Authority or any other authority or officer authorised in this behalf by that Authority
or Government, as the case may be; or (b) any person who has given notice of not
less than thirty days in the manner prescribed, of the alleged offence and his
intention to make a complaint to the National Authority, the State Authority, the
Central Government, the State Government, the District Authority or any other
authority or officer authorised as aforesaid.

II. Section 188 in The Indian Penal Code

188. Disobedience to order duly promulgated by public servant –Whoever,
knowing that, by an order promulgated by a public servant lawfully
empowered to promulgate such order, he is directed to abstain from a
certain act, or to take certain order with certain property in his possession or
under his management, disobeys such direction, shall, if such disobedience
causes or tends  to cause obstruction, annoyance or injury, or risk of
obstruction, annoyance or injury to any person lawfully employed, be
punished with simple imprisonment for a term which may extend to one
month or with fine which may extend to two hundred rupees, or with both
and if such disobedience causes or trends to cause danger to human life,
health or safety, or causes or tends to cause a riot or affray shall be punished
with imprisonment of either description for a term which may extend to six
months, or with fine which may extend to one thousand rupees, or with both.

Explanation –It is not necessary that the offender should intend to produce 
harm or contemplate his disobedience as likely to produce harm.  It is 
sufficient that he knows of the order which he disobeys, and that his 
disobedience produces or is likely to produce harm.  

Illustration-An order is promulgated by a public servant lawfully 
empowered to promulgate such order, directing that a religious shall not pass 
down a certain street.  A knowingly disobeys the order, and thereby causes 
danger of riot.  A has committed the offence defined in this section. 

      NILAM SAWHNEY, 
CHIEF SECRETARY TO GOVERNMENT 
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@ucchem
LG Polymers lndia Pvt. Ltd.
Regd. Omce & Works : R.R. Venkatapuram, Visakhapatnam - 530 029, lndia

CORPORATE IDENTITY NUMBER (ClN) : U25203AP1996PTC025917

Ref: LGPI/0312020
Date: 23.03.2020

The District Gollector & Magistrate

VisakhaPatnam

SolutionPartner
q1-A91-25rM55 45A

91-22-6'1085300 - 332. Fax : 91 - 22-61O85U4
Suroaon oa iarilaoaaio -al trav'Oa-nlrrJAOrTni
(olkatta 91-33-25797977 & 78

lhennai s1 44-266,50201

/iiavawada 91-98491 70565
rune 91-020-66487600

s*"T\',f'o

Respected Sir,

Sub: Request permission for Operating oYI y3l{?cturing lndustry - Reg

Ref: Cor"tnrlnt ot np G'O'Rt'No' dt' 22'03'2020

we, LG polymers lndia pvt. Limited, situated in. RR Venkatapuram (near Gopalapatnam)'

Visakhapatnam is 
" 

sortn Korean MNb c;rpany. we manufacture porystyrene & expandable

polystyrene using tne main raw mateiiat Styrene 
-Monomer 

(SM) which is imported from south

East Asian countries. We employ 
"ooul 

soo 
"mployees 

both permanent & contract workers'

ours is a petrochemicar prant crassified under MAH category, continuous porymerization of

styrene monomer, "p"i"ti"g 
;^ 24 X7 basis under A, B , c & General shifts.

rmported styrene monomer (thru, Visakhapatnam-port) is stored in reased transit terminar at M/s'

East lndia Petroleum Ltd.(EIPL) visalnaptnam y-"-Iegularly transfer ?Y,to our plant thru' road

tankers and currenrywe are having 
"ioiino 

zooo MT Jrsr,rat ElpLwhich need to be shifted to

prant rocation consi'ieirg in" n"r"ioo* nrtrr" of the chemicar (stagnation of SM leads to auto-

polymerization / exPlosion)'

HenceWerequesty.ourgoodofficestopermitustocontinueplantoperationsinviewofthe
nature of the industry.

Sir,wehumblyrequestyoutogivepermissiontoourlndustrytoenableustoruntheoperations
with skeletat staff iru*iiov" rJouction) considering the nature of polymer industry'

However, we assure you that we 
_ 
have taken all necessary precautions to maintain social

distance, disinfecting our premis", torroiing the guiderinls isiued by the govt' we established

the practice of monitoring the hearth conditi6n of ail our emproyees af tne entrance of the factory

gate.

We request Your kind Permission'

Thanking You,

Your faithfullY,
For LG PolYmers lndia Pvt' Limited

a.b_
P.P.C. Mo'6in Rao
Director (OPerations)

Head Oflice :

# 601 & 602. 6th Floor. A-Wino. Delohi Orchard Avenue. Hir
Visit us at www.lgpi.co.in or www.lgcfiem.cofii or www.polymerwide com

ANNEXURE - J
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@lcchem
LG Potymers lndia h/t. Ltd.
Regd. Office & Works : R.R. Venkatapuram, Visakhapatnam - 530 029, lndia

CORPORATE IDENTIW NUMBER (ClN) : U25203AP1996PTC025917

i-o,l
tvt
I ux^s I

Lff I

Ref: LGPI/0312020
Dale:28.03.2020

The Joint Collector
Collector Office
Visakhapatnam

Respected Sir,

Sub: Request Emergency Duty ldentity Cards for the skeletal staff - Reg

Ref: 1) Government of AP G.O.Rt.No. dt.22.03.2020
2) LGPI letter to District Collector dt.23.03.2020

We, LG Polymers lndia Pvt. Limited, situated in RR Venkatapuram, Visakhapatnam is a South
Korean MNC Company. We manufacture Polystyrene & expandable polystyrene using the main raw
material Styrene Monomer (SM) which is imported from South East Asian countries. Ours is a
petrochemical plant classified under MAH category, continuous polymerization of SM. We employ
about 500 employees both permanent & contract workers.

Based on District Collector orders dt. 23'd March,20 we have stopped / shutdown our continuous
process plants on 23'd I 24th March. However we have to closely monitor the raw materials SM,
Pentane (hazardous and classified as Class A & B petroleum products) stored in the tank farm.
Hence we have deployed skeletal manpower 60 persons to monitor the raw material inventories
round the clock as the above raw materials are to be maintained in refrigerated condition (as per
MSDS - Material Safety Data Sheet).

Hence, we humbly request your good offices to grant Emergency Duty permission passes to
deploy 60 skeletal staff for monitoring the raw materials. We humbly request you to consider our
request in view of the raw material safety.

Thanking you,

Your faithfully,
For LG Polymers lndia Pvt. Limited

P.P.C. Mohan Rao
Director (Operations)

cC'Tol Grrn-f^lMN,-:

SolutionPartner
-891-2520455 - 498, fql9l:991:2!

\4umbai 1-22-51085300 - 332. Fax : 91 - 22-61085344

:;urdaon 91-01244692700 -11. Fax : 91-0124-4692701
(olkatta 91-3t25797977 &78
Shennai 91 {4-26650201 Fax : 9'1.44-43870203
y'iiavawada 91-9849170565
rune 9'l -020-66487600

I7i?ITfri-n*r Ftnnr A-Wino Detnhi orchard Avenue Hiranandani Gardens. Powai. Mumbai400076

ANNEXURE - K

328

TRUE COPY



ANNEXURE-L 329

TRUE COPY



330

TRUE COPY



ANNEXURE - M
331

TRUE COPY



332

TRUE COPY



333

TRUE COPY



334

TRUE COPY



335

TRUE COPY



336

TRUE COPY



337

TRUE COPY



338

TRUE COPY



339

TRUE COPY



340

TRUE COPY



341

TRUE COPY



342

TRUE COPY



GOVERNMENT OF ANDHRA PRADESH 

ABSTRACT 
Industries and Commerce Department – Containment, Control, and Prevention 
of COVID – 19 Epidemic – Resuming of Industries – Orders – Issued. 
------------------------------------------------------------------------------------------ 
 

INDUSTRIES AND COMMERCE (P&I) DEPARTMENT 
  
G.O.Rt.No.98                                                                Dated:03.05.2020    

      Read the following: - 
  
  

1. G.O. Rt.No.88, I& C (P&I) Department, Dt. 18.04.2020. 
2. G.O. Rt.No.92, I& C (P&I) Department, Dt. 29.04.2020. 
3. MHA, GoI Order No. 40-3/2020-DM-l(A) Dt. 01.05.2020. 

***** 
ORDER: 

  
The Industries and Commerce Department had issued consolidated guidelines 

vide GO Rt NO.88 given in the reference 1st read above along with certain 
modifications in GO Rt No.92 given in reference 2nd   read above, for permitting 
industries to operate in the State duly imposing certain restrictions and 
distancing norms to prevent onset of community transmission of the Corona-
virus. 

2) Now, vide the order in reference 3rd cited above, the Ministry of Home 
Affairs (MHA), Government of India has issued new guidelines for containment of 
COVID-19 for the extended period of National lockdown for a further period of 
two weeks with effect from 4th May 2020. 

3) As per the revised orders mentioned above, the districts in the State are 
categorised as Red, Orange and Green depending upon the case load and other 
factors. Districts of Kurnool, Guntur, Krishna, SPSR Nellore and Chittoor have 
been classified as Red Districts while Vizianagaram is classified as Green. The 
rest of the 7 districts are classified as Orange districts. The categorisation of 
mandals previously made will cease to exist with the new classification of 
districts. 

4) In compliance of the above, partial modifications to the orders issued in 
G.O.Rt.No.88, Industries & Commerce Department, dated: 18.04.2020, are 
hereby issued: 

a. No Industrial activities shall be permitted in the Containment Zones 
either in the urban or rural areas. The Containment Zones shall be 
notified by the District Administration or the State government from 
time to time. 

b. The labour force working in the units shall not be taken from the 
Containment Zones as mentioned in point (a) above. 

c. Intermixing of labourers and staff coming from different places shall 
be avoided within the factory as far as possible. 
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d. Every industry shall function duly following all the social distancing 
norms and all other measures for containing the spread of COVID-
19 and all such measures as required from time to time.  The 
Industry shall display prominently the SOPs being followed for 
social distancing at their premises. 

e. In the Rural areas, the following are applicable 
i. All Industrial activities are permitted completely subject to 

points (a) to (d) above and subject to safeguards for 
prevention of spread of COVID 19, without any reference to 
essential or non-essential products in all Red/Orange/Green 
districts. 

f. In the Urban Areas, the following are applicable 
i. Industrial activities are permitted completely subject to 

points (a) to (d) above and subject to safeguards for 
prevention of spread of COVID-19, without any reference to 
essential or non-essential products in Orange and Green 
districts. 

ii. In case of Red zone districts, Industrial establishments in 
urban areas subject to points (a) to (d) above shall be 
permitted as follows: 

1. Special Economic Zones (SEZs), Export Oriented Units 
(EOUs), industrial estates and industrial townships 
with access control. 

2. Manufacturing units of essential goods, including 
drugs, pharmaceuticals, medical devices, their raw 
material and intermediates; production units which 
require continuous process, and their supply chain; 
manufacturing of IT hardware; jute industry with 
staggered shifts and social distancing; and 
manufacturing units of packaging material. 

5) No separate/ fresh permissions will be required from any authority for 
activities already permitted to operate under the guidelines on “lockdown” 
measures up to 3rd May, 2020. The Standard Operating Protocols (SOPs) issued 
by MHA will continue to operate. 

6) After 3rd May, 2020, the industrial units can automatically resume 
operations in all permitted areas and activities as mentioned above, without any 
specific permission or NOC but with a self-certification to be given by the head of 
the industrial unit. S(he) will self-certify to run the unit by complying with all the 
Standard Operating Procedures (SOPs) with regard to social distancing and other 
measures for containing the spread of COVID-19 as prescribed in G.O. Rt. No. 
88, without any relaxation whatsoever in this regard. A form for self-certification 
/under taking in place of NOC is required to be made along with the other details 
in https://www.apindustries.gov.in/Covid19/ on resumption of operations. 

7) The District Collectors as Chairpersons of the DIPC shall guide and 
encourage the permissible units to restart the operations and also operate with 
migrant labour wherever available so that skilled manpower is gainfully retained. 
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8) Therefore, the District Collectors / Superintendents of Police / Director of 
Industries, Andhra Pradesh, Vijayawada /Director of Factories, Andhra Pradesh, 
Vijayawada /Commissioner of Labour, Andhra Pradesh, 
Vijayawada/Commissioner of Transport, Andhra Pradesh, Vijayawada are hereby 
instructed to strictly implement the modified consolidated guidelines accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
  

 

 NILAM SAWHNEY  

CHIEF SECRETARY TO GOVERNMENT  

  
To 

1. All the District Collectors 
2. All the Superintendent of Police 
3. Commissioner of Police, Vijayawada and Visakhapatnam 
4. Director of Industries, Andhra Pradesh, Vijayawada 
5. Director of Industries, Andhra Pradesh, Vijayawada 
6. Director of Factories, Andhra Pradesh, Vijayawada 
7. Commissioner of Labour, Andhra Pradesh, Vijayawada 
8. Commissioner of Transport, Andhra Pradesh, Vijayawada 
9. All the General Managers of DIC 
10.All the Zonal Managers of APIIC 

 Copy to: 
PS to Chief Secretary to Government  
PS to Special Chief Secretary to Govt., Industries & Commerce Dept. 
PS to Secretary to Hon’ble Chief Minister 
PS to DGP, Andhra Pradesh 

  
 

// FORWARDED: : BY ORDER// 
 
 

        SECTION OFFICER 
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Sequence of Events: (Time as recorded in CCTV footage. CCTV footage time lags behind IST by 16 
minutes.)

Date: 07.05.2020 

• 02:42 AM: M6 tank Gas detector alarm A & B noticed in GPPS DCS by Boardman (Mr.
Chakrapani) & Shift in charge (Atchyut)

• 02:48 AM: Safety person reached the nearest point (Alcohol building) to the tank farm.
Confirmed vapours coming from M6 tank.

• 02:49 AM: Other teams form GPPS and EPS also reached Alcohol building area.
• 02:50 AM: NDO officer reached the Alcohol building
• 02:51 AM: Mr. Ganesh of EHS brought SCBA set from GPPS control room to canteen area
• 02:53 AM : NDO informed about the incident to Safety In charge and Director (0).
• 02:53 AM: All the team returned to main gate due to approaching vapours.
• 03:09 AM : Alerted security in charge to get the help from outside agencies (Fire service

and ambulance.
• 03:10 AM: Safety officer and SM In charge reached the site.
• 03:18 AM: FCT from HIPS area entered through main factory gate.
• 03:37 AM :Gopalapatnam police reached factory
• 03:39 AM: Director Operations and Maintenance team leader reached to factory gate.
• 03:49 AM: Production team Leader reached factory gate.
• 04:09 AM: LGPI Safety person went with SCBA set to tank farm area and started sprinklers

on M5 tank
• 04:26 AM: Plant Safety officer with one safety member went to tank farm area in FCT

vehicle with SCBA sets and opened sprinklers M6 and Pentane tanks.
• 04:45 AM: M6 refrigeration switched on and sample collected from M6 tank.
• 04:47 AM: First lot of chemicals, 3 cans(20 ltrs each) of NDM shifted to M6 tank area in

FCTvehicle
• 04:55 AM: NDM dumped into day tank and pumped into M6 tank.
• 05:10 AM: Vapours reduced and all emergency crew started approaching M6 tank for

rescue operations.
• 05:13 AM: Second lot of chemicals, NDM cans & Eunox bags shifted to M6 tank area
• 05:18 AM: Third lot of chemicals, NDM cans & Eunox bags shifted to M6 tank area
• 05:39 AM: Eunox chemical bags shifted from HIPS area to SMH area.
• 05:44 AM: Chemical addition to day tank and pumping to M6 tank .
• 06:25 AM: SM transferred from M6 tank to FPT/F ST using GPPS transfer pump.
• 07:05 AM: Spare tank (1221A) manway closing activity started.
• 07:50 AM: TOM drums filled in FCT vehicle tank.
• 08:00 AM: TOM pumping started to M6 tank through foam pourer
• 08:30 AM: SM transfer started form M6 to 1221 A tank by gravity.
• 10:30 AM: SM transfer to 1221A stopped due to M6 bottom temperature reached 42 deg C.

Rescue operations continued till 9th May, 2020. 

1 
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMARA VATHI 
FRIDAY THE TWENTY SECOND DAY OF MAY, 

TWO THOUSAND AND TWENTY 
,:PRESENT: 

THE HON'BLE THE CHIEF JUSTICE JITENDRA KUMAR MAHESHWARI 
AND 

THE HON'BLE SMT JUSTICE LALITHA KANNEGANTI 

WP (PIL) NO: 112 OF 2020 
WP (PIL) NO: 117 OF 2020 

ANd 
WP (PIL) NO: 119 OF 2020 

WP (PIL) NO. 112 OF 2020 

Between: 
TAKEN UP, Poisonous gas leakage in Visakhapatnarn 

... Petitioner 
AND 

1. State Of Andhra Pradesh, Rep. by the chief secretary, Secretary, Velagapudi, Amaravati
2. Director General of Police, Andhra Pradesh, Mangalagiri, Guntur District
3. Commission of Police, Visakhapatnarn City
4. Union ofindia, Rep by the Secretary, Ministry oflndustries, New Delho
5. Union ofindia, Rep by the Secretary, Ministry of Environment and Pollution, New Delhi
6. The District Collector, Visakhapatnarn District
7. The Superintendent, King George Hospital, Visakhapatnarn
8. Mis. LG Polymers ltd., LG Polymers RD RRV Purarn, Naidu Thota, Visakhapatnarn,

Andhra Pradesh 530029
... Respondents 

Writ Petition under Article 226 of the Constitution of India praying to issue a Writ, order or 
direction, in the nature of mandamus or any other appropriate writ calling for the records relating 
to the incident of leakage of poisonous gas form LG Polymers factory at Visakhapatnarn at about 
2.30 a.m on the intervening night of 06.5.2020/07.05.2020, to direct the Respondents to take all 
necessary steps for saving the lives of the people in and around the said factory, to provide all 
necessary medical treatment to the persons who are admitted into various hospitals and to 
provide necessary facilities to the persons evacuated to safer places and also to issue necessary 
directions to avoid such incidents in future and to grant other relief/s as the Hon'ble Court may 
deem fit and proper in the circumstances. 

The Writ Petitions coming on for hearing, upon perusing the Petition and the affidavit filed in 
support thereof and the order of the High Court order dated 07.05.2020 in WP (PIL) No. 112 of 
2020 made herein and upon hearing the arguments of Sri Y.V. Ravi Prasad, Amicus Curiae, for 
the petitioner, Sri S.Srirarn, Advocate General, for the Respondents Nos. 1, 2, 3, 6, 7, of Sri 
Josyula Bhaskar Rao, S.C. for Central Govt., for Respondents No.4 and 5 and of Sri D.Narendra 
Naik, for Respondent No.8.: 

WP (PIL) NO: 117 OF 2020 

Between: 

AND 

Rapolu Bhaskar, S/o Late Rapolu Rarnulu, 0cc: Advocate, Rio Flat No.501,Vaishnavi 
Nest Apartments, lndira Nagar, Beside IKON Hospital, Dilsukhnagar, Hyderabad- 500 
036. CelL- 9848498029

... Petitioner 

1. The State of Andhra Pradesh, Rep. by its Principal Secretary, Department of Industries,
Secretariat, Andhra Pradesh.

2. The Commissioner, Department ofindustries, O/o First Floor, Government Regional
Printing Press Buildings, Mutyalampadu St, Vijayawada, 520 011,

3. The Proprietor, LG Polymers Pvt. Ltd, RR Venkatapuram, Vishakapatnarn, Andhra
Pradesh-530 029.

4. The Director, LG Polymers Pvt. Ltd, RR Venkatapurarn, Vishalcapatnarn, Andhra
Pradesh-530 029

... Respondents 
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Writ Petition under Article 226 of the Constitution of India praying to issue a Writ, Order or a 
Direction more Particularly in the nature of a Writ of Mandamus declaring the action of the 
respondents in not providing financial assistance and medical facilities to the affected people at 
Vishakhapatnam in the State of Andhra Pradesh and to direct the concerned authorities to take 
the action against the respondents who were responsible to cause this gas incident and to direct 
respondents to provide the best medical facilities to the injured persons and also to direct to the 
LG Polymers company management to give the compensation of Rs. 2 crores to the deceased 
families and Rs. 50 Lakhs to every injured persons and Rs.50,000 to the deceased cattle as well 
as Rs.5,00,000 to the damaged standing crop of the farmers and also to direct the company 
authorities to take full responsibilities to provide the medical facilities for the consequences of 
health issues in future and also immediately seize the company at present and also to direct to 
shift the company far from the Vis_hakhapatnam and also to direct the authorities to provide the 
double bedroom houses to the deceased people families under Apadhbandhu Padakam and also 
ask the concerned authorities to submit the reports of regarding LG polymers gas leakage 
incident and safety measures by the respondents and concerned officers in the interest of justice. 

IA NO: 1 OF 2020 
Petition under Section 151 CPC praying that in the circumstances stated in the 

affidavit filed in support of the petition, the High Court may be pleased to direct the respondents 
forthwith to provide financial assistance and medical facilities to the affected people at 
Vishakhapatnam in the State of Andhra Pradesh and also to direct the respondents to take the 
action against the respondents who were responsible to cause this gas incident and to direct 
respondents to provide the best medical facilities to the injured persons and also to direct to the 
LG Polymers company management to give the compensation of Rs. 2 crores to the deceased 
families and Rs. 50 Lakhs to every injured persons and Rs.50,000 to the deceased cattle as well 
as Rs.5,00,000 to the damaged standing crop of the farmers and also to direct the company 
authorities to take full responsibilities to provide the medical facilities for the consequences of 
health issues in future and also immediately seize the company at present and also to direct to 
shift the company far from the Vishakhapatnam and also to direct the authorities to provide the 
double bedroom houses to the deceased people families under Apadhbandhu Padakam and also 
ask the concerned authorities to submit the reports of regarding LG polymers gas leakage 
incident and safety measures by the respondents and concerned officers for the pending disposal 
of the above writ petition (PIL) No. 117 of 2020, on the file of the High Court. 

The Writ Petitions coming on for hearing, upon perusing the Petition and the affidavit filed in 
support thereof and the order of the High Court order dated 07.05.2020 in WP (PIL) No. 112 of 
2020 made herein and upon hearing the arguments of Sri Sri Ch. Markondaiah, Advocate for the 
Petitioner, of Sri S.Sriram, Advocate General, for the Respondent No.I and of G.P. for Industries 
& Commerce, for Respondent No. 2: 

WP (PIL) NO: 119 OF 2020 

Between: 
Ramakumar Sabbavarapu, S/o. S. Eswar Rao, Aged 38 years, Rio Door No. 2-1, Pinagadi 
Village, Pendurthi Manda!, Visakhapatnam 531173 

... Petitioner 

AND 
1. The Union oflndia, Rep. by its Under Secretary, Ministry of Home Affairs, New Delhi. 
2. The Union ofindia, Rep. by its Secretary, Ministry of Environment, Forest and Climatic 

Changes, New Delhi. 
3. The Central Bureau oflnvestigation, Rep. by its Director, Plot No. 5-B, 6th Floor, CGO 

Complex, Lodhi Road, Jawaharlal Nehru Stadium Marg, Delhi 110003. 
4. The State of Andhra Pradesh, Rep. by its Principal Secretary, Department ofindustries, 

Velagapudi, Amaravathi. 
5. The State of Andhra Pradesh, Rep. by its Secretary, Ministry of Environment, Forest and 

Climatic Changes, Velagapudi, Amaravathi. 
6. The State of Andhra Pradesh, Rep. by its Secretary, Home Department, Velagapudi, 

Amaravathi. 
7. The State of Andhra Pradesh, Rep. by its Secretary, General Administration Department 

(SC.I), Velagapudi, Amaravathi. 
8. Central Pollution Control Board, Rep. by its Member Secretary, Parivesh Bhawan, 

Maharshi Valmiki Marg, East Arjun Nagar, Vishwas Nagar Extension, Shandara, Delhi, 
110032. 
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9. A.P. Pollution Control Board, Rep. by its Member Secretary, Kadiyala Vari St, 
Moghalrajpuram, Suryaraopeta, Vijayawada, Andhra Pradesh 520002. 

10. The Collector and District Magistrate, Address. Krishnagar, Maharani Peta, 
Visakhapatnarn, Andhra Pradesh 530002. 

11. Commissioner of Labour, Kovelamudivari Street, Suryaraopeta, Vijayawada, Andhra 
Pradesh 520002. 

12. Visakhapatnam Municipal Corporation, Rep. by its Commissioner, Chitralaya Rd, 
Suryabagh, Jagadamba Junction, Visakhapatnam, Andhra Pradesh 530020. 

13. Chieflnspector of Factories, Department of Factories, Yadavula Bazar, Benz Circle, 
Vijayawada, Andhra Pradesh 520008. 

14. State Crisis Group, Vijayawada, Krishna District. 
15. Central Crisis Group, New Delhi 
16. MIS LG Polymers India Pvt. Ltd., Rep. by its Managing Director, Quality Innovation and 

Solutions, RR Venkatapuram, Visakhapatnam 530029. 
17. LG Chem, Rep. by its Managing Director, LG Twin Towers, 128 Yeoui-daer 

Yeongdeungpo-gu Seoul Korea, Republic of (South) 
18. Byungkeun Song, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 

Solutions, RR Venkatapuram, Visakhapatnam 530029. 
19. Hyun Seok Jang, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 

Solutions, RR Venkatapuram, Visakhapatnam 530029. 
20. Sunkey Jeong, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 

Solutions, RR Venkatapuran1, Visakhapatnam 530029. 
21. Pooma Chandra Mohan Rao Pitchuka, Director, MIS LG Polymers India Pvt. Ltd, 

Quality Innovation and Solutions, RR Venkatapuram, Visakhapatnam 530029. 
22. Chan Sik Chung, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 

Solutions, RR Venkatapuram, Visakhapatnarn 530029. 
. .. Respondents 

Writ Petition under Article 226 of the Constitution of India praying to issue a writ, order or 
direction more particularly in the nature of a Writ of Mandamus and/or Certiorari and/or any 
other appropriate Writ(s) i. Declaring G.O. Rt. No. 449 dt 08.05.2020 and G.O. Rt. No. 803 dt 
07.05.2020 as illegal and arbitrary to the extent that the State Governnient has ordered to pay 
compensation to the parties affected by the escape of Styrene Gas at about 3.30 AM on 
07.05.2020 from the factory owned by LG Polymers India Pvt.Ltd in R.R.Venkatapuram Village, 
Pendurthy Manda!, Visakhapatnam(Gas Leakage or Incident) and consequently direct LG 
Polymers India Pvt Ltd. to pay the said compensation in the place and stead of the State 
Governnient. ii. Declaring the Schedule under Section 3(1) of The Public Liability Insurance 
Act, 1991 to be grossly inadequate and manifestly arbitrary and consequently revise the specified 
quantum of money payable as reliefs and/or direct the Union of India to revise the same as 
deemed fit and proper by this Hon 'ble Court. iii. Directing the continuous implementation of 
Section 5, 6 and 7 of The Public Liability Insurance Act, 1991 and submission of weekly press 
reports by the District Collector, Visakhapatnam. iv. Directing LG Polymers India Pvt Ltd to 
state on affidavit all the compliances, standard operating procedures, permissions, insurance 
policies and other actions taken by it ensure the safety of its factory in R.R. Venkatapuram 
Village, Pendurthy Manda!, Visakhapatnam, India (Unit or Factory). v. Directing the 
Respondents to permanently close down the Factory and/or shift the Factory from the densely 
populated area to a suitable location. vi. Directing the Union of India to entrust the Central 
Bureau of Investigation or any other special/independent investigation agency to investigate into 
the Gas Leakageand if necessary, initiate prosecution against the persons responsible for the said 
incident including officials of the Governnient of Andhra Pradesh and LG Polymers India Pvt 
Ltd. vii. Directing the investigation authority to submit periodical status reports on the progress 
of the investigation into the Gas Leakage to this Hon'ble Court. viii. Directing the concerned 
departments to take action against the Officials departmentally for their negligent acts which led 
to the Gas Leakage. ix. Directing the Government of Andhra Pradesh to identify all other 
factories and industries in Andhra Pradesh which are flouting the applicable laws and take 
appropriate action against the said persons 

The Writ Petitions coming on for hearing, upon perusing the Petition and the affidavit 
filed in support thereof and the order of the High Court order dated 07.05.2020 in WP (PIL) No. 
112 of 2020 made herein and upon hearing the arguments of Sri Sai Sanjay Suraneni, Advocate 
for the Petitioner, of Sri N. Harinath, Assistant Solicitor General for Respondent Nos.l &2, of 
Sri S.Ravi, Senior Counsel for Sri D. Ravindra Naik, Advocate for Respondent Nos.16 to 22 and 
of Sri S.Sriram, Advocate General, for the Respondent Nos. 4, 5, 6, 7, 11, 13 & 14: 
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The Court made the following ORDER: 

"Heard learned counsel appearing on behalf of petitioners and respondents in all the 
cases. 

This Court on 07.05.2020 suo-motu has taken up the issue regarding leakage of Styrene 
Gas in Vizag and passed slew of directions to the respondents and also to file action taken 
reports by 20.05.2020. Both the State Government as well as Central Government filed their 
respective affidavits along with material to show the efforts made by them. 

In the meantime, two Writ Petitions have been filed bearing W.P.Nos.117 of 2020 and 
119 of 2020. In those Writ Petitions, certain issues have been raised. In addition to those issues 
and having regard to the following issues, explanation is necessary: 

• LG Polymers has been operating without a valid Environmental Clearance from the 
Ministry of Environment, Forests and Climate Change (MoEFCC). 

• Dr.EASSarma (Former Energy Secretary/GO!) who filed a PIL in AP High Court 
over this issue, has included the report prepared by the duo (SagarDhara and K Babu 
Rao). 

• The inhibitor concentration in the storage tank was not checked. Refrigeration 
system was not working properly. 

• The radius of the vulnerable zone extended upto 6.3 Km from the source. 

• There are several hospitals, educational institutions, places of worship, railway 
stations and airport within the vulnerable zone. 

• Bystander population should have been informed of the risk they were at and trained 
in evacuation procedures in the event of an accident as per Manufacture, Storage and 
Import of Hazardous Chemicals Rules, 1989. But, this has not been done. 

• The siren/alarm system did not function. 

The replies filed by the State Government and Central Government are silent on the said 
issues. 

The Advocate General and the Counsel appearing on behalf of the Assistant Solicitor 
General prays for time to apprise this Court and to file affidavit on the above said queries. 
Further, the reply is also necessary on the following issues: 

• What is the net worth of LG Polymers Pvt. Ltd, as per the provisions of the 
Companies Act, but not as per the book value. 

• After registration of crime, on appointment of the investigation/inspection team 
and also when Magisterial enquiry was required, why, without appointment of the 
said panel or permission of the Court, Styrene Monomer has been permitted to be 
transported to South Korea and who is the person responsible for the same? 

After hearing the learned counsel appearing on behalf of both the parties, subject to filing 
reply by other side, we issue the following interim directions: 

i) The premises of the Company shall be completely seized and no one be allowed 
to enter into the premises including the Directors of the Company. 

ii) The Committee, if any, appointed wants to inspect the premises, they are at liberty 
but they shall put a note on the Register maintained at the gate of the Company 
regarding the said inspection and while returning, a note regarding the act done in 
the premises be also noted. 

iii) We further direct that none of the assets, movable or immovable, fixture, 
machinery and contents shall be allowed to be shifted without the leave of the 
Court. 
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iv) As stated before the Court, the Directors of the Company have surrendered their 
passport and they are in India, however, we direct that their passports shall not be 
released without the leave of the Court and they be not allowed to go outside to 
India without leave. 

v) It be also apprised whether, during the lock down period, any permissions were 
obtained to restart the operations; if not, action taken report in this regard be filed. 

vi) In regard to the grievance shown regarding appointment of various Committees 
by the National Green Tribunal, Central Government and State Government; the 
Central Government and State Government are at liberty to apprise as to which 
Committee shall fulfil! the purpose to answer all the quests in issue. 

We direct the respondents to file the compliance report by 26.05.2020. 
List these cases on 28.05.2020." 

//TRUE COPY// 

Sd/- M.S.V.NAVEEN CHANDRA 
ASSISTANT REGISTRAR 

For ASSIST�RAR 

1. The Chief Secretary, State Of Andhra Pradesh, Secretariat, Velagapudi, Amaravati 
(byRPAD) 

2. The Director General of Police, Andhra Pradesh, Mangalagiri, Guntur District (by 
RPAD) 

3. The Commission of Police, Visakhapatnam City (by RPAD) 
4. The Secretary, Ministry of Industries, Union of India, New Delhi (by RP AD) 
5. The Secretary, Ministry of Environment and Pollution, Union of India, New Delhi (by 

RPAD) 
6. The District Collector, Visakhapatnam District (by RPAD) 
7. The Superintendent, King George Hospital, Visakhapatnarn (by RP AD) 
8. Mis. LG Polymers Ltd., LG Polymers RD RRV Puram, Naidu Thota, Visakhapatnam, 

Andhra Pradesh 530029 (by RPAD) 
9. The Principal Secretary, State of Andhra Pradesh, Department oflndustries, Secretariat, 

Andhra Pradesh. (by RPAD) 
10. The Commissioner, Department oflndustries, 0/o First Floor, Government Regional 

Printing Press Buildings, Mutyalampadu St, Vijayawada, 520 011, (by RPAD) 
11. The Proprietor, LG Polymers Pvt. Ltd, RR Venkatapuram, Vishakapatnam, Andhra 

Pradesh-530 029. (by RPAD) 
12. The Director, LG Polymers Pvt. Ltd, RR Venkatapuram, Vishalcapatnarn, Andhra 

Pradesh-530 029 (by RP AD) 
13. The Under Secretary, Union of India, Ministry of Home Affairs, New Delhi. (by RPAD) 
14. The Secretary, Union oflndia, Ministry of Environment, Forest and Climatic Changes, 

New Delhi. (by RP AD) 
15. The Director, Central Bureau oflnvestigation, Plot No. 5-B, 6th Floor, CGO Complex, 

Lodhi Road, Jawaharlal Nehru Stadium Marg, Delhi 1 10003. (by RPAD) 
16. The Secretary, State of Andhra Pradesh, Ministry of Environment, Forest and Climatic 

Changes, Velagapudi, Amaravathi. (by RPAD) 
17. The Secretary, State of Andhra Pradesh, Home Department, Velagapudi, Amaravathi. (by 

RPAD) 
18. The Secretary, State of Andhra Pradesh, General Administration Department (SC.I), 

Velagapudi, Amaravathi. (by RPAD) 
19. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, Maharshi 

Valmiki Marg, East Arjun Nagar, Vishwas Nagar Extension, Shandara, Delhi, 1 10032. 
(byRPAD) 

20. Member Secretary, A.P. Pollution Control Board, Kadiyala Vari St, Moghalrajpuram, 
Suryaraopeta, Vijayawada, Andhra Pradesh 520002. (by RPAD) 

21. The Collector and District Magistrate, Krishnagar, Maharani Peta, Visakhapatnam, 
Andhra Pradesh 530002. (by RPAD) 

22. Commissioner of Labour, Kovelamudivari Street, Suryaraopeta, Vijayawada, Andhra 
Pradesh 520002. (by RP AD) 

23. The Commissioner, Visakhapatnarn Municipal Corporation, Chitralaya Rd, Suryabagh, 
Jagadamba Junction, Visakhapatnarn, Andhra Pradesh 530020. (by RPAD) 

24. Chieflnspector of Factories, Department of Factories, Yadavula Bazar, Benz Circle, 
Vijayawada, Andhra Pradesh 520008. (by RPAD) 

25. The State Crisis Group, Vijayawada, Krishna District. (by RP AD) 
26. The Central Crisis Group, New Delhi (by RPAD) 
27. The Managing Director, MIS LG Polymers India Pvt. Ltd., Quality Innovation and 

Solutions, RR Venkatapuram, Visakhapatnam 530029. (by RPAD) 
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28. The Managing Director, LG Chem, LG Twin Towers, 128 Yeoui-daer Yeongdeungpo-gu 
Seoul Korea, Republic of (South) (by RPAD) 

29. Mr. Byungkeun Song, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 
Solutions, RR Venkatapuram, Visakhapatnam 530029. (by RPAD) 

30. Mr. Hyun Seok Jang, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 
Solutions, RR Venkatapuram, Visakhapatnam 530029. (by RPAD) 

31. Mr. Sunkey Jeong, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 
Solutions, RR Venkatapuram, Visakhapatnam 530029. (by RPAD) 

32. Mr. Pooma Chandra Mohan Rao Pitchuka, Director, M/S LG Polymers India Pvt. Ltd, 
Quality Innovation and Solutions, RR Venkatapuram, Visakhapatnam 530029. (by 
RPAD) 

33. Mr. Chan Sik Chung, Director, MIS LG Polymers India Pvt. Ltd, Quality Innovation and 
Solutions, RR Venkatapuram, Visakhapatnam 530029. (by RPAD) 

34. One CC to Sri Y.V. Ravi Prasad, Amicus Curiae (by Mail) 
35. One CC to Sri Josyula Bhaskar Rao, S.C. for Central Govt., (OPUC) 
36. One CC to Sri D.Narendra Naik, Advocate (OPUC) 
37. One CC to Sri Ch. Markondaiah, Advocate (OPUC) 
38. One CC to Sri Sri Sai Sanjay Suraneni, Advocate (OPUC) 
39. One CC to Sri D.Narendra Naik, Advocate (OPUC) 
40. One CC to Sri S.Ravi, Advocate (OPUC) 
41. One CC to Sri S.Sriram, Advocate (OPUC) 
42. Two CC to THE ADVOCATE GENERAL Advocate [OU1] 
43. Two CC to N. Harinath, Assistant Solicitor General (OUT) 
44. Two CC to G.P. for Industries & Commerce, High Court of A.P. [OPUC] 
45. One spare copy 

MSR 
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HIGH COURT 

HCJ 
& 
LKJ 

DATED: 22/05/2020 

NOTE : LIST THESE CASES ON 28.05.2020. 

ORDER 

WP(PIL).NO.112 OF 2020 
WP(PIL).NO.117 OF 2020 
AND 

WP(PIL).NO.119 OF 2020 

DIRECTION 
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ANDHRA PRADESH POLLUTION CONTROL HOARD Phone: 23887500 
l:,..,..,.....,;:;.,;.;..,;...,..;.;....i PARYAVARANBHAVAN,A-3,lNDUSTRTAL.ESTATE, Fax: 040- 23815631 

SANATHNAGAR, HYDERABAD- 500 018 Grams: Kalushya Nivarana 

, ... , 
Website :www.appcb.ap.nic.i11 

--------------------;------------------'------"l_.._ 

,.,...,,,--

REGO.POST WITH ACK.DUE

Lr. No. APPCB/VSP/VSP/109/CFE/H0/2012 Dt.07 .03.2012

Mis. LG. Polymers (I) Pvt. Ltd.,
R.R. Venkatapuram, 
Visakhapatnam 

Sir, 

Sub: PCB - CFE - Mis. LG. Polymers (I) Pvt. Ltd., R.R. Venkatapuram,
Visakhapatnam district - Application for CFE for expansion -
Decision of the Board - Reg. 

Ref: 1) Industry's CFE application received through SWCC on
9.12.2011 and Addi. Information received on 20.01.2012. 

2) R.O's inspection report dt. 28.01.2012
3) CFE Committee meeting held on 29.12.2012

The Board is in receipt of the application submitted by the industry vide reference 
1st cited, seeking CFE of the Board for expansion of Expandable Polystyrene within the. 
existing plant premises located at R.R. Venkatapuram, Visakhapatnam with additional 
investment of Rs. 14.0 crores. 

The issue was placed in the CFE Committee meeting held on 29.02.2012. The 
representatives of the project proponent attended the meeting. The committee observed 
that the proposed activity comes under the purview of EIA notification,2006 which 
requires prior..-E'::.C from MOE&F, GOI. The committee directed the proponent to obtain 
E.C. and then approach the Board for CFE.

In view of the above, the industry is requested to obtain E.C. and then approach 
the Board for CFE for expansion. 

No expansion or developmental work shall be carried out without obtaining 
Consent for Establishment (CFE) as per the notification dt. 23.12.1996 and 30.04.1999 
of the Board. 

Yours faithfully, p 

rJ. � A r 

�_!,NT CHIEF ENVIRONMENT AL ENGl�FE)
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S.No. Date of 
Issue 

Description of 
order 

Products Permitted Validity 
upto 

1. 23.07.1993 Consent to 
operate (CFO) 

Issued to M/s. Hindustan 
Polymers 

31.12.1993 

2. 14.05.1997 Renewal of 
CFO order dt. 
23.07.1993 

Issued to M/s. Hindustan 
Polymers 

31.12.1998 

3. 09.12.1998 CFE 
(expansion) 

Expandable polystyrene 
– 5000 TPA to 8500
TPA (issued to M/s. LG
Polymers India Pvt.
Ltd.)

-- 

4. 16.11.2001 CFE 
(expansion) 

Polystyrene – 160 TPD 
to 233.3 TPD & 
Expandable polystyrene 
– 28.3 TPD to 45.0 TPD
(Issued to M/s. LG
Polymers India Pvt.
Ltd.)

5 Years 

5. 08.05.2002 CFO (Separate 
orders under 
Water Act & 
Air Act) 

Polystyrene – 233.3 
TPD & Expandable 
polystyrene – 45.0 TPD 

31.12.2002 

6. 13.02.2003 CFO Polystyrene – 233.3 
TPD & Expandable 
polystyrene – 45.0 

31.12.2003 

7. 25.03.2004 CFO Polystyrene – 235 TPD 
& Expandable 
polystyrene – 45.0 TPD 

31.12.2006 

8. 08.05.2007 CFO Polystyrene – 235 TPD 
& Expandable 
polystyrene – 45.0 TPD 

31.12.2007 

9. 18.03.2008 CFE for 
(Change of 
product mix) 

Polystyrene – 235 TPD 
(Limited to 63000 TPA) 
& Expandable 
polystyrene – 45.0 TPD 
to 65 TPD 

5 Years 

10. 19.05.2008 CFO Polystyrene – 235 TPD 
& Expandable 
polystyrene – 45.0 TPD 
(Routine renewal of 

31.12.2009 

ANNEXURE - Z
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CFO order dt. 
08.05.2007) 

11. 04.01.2009 Amendment to 
CFO order dated 
19.05.2008 

Polystyrene – 235 TPD 
(Limited to 63000 TPA) 
& Expandable 
polystyrene – 65 TPD 
(Limited to 22000 TPA) 

-- 

12. 31.05.2010 CFE for 
expansion by 
increasing No. 
of working days 
per annum 
without 
increasing the 
daily production 
limit) 

Polystyrene* - 63000 
TPA (235 TPD) to 
80000 TPA (235 TPD) 
& Expandable 
polystyrene – 22000 
TPA (65 TPD) to 25000 
TPA (71.5 TPD) 
*Industry shall limit the 
per day production 
capacity of polystyrene 
to 235 TPD even after 
present expansion. 

5 Years 

13. 16.04.2011 CFO Polystyrene – 235 TPD 
(Limited to 63000 TPA) 
& Expandable 
polystyrene – 65 TPD 
(Limited to 22000 TPA) 
(renewal of CFO order 
dt. 04.01.2009) 

31.12.2011 

14. 17.12.2011 CFO expansion Polystyrene – 1700 TPA 
& Expandable 
polystyrene – 3,000 
TPA (for the capacities 
mentioned in the CFE 
expansion order dt. 
31.05.2010) 

30.06.2012 

15. 13.04.2012 CFO Polystyrene* - 80000 
TPA (235 TPD) & 
expandable polystyrene 
– 25000 TPA (71.5 
TPD) * Industry shall 
limit the per day 
production capacity of 
polystyrene to 235 TPD 
even after expansion. 

31.12.2013 
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16. 28.04.2012 CFE expansion Polystyrene from 235 
TPD (Limited to 80000 
TPA) to 253 TPD 
(87,000 TPA) 
Expandable polystyrene 
from 71.5 TPD (25,000 
TPA) to 100 TPD 
(35000 TPA) 

5 Years 

17. 22.05.2013 CFO 
(expansion) 

Polystyrene – 18 TPD 
(7000 TPA) & 
Expandable polystyrene 
– 28.5 TPD (10,000 
TPA) (CFO for 
expanded capacities vide 
order dt. 28.04.2012) 

31.12.2013 

18. 07.02.2014 CFE expansion Polystyrene – 253 TPD 
(87000 TPA) to 315 
TPD (1,10,000 TPA) 
Expandable polystyrene 
– 100 TPD (35,000 
TPA) 

5 Years 

19. 06.05.2014 Renewal of 
CFO order dt. 
13.04.2012 & 
22.05.2013 

Polystyrene – 253 TPD 
(Limited to 87,000 TPA) 
& Expandable 
polystyrene – 100 TPD 
(35,000 TPA) 

31.12.2014 

20. 12.11.2014 CFO for 
expansion of 
CFE order dt. 
07.02.2014 

Polystyrene – 62 TPD 
(Limited to 23000 TPA) 
Thus total polystyrene = 
315 TPD 

28.02.2015 

21. 25.11.2015 CFO (renewal) Polystyrene – 315 TPD 
(Limited to 1,10,000 
TPA) & Expandable 
polystyrene – 100 TPD 
(35,000 TPA) 

31.12.2016 

22. 24.10.2016 Auto renewal of 
CFO order dated 
25.11.2015 

Polystyrene – 315 TPD 
(Limited to 1,10,000 
TPA) & Expandable 
polystyrene – 100 TPD 
(35,000 TPA) 

31.12.2021 

23. 19.12.2016 CFE (Change of 
Product Mix) 

Polystyrene – 315 TPD 
to 313 TPD & 

7 Years 

400

TRUE COPY



Expandable polystyrene 
– 100 TPD to 102 TPD 

24. 19.01.2017 CFO (change of 
product mix) 

Polystyrene – 313 TPD 
(Limited to 1,09,000 
TPA) & Expandable 
polystyrene – 102 TPD 
(36,000 TPA) 

31.12.2021 

25. 04.05.2017 CFE 
(Engineering 
Plastics) 

Engineering Plastics – 
36.67 TPD 

7 Years 

26. 07.08.2017 Amendment to 
CFE order dt. 
22.4.2017 
(Deleting MoEF 
condition) 

Engineering Plastics – 
36.67 TPD 

-- 

27. 20.06.2018 CFO 
(Engineering 
Plastics) 

Engineering Plastics – 
36.67 TPD 

30.04.2023 

28. 27.12.2018 CFE (expansion 
– Engineering 
Plastics) 

Engineering Plastics – 
25.83 TPD 

7 Years 
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CONSENT ORDER FOR ESTABLISHMENT 

Order No. APPCB/VSP/VSP/109/CFE/HO/2014    Dt: 04.05.2017 

Sub: APPCB – CFE - M/s. L.G. Polymers India Pvt. Ltd., R.R. Venkatapuram, 
Visakhapatnam - Consent for Establishment (CFE) of the Board to manufacture 
additional product under Sec.25 of Water (P & C of P) Act, 1974 and Under Sec.21 
of Air (P&C of P) Act, 1981 - Issued - Reg. 

Ref: 1) Industry’s CFE application received through Single Desk Portal on 08.04.2017. 
2) R.O’s inspection report dt. 14.04.2017.

1. In the reference 1st cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to manufacture additional product with installed capacity as
mentioned below, with an additional project cost of Rs. 45.0 crores.

Sl. 
No. 

Name of the 
Products and 
By-products 

As per CFE order  
dt. 19.12.2016 

Proposed  Total capacity 

1 Polystyrene 313 TPD 
(1,09,000 TPA) 

---- 313 TPD 
(1,09,000 TPA) 

2 Expandable 
Polystyrene 

102 TPD 
(36,000 TPA) 

---- 102 TPD 
(36,000 TPA) 

3 Engineering 
Plastics 

---- 36.67 TPD 36.67 TPD 

2. As per the application, the above activity is to be located in the existing premises at R.R.
Venkatapuram, Visakhapatnam District.

3. The above site was inspected by the Environmental Engineer & Asst. Environmental
Engineer-III, Regional Office, Visakhapatnam A.P Pollution Control Board on 08.04.2017 and
observed that the site is surrounded by

North : Vacant Land 

South : Railway Track 

East : Green Belt of 30 Acres 

West : Gedda 

4. The Board, after careful scrutiny of the application, verification report of Regional Officer and
recommendations of the CFE Committee, hereby issues CONSENT FOR
ESTABLISHMENT TO MANUFACTURE ADDITIONAL PRODUCT Under Section 25 of
Water (Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is issued to
manufacture the products as mentioned at para (1) only.

5. This Consent order issued is subject to the conditions mentioned in the Annexure.

Phone: 23887500 

Website :www.appcb.ap.nic.in 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, 

SANATHNAGAR, HYDERABAD - 500 018 

 Single Desk Approval Ref Id : SDPCB008170050

Digitally Signed By B S S Prasad  (Member
Secretary\)
Date : 04-May-2017 16:53:41 IST
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6. This order is issued from pollution control point of view only. Zoning and other regulations 
are not considered. 
 

7. This order is valid for period of 7 years from the date of issue. 
 
Encl: Annexure         

    
 
 
  

                                 MEMBER SECRETARY 
 
To 
 
M/s. L.G. Polymers India Pvt. Ltd.,  
R.R. Venkatapuram,  
Visakhapatnam. 
info@lgpi.co.in 
 
 
Copy to: 1. The JCEE, Z.O., Visakhapatnam for information and necessary action. 
    2. The EE, R.O., Visakhapatnam for information and necessary action. 
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Annexure 
 

1. The proponent shall obtain Consent for Operation (CFO) from APPCB, as required Under 
Sec.25/26 of the Water (P&C of P) Act, 1974 and under sec. 21/22 of the Air (P&C of P) Act, 
1981, before commencement of the trail runs. 
 

2. The applicant shall provide separate energy meters for Effluent Treatment Plant (ETP) and Air 
pollution Control equipments to record energy consumed. An alternative electric power source 
sufficient to operate all pollution control systems shall be provided. 
 

3. The industry shall construct separate storm water drains and provide rain water harvesting 
structures. No effluents shall be discharged in to the storm water drains. 
 

Water: 
 

1.  The source of water is ground water and the maximum permitted water consumption is as 
following: 

 

S. No. Purpose As per CFE 
order   dt. 
19.12.2016 

Proposed  Total  

1. Industrial cooling, boiler feed. 325.00 KLD 30.00 KLD * 355.00 KLD 
2. Domestic purposes. 40.00 KLD 2.00 KLD 42.00 KLD 
3. Processing, whereby water gets polluted 

and pollutants are easily bio- degradable. 
---- ---- ---- 

4. Processing,  whereby  water  gets  
polluted  and  the pollutants  are  not 
easily bio-degradable. 

185.00 KLD ---- 185.00 KLD 

 Total  550.00 KLD 32.00 KLD 582.00 KLD 
 
Separate  meters  with  necessary  pipe-line  shall   be provided  for assessing the quantity of 
water  used  for  each of the   purposes mentioned above. 
 

 

2.  The maximum waste water generation  shall not exceed the following: 
 

Sl. 
No. Outlet Description As per CFE order   

dt. 19.12.2016 
Proposed  Total  

1. Process & washings 185.0 KLD ------   185.0 KLD 
2. Cooling blow down  18.0 KLD  5.0 KLD 23.0 KLD 
3. Boiler blowdown 10.0 KLD ------ 10.0 KLD 
4. Domestic 40.0 KLD 2.0 KLD 42.0 KLD 
 Total 253.0 KLD 7.0 KLD 260.0 KLD 

 

Treatment & disposal: 
 
 

Source of Effluent Treatment  Mode of final 
disposal 

Process washings  ETP (Phase – I): The 150 KLD ETP consists of 
equalization tank, neutralization tank, clarifier 
followed by sludge drying beds for treatment of 
wastewater generating from EPS Plant  
 

To ETP – II 

Waste water treated in 
ETP – 1 and boiler / 
cooling tower blow 
downs 

ETP (Phase – II): 250 KLD biological ETP 
consists of Collection tank, aeration tank, 
clarifier, chlorination tank, Duel filter system 
(activated carbon bed, and sand bed filter), 
Treated water sump 
 

On land for plantation 
/ Recycled for 
process washings 

Domestic The 40 KLD STP consists of Equalization tank, 
Aeration tank, tube settler, Clarified water tank, 
sludge hooding tank, Duel filter system (activated 
carbon bed, and sand bed filter). 

On land for plantation 
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3.  All the units of the ETP shall be maintained properly impervious to prevent ground water 
pollution.  
 

4.  The industry shall provide magnetic flow meters with totalisers at the inlet and outlet of ETP. 
 

5.  Floor washing shall be admitted into the effluent collection system only and shall not be 
allowed to find their way in storm drains or open areas.   All pipe valves, sewers, drains shall 
be leak proof.    
 

6.  The capacity of existing STP shall be increased to treat the domestic waste water generated 
(42 KLD). 

 
Air: 

 

7.  The Air pollution Control equipment shall be installed along with the commissioning of the 
activity and shall comply with the following for controlling air pollution.  

 

Existing: 
 

Sl. 
No 

Details of Stack     

1.  Attached to:  HIPS Oil 
Fired Heater 

GPPS Oil 
Fired Heater 

Oil fired Boilers 
– 2 Nos. 

DG Set 

2.  Capacity  
 

Capacity – 10 
Lakhs K.cal 

Capacity – 
12 Lakhs 

K.cal 

1 X 5 TPH   &  
1 X  8 TPH 

(Standby) 

4  X 1000 KVA &  
1 X 500 KVA   

3.  Stack height: 34 m 
 

30.5 m     33 & 34 m 21.65 & 10 m + 
21.65 m 

4.  Details of Air 
Pollution Control 
Equipment:  

----- --- Wet scrubber    
( 2no.s) 

 

 
8.  There shall not be any additional boiler / DG set / heaters from the proposed additional 

product. The existing air pollution control equipment shall be operated effectively to 
ensure compliance of stipulated emission standards. It is proposed to provide 
Degassing system consists of wet scrubber, Mist separator cum absorber followed by 
vent. 

 

9.  The industry shall implement adequate measures to control all fugitive emissions from the 
plant.  
 

10.  The proponent shall ensure compliance of the National Ambient Air quality standards notified 
by MoEF, GoI vide notification No. GSR. 826 (E), dated. 16.11.2009 during construction and 
regular operational phase of the project at the periphery. 
 
The generator shall be installed in a closed area with a silencer and suitable noise absorption 
systems.  The ambient noise level shall not exceed 75  dB(A) during day time and 70 dB(A) 
during night time. 
 

Solid Waste: 
 

11.  The proponent shall comply with the following with respect to disposal of solid waste even after 
proposed additional product: 

 

S. 
No. 

Name of the 
Hazardous waste 

As per CFE 
order   dt. 
19.12.2016 

Disposal Option 

1. ETP Sludge 100 TPA TSDF, Parawada, Visakhapatnam 
District for secured land filling 

2. Used / spent Oils 2.0 KLPA Authorised re-processor / recyclers 

3. 
Container & Container 
Liners  of Hazardous 
Waste & Chemicals  

2.0 TPA After complete detoxification, it shall be 
disposed of to outside Agencies. 
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12.  The proponent shall place the chemical drums and / or any drums in a shed provided with 
concrete platform only. The Platform shall be provided with sufficient dyke wall and effluent 
collection system. The industry shall provide containers detoxification facility. Container & 
Container liners shall be detoxified at the specified covered platform with dyke walls and the 
wash wastewater shall be routed to low TDS collection tank. 
 

13.  The following rules and regulations notified by the MoE&F, GoI shall be implemented. 
 

 a) Hazardous waste and other wastes (Management and Transboundary Movement) Rules, 
2016. 

 b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 
 c) Batteries (Management & Handling) Rules, 2010. 
 d) E-Waste (Management) Rules, 2016. 
 e) Construction and Demolition waste Management Rules, 2016. 

 

 

Other Conditions: 
 

14.  The industry shall obtain the clarification from the MoEF & CC regarding applicability of 
EIA Notification for the proposed additional product. If the Ministry clarifies that the 
industry does not require EC, the industry can start production of the additional 
product. Otherwise, the industry shall comply with the directions issued by the MoEF & 
CC. 
 

15.  Existing green belt shall be maintained all along the boundary & vacant spaces with tall 
growing trees with good canopy and it shall not be less than 33% of the total area. 
 

16.  Concealing the factual data or submission of false information/ fabricated data and failure to 
comply with any of the conditions mentioned in this order and attract action under the 
provisions of relevant pollution control Acts. 
 

17.  Notwithstanding anything contained in this conditional consent, the Board hereby reserves its 
right and power under Sec.27(2) of  Water  (Prevention  and Control of Pollution) Act, 1974  
and under Sec.21(4)  of Air  (Prevention and Control of Pollution) Act, 1981  to review any  or 
all the conditions imposed herein  and to make  such alternation  as deemed fit and  stipulate  
any  additional conditions or revoke the order in the interest of environment protection.  

 

18.  Any person aggrieved with this order may within thirty days from the date on which the order is 
communicated to him, prefer an appeal as per Andhra Pradesh Water Rules, 1976 and Air 
Rules, 1982, to the Appellate Authority constituted under Section 28 of Water (Prevention and 
Control of Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) 
Act, 1981. 

    
 
 

 MEMBER SECRETARY 
To 
M/s. L.G. Polymers India Pvt. Ltd.,  
R.R. Venkatapuram,  
Visakhapatnam. 
info@lgpi.co.in 
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AMENDMENT TO THE CFE ORDER 

Order No. APPCB/VSP/VSP/109/CFE/HO/2014       Dt: 07.08.2017 

Sub: APPCB - CFE - M/s. L.G. Polymers (I) Pvt. Ltd., R.R. Venkatapuram, 
Visakhapatnam - Amendment to the CFE order – Issued – Reg. 

Ref: 1) CFE order dt. 04.05.2017. 
2) Industry’s representation dt. 10.05.2017.
3) CFE Committee meeting held on 20.05.2017.
4) T.O. lr. dt. 03.06.2017.
5) Industry’s representation dt. 11.07.2017.
6) CFE Committee meeting held on 27.07.2017.
7) Industry’s representation dt. 27.07.2017.

In the reference 1st cited, the Board had issued CFE to the industry to manufacture additional 
product viz., Engineering Plastics as detailed below: 

Sl. 
No. 

Name of the 
Products and 
By-products 

As per CFE order  
dt. 19.12.2016 

Proposed  Total capacity 

1 Polystyrene 313 TPD 
(1,09,000 TPA) 

---- 313 TPD 
(1,09,000 TPA) 

2 Expandable 
Polystyrene 

102 TPD 
(36,000 TPA) 

---- 102 TPD 
(36,000 TPA) 

3 Engineering 
Plastics 

---- 36.67 TPD 36.67 TPD 

The Board issued above CFE order dt. 04.05.2017 incorporating the following “condition no. 14 
under other conditions”:  

“The industry shall obtain the clarification from the MoEF & CC regarding 
applicability of EIA Notification for the proposed additional product. If the Ministry 
clarifies that the industry does not require EC, the industry can start production of 
the additional product. Otherwise, the industry shall comply with the directions 
issued by the MoEF & CC.” 

In the reference 2nd cited, the industry requested the Board to delete above condition  as the MoEF 
& CC, GoI, New Delhi vide amendment to EIA Notification dt. 25.06.2014 had exempted 
manufacture of products from polymer granules from the purview of EIA Notification.   

In the reference 4th cited the industry was again requested to obtain the clarification from the MoEF 
& CC regarding applicability of EIA Notification before starting the construction work for the 
proposed additional product. If the Ministry clarifies that the industry does not require EC, the 
industry can start construction of the unit to produce additional product. Otherwise, the industry 
shall comply with the directions issued by the MoEF & CC, New Delhi. 

The industry vide reference 5th cited again requested to delete the above condition from the CFE 
order. 

The item was placed before the CFE Committee meeting held on 27.07.2017. The representatives 
of the project proponent attended the meeting. They have submitted a letter dt. 27.07.2017 and 
informed as following: 

Website :www.appcb.ap.nic.in  

ANDHRA PRADESH POLLUTION CONTROL BOARD 
D.No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada – 520010. 

B S S Prasad
Digitally signed by B S S Prasad 
Date: 2017.08.07 16:49:34 
+05'30'
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� The industry approached MoEF & CC, GoI, New Delhi on 22.06.2017 and met the 

concerned authority in IA division and appraised them about the conditions stipulated by 
the Board. 
 

� The officials of MoEF&CC opined that their process is simple homogenous mix and 
extrusion from Polymer Granules and additives are Minerals, used as fillers. Hence, does 
not attract EC. There is no effluent generation from the process and water is used only for 
cooling purpose. 
 

� No time limit has assured by the officials of MoEF due to their heavy workload for written 
clarification, as the file has to be circulated to Joint Secretary, IA-DIV, MoEF & CC, GoI, 
New Delhi.  
 

� Even though Engineering Plastic customers are away from Vizag location, their parent 
company considering this site due to availability of resources like land, power, skilled man-
power etc., and project can be completed within 9 months duration. EC clarification from 
MoEF may lead to inordinate delay of the project. 
 

� Copies of the consent orders of other Pollution Control Boards issued to similar type of 
industries are submitted and requested to delete the condition stipulated by the Board. 
 

After detailed discussions, the Committee opined that the process involved is formulation of 
different raw materials and recommended to delete the above condition stipulated in the earlier 
CFE order issued vide reference 1st cited.  
 
The Board after careful scrutiny of the representation of the unit and recommendations of the CFE 
Committee, hereby deletes the “condition no. 14 under other conditions” of CFE order issued 
vide reference 1st cited.  
 

� All other conditions mentioned in the orders issued vide reference 1st cited remain 
the same.  
        
   
          

       MEMBER SECRETARY  
To 
 
M/s. L.G. Polymers India Pvt. Ltd.,  
R.R. Venkatapuram,  
Visakhapatnam. 
info@lgpi.co.in 

                                                                                                  
 
Copy to: 1. The JCEE, Z.O., Visakhapatnam for information and necessary action.  
                2. The E.E., R.O., Visakhapatnam for information and necessary action. 
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Present: 

MINUTES OF THE 128
th 

MEETING OF STATE EXPERT APPRAISAL COMMITTEE (SEAC), A.P., 

HELD ON 20
th

, 215

\ 22
nd 

& 23
rd 

June 2019 AT VIJAYAWADA, A.P. 

The following members were present: 

1. 
Dr. V.S.R.K.Prasad 

Visakhapatnam 
Chairman 

2. 
Sri. BSS Prasad, I.F.S. 

Special Invitee 
Chairman, APPCB 

3. 
Prof. S. Bala Prasad 

Member 
Visakhapatnam 

4. Prof.B.V.Sandeep( Retd.) Member 
Visakhapatnam

5. Prof. P. Jagannadha Rao Member 
Visakhapatnam

6. Dr.Pulipati King Member 

Visakhapatnam

7. 
Sri. V. Veda Kumar, 

Member 
Hyderabad 

).. c 1- n > '\1 

8. 
Dr. M. Bullaiah, IFS(Retd.) 

Member 
Hyderabad 

9. 
Prof.K.Seshaiah 

Member 
Tirupati 

10. 
Prof. KVG Murali Krishna 

Member 
Kakinada. 

11. 
Dr. G.Devala Rao 

Member 
Vijayawada 

12. 
Prof. K. Kameswara Rao( Retd.) 

Member 
Visakhapatnam 

13. 
Prof. Y.Venkateswara Rao ( Retd.) 

Invitee 
Visakhapatnam 

128'" SEAC AP 20-23 June 2019 
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120th SEIAA, A.P. 

MINUTES OF THE 120th MEETING OF THE 
STATE LEVEL ENVIRONMENT IMPACT 

ASSESSMENT AUTHORITY (SEIAA), 
ANDHRA PRADESH  

HELD ON 09th& 10thJULY 
AT VIJAYAWADA 

A.P. 

ANNEXURE - GG 420
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Road Metal &Boulders15,000.00TPA, duly stipulating a condition that the 
project proponent shall maintain the setback distance 7.5 meters buffer zone all 
around the mine lease area for greenbelt development and other conditions are to 
be fulfilled. The project proponent shall allocate sufficient funds for 
implementation of CSR activities as committed by the representative along with 
the EMP. The avenue plantation with tall plants, of at least 1.5m height, for 1 
km length of the approach road on either side of the road is to be developed and 
maintained. 

Decision of SEIAA:   Agreed with recommendation of the SEAC, A.P. 
 

120.48 M/s. LG Polymers India Pvt. Ltd., at Sy. No.s 29 to 45, 83/1 and 83/3, Industrial 
Zone, RR Venkatapuram Village, PendurtiMandal, Visakhapatnam District, 
Andhra Pradesh. 

( SIA/AP/IND2/24597/2018) 

 Recommendations of the SEAC on  21.06.2019 

Category :  
The representative of the project proponent and their consultant M/s. Team Labs 
& Consultants have attended the meeting and presented their proposal. 

The project proponent has informed that they have filed their application to the 
SEIAA , A.P. instead of filling to the  MoEF&CC as their project comes under 
Category 'A' and requested to transfer the file to MoEF&CC. 

The committee recommended to transfer this proposal to the MoEF&CC, 
Government of India, New Delhi for further processing. 

Decision of SEIAA:   Agreed with recommendation of the SEAC, A.P. 
 

120.49 1.27 Ha. Road Metal & Building Stone of Sri P. Ramana Murthy at Sy . No. 
223, Rapaka Village, PonduruMandal, Srikakulam District, Andhra Pradesh 

( SIA/AP/MIN/36087/2019) 

 Recommendations of the SEAC on  21.06.2019 

Category : B2 
 
The project proponent and RQP have attended the meeting. 

The committee recommended for issue of Environmental Clearance to this 
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of Environment, Forests & Climate Change,
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamavari Street, Kasturibaipet, Vijayawada-520010_____

By Speed Post

Lr No. SEIAA/VSP/IND/VIQ/04/2018/971- Dt:12.08.2019

To
The Joint Director, Impact Assessment Division, 
Government oflndia,
Ministry of Environment, Forest and Climate Change, 
3rd Floor, Prithvi-Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi-110003

Sir,
,v_. SEIAA, A.P. - M/s. LG Polymers India Pvt. Ltd., at Sy. Nos. 29 to 45, 83/1 

and 83/3, Industrial Zone, RR Venkatapuram Village, Pendurti Mandal, 
Visakhapatnam District, Andhra Pradesh - Terms of Reference (TOR) - 

Transfer of application to MoEF&CC as the proposed project comes under 

Category A’- Reg.

Ref: Your application received through online on 

(SIA/AP/IND2/24597/2018).

Sub:

10.05.2019

In continuation of the above, it is to inform that your application was examined by 

the State Expert Appraisal Committee (SEAC) in its meeting held on 21.06.2019.

Category: B2
The representative of the project proponent and their consultant M/s. Team Labs & 

Consultants have attended the meeting and presented their proposal.

The project proponent has informed that they have fded their application to the 

SEIAA, A.P. instead offilling to the MoEF&CC as their project comes under Category 'A' 
and requested to transfer the file to MoEF&CC.

The committee recommended to transfer this proposal to the MoEF&CC, Government 
of India, New Delhi for further processing

The issue was placed before the SEIAA in its meeting held on 09.07.2019 and the 

Authority agreed with recommendations of the SEAC, A.P.

This is for information.
Sd/- Sd/-

CHAIRMAN, 
SEIAA, A.P.

MEMBER, 
SEIAA, A.P.

/ / T.C.F.B.O / /

ENGI (EC)^SENIOR ENVIRONMEN

Copy to: M/s. LG Polymers India Pvt. Ltd., SyTNo. 1 to 46 at Venkatapuram Village & 

Sy. No. 77 to 83, 111 to 118 at Venkatapuram Village, Pendurti Mandal, Visakhapatnam 

District, Andhra Pradesh for information. You are also requested to submit the application 

to MoEF&CC directly through online under Category ‘A’ project.
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33rdEAC (Violation) 18th – 19th May, 2020_Agenda Page 1 of 38

33rdmeeting of Expert Appraisal Committee for the proposal involving 
violation of  EIA Notification to be held on 18th–19thMay, 2020 

REVISED AGENDA 

Instructions: Project Proponents are requested to strictly follow the following instructions: 

1. Brief and presentations and other requisite documents (Annexure I to XII as applicable) are advised
to email to the EAC/Ministry so that the EAC shall examine before start of EAC meeting, scheduled to be
held on 18th – 19th, 2020through Video Conferencing only.

2. It is requested that the project proponent or his/her authorized representative should
participate the presentation meeting of EAC through Video Conferencing only (preferably not
more than two representatives) who can make a presentation on their behalf on the salient
features of the project, the related environmental issues, proposed Environmental Management
Plan and also respond to the queries/suggestions of the Committee.

3. NIC, MoEFCC will moderate the Video Conferencing meeting. The Guidelines related to
connecting VC is annexed herewith (Annexure XIII). PP will be ready before 10 minutes of the
slot allowed to them. If any problem faced please contact Mr Kamal, Moderator, NIC (Mobile No.
8800225087, email- support-ipb@nic.in).

4. Kindly prepare/make the presentation before the EAC. Copy of Presentation, Brief and Annexure in
word format as applicable shall be forwarded to the EAC/Ministry latest by May12, 2020 through
email.Failing which the Committee will not consider the project.

Day 1: 18thMay, 2020 

Time:  11.00 AM to 4.30 PM 

33.1. Opening remarks of the Chairman 

33.2. Confirmation of the minutes of the 32nd meeting held on 22nd-23rd April, 2020 at Indira 
ParyavaranBhawan, JorBagh Road, New Delhi 

33.3. Proposal for consideration 

S. No. Proposal 

33.3.1 

(Slot 11:00 AM to 
12:30 PM) 

Proposed manufacturing unit of bulk drugs and intermediates at Plot 
No.E12,Chincholi MIDC, TalukMohol, District Solapur (Maharashtra) by 
M/sSreeKartikeyaKameshwari Industries – Further consideration for 
Environmental Clearance 

[IA/MH/IND2/110313/2018 dated 14.10.2018] [F. No. 23-130/2018-IA.III 
] 

33.3.2 

(Slot  12:30 AM to 
1:30 PM) 

Expansion of Grain based Distillery from 25 KLPD to 60 KLPD at Sy. No. 
284 (B),Subhash Nagar, Village Gaurgaon, TalukaKallamb, District 
Osmanabad(Maharashtra) by M/s Adlers Bio-Energy Limited - Terms of 
Reference  

[F. No. J-11011/422/2011-IA.II(I) ] 

ANNEXURE - LL
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(Slot  1:30 PM to 
2:30PM) 

Lunch Break 

33.3.3 
(Slot  2:30 PM to 

3: 30 PM) 

Marble mining project (ML Area 51.0109 Ha) at Villages Zarivav, 
Khokharbilly, Koteshwar&Chikla,TehsilDanta, District Banaskantha 
(Gujarat) by M/s Hindustan Marble Pvt. Ltd. –Re-consideration for 
Terms of Reference  

[IA/GJ/MIN/66906/2017 dated 23.07.2017] [F. No. 23-173/2018-IA.III (V) 
] 

33.3.4 
(Slot  3:30 PM to 

4: 30 PM) 

Discussion on any other item with permission of the Chair. 

Day 2: 19th May, 2020 Time:  12.00 AM to 5.30 PM 

 
33.4.1 

 
(Slot- 12:00 AM to 

12:45 PM) 

Proposed expansion of Insecticide (Insecticide Active Ingredients) 
production plant at Brahmanpara, P.O. & P.S. - Haripal, District Hooghly, 
west Bengal by M/s Solex Chemicals Pvt. Ltd. –Terms of Reference  

[IA/WB/IND2/70221/2017] [F. No. J-11011/511/2017-IA-II(I) ] 

33.4.2 
 

(Slot- 12:45 PM to 
1:30 PM) 

Sponge Iron Plant (4X100 TPD), Induction furnace (2×12T +1X12T), 
Rolling Mill (90,000 TPA) and 18 MW power plant [6 MW WHRB, 2 
MW Coal char based and 10 MW Coal based] of M/s Jharkhand Ispat 
Private Limited located at Hesla, P.O. Argada, District Ramgarh, 
Jharkhand – Terms of Reference 

 [F. No. J-11011/41/2013-IA.II(I)] 
(Slot  1:30 PM to 

2:00 PM) 
Lunch Break 

33.4.3 
 

(Slot- 2:00 PM to 
2:45 PM) 

Kadadiha China Clay Mine of M/s Jagdish Mines & Metals Pvt. Ltd. For 
exploration of China Clay occurring in the ML area of 367.058 Ha located 
at villages Kadadiha No.26, Khandabandha No. 43, Kudarbisida No.45 
and Rugudi No. 44, TehasilJashipur, District Mayurbhanj, Odisha - 
Terms of Reference  

[IA/OR/MIN/73975/2018 dated 04.04.2018] [F. No.23-233/2018-IA.III 
(V) ] 

33.4.4 
 

(Slot 2:45 PM to 
5.00 PM) 

Manufacturing of Polystyrene and Expandable polystyrene total capcity 
(from 415 TPD to 655 TPD) by M/s. LG Polymers India Pvt. Ltd.located 
at Village RR Venkatapuram Village, Pendurti Mandal, Visakhapatnam 
District, Andhra Pradesh–Terms of Reference 

[F. No. J-11011/113/2020-IA-II(I)] 
33.4.5 

(5.00 PM to 5.30 
PM) 

 

Discussion on any other item with permission of the Chair. 

 

430

TRUE COPY



 
33rdEAC (Violation) 18th – 19th May, 2020_Agenda Page 3 of 38

 
Important Note: 
 

1. The project proponents are requested to send the project details prescribed format in 
Annexure (I-XII), as per applicability (in word format only). Specifically, Annexure-XI or 
XII is mandatory for EC application. 
 

(i) The project proponents should submit the Form-1, Pre-feasibility report for TOR along with other 
requisite documents,Environment Impact Assessment Report,Form - 2 for EC application, 
public hearing report, queries subsequently raised by the Ministry, if anyincluding details of the 
court matters/Orders of the Court pertaining to the project if any, in original, duly signed by the 
company authorized signatory for Environmental Clearance, well in advance before meeting to 
Ministry’s project section or utmost at the time of presentation, without which the proposal will 
not be considered. 
 
Note:Submit a copy of each of above documents - Hard and Soft Copies (Pen Drive) to the 
Member secretary, Violation (Note: Not by Name) by speed post so as to reach well in time. 
Soft copies of above shall also be emailed atkodali.rk@gov.in, mohit.saxena@gov.inand 
mefcc.ia3@gmail.com 
 

(ii) Compliance Report from Regional Office, MoEF&CC (Applicable for projects already having 
EC). 

 

(iii)The above all documents are required to be forwarded to the Chairman/Members of the Expert 
Appraisal Committee along with soft copy. 

 
2. All the documents including the hard copy of the presentation material should be legible and 

printed on both sides on ordinary paper. In case the members of the Expert Appraisal 
Committee do not receive the proposals/documents before the meeting, the Committee will 
not consider the project.  
 

3.  The Project Proponent or his or her authorized representative /consultant should avoid delivery of 
documents by hand and seeking meeting with Chairman/Members. Members are also requested to 
discourage/ avoid the meeting with the PP/ consultants.  
 

4.  Further, it is requested that the project proponent or his/her authorized representative should 
attend the presentation meeting of EAC. They may also depute senior officers from the company 
(preferably not more than two representatives) who can make a presentation on their behalf on the 
salient features of the project, the related environmental issues, proposed Environmental 
Management Plan and also respond to the queries/suggestions of the Committee. 
 

5. Any changes/modification with respect to the Agenda, Venue etc., would be indicated in 
Ministry’s website. You are also requested to keep track of the status of your project from the 
Ministry/s Website i.e., www.envfor.nic.in / www.envclearance.nic.in.  
 

6. Kindly send a brief write up/executive summary of 1-2 pages (in Word Format 
only),KML/Shape fileto the Member Secretary at kodali.rk@gov.in, mohit.saxena@gov.inand 
mefcc.ia3@gmail.com and the project details in the enclosed formats (Annexure-I to XII as 
applicable)by 11. 04.2020. Kindly indicate the agenda no. in the e-mail and also on the first page 
of the documents circulated during the meeting.  
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7. No consultant is permitted into the meeting who has no accreditation with Quality Council of 

India (QCI)/National Accreditation Board of Education and Training (NABET) according to the 
MoEF OM dated 2nd December, 2009. 
 

8. Important note: Submission of Affidavit with respect to Hon’ble Supreme Court order 
dated 02nd August, 2017, letter of intent for mining lease and certified production details 
from DMG is compulsory during EAC meeting for non-coal mining projects. 
 

9. The Consultant shall include an undertaking in the EIA report that the prescribed TOR have 
been complied with and that the data submitted is factually correct and also an undertaking 
shall be submitted owning the contents (information and data) of the EIA report. 
 

10. Number of persons allowed for submission before EAC will be not more than five, including 
twofrom Project proponent, two from accredited consultant and one for assistance to the team. 
 

11. EIA Coordinator, who has prepared EIA/EMP report, shall present before EAC during 
presentation. 
 

12. As per the compliance to the recommendations of CAG vide OM No. J-11013/71/2016-IA.I(M) 
dated 25th October, 2017, the following may ensure: 
 

(i) Break-up of the capital and recurring cost of the EMPs along with the timeline for 
incurring the capital cost. 

(ii) Details of the name and number of posts to be engaged by the project proponent for 
implementation and monitoring of environmental parameters should be submitted. 

(iii) An undertaking as part of the EIA report from Project proponent, owning the contents 
(information and data) of the EIA report with the declaration about the contents of the EIA 
report pertaining to a project have not been copied from other EIA reports. 
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List of the Members 
 

  
1. Dr. S.R. Wate, Director (Retired), National Environmental Engineering Research Institute, 

Nagpur; E-mail: satishwate@gmail.com 
 
2. Dr. G.V. Subrahmanyam, Advisor (Retired), MoEFCC, C-22, KendriyaVihar, Sector 51, Noida – 

201301; E-mail: sv.godavarthi@gmail.com 
 
3. Dr. A.L. Ramanathan, Professor, School of Environmental Sciences, Jawaharlal Nehru University, 

New Mehrauli Road, New Delhi – 67; E-mail: alrjnu@gmail.com 
 
4. Dr. M.V. Ramana Murthy, Advisor, ICMAM, NIOT Campus, Pallikarai, Chennai - 600 100; E-

mail: ramana2865@gmail.com 
 
5. Shri K Gowarappan, Plot No. 6, Ganesh Avenue, II Street, Sakthi Nagar, Porur,Chennai – 600116; 

E-mail: gowrappanmail@gmail.com 
 
6. Dr.Dilip S. Ramteke, Scientist (Retired), NEERI,  64-B, AdhyapakLayout, Behind 

AnusayaMangalKaryalya, Near Hingana T Point, Nagpur - 440 036; E-mail: 
dsramteke@rediffmail.com 

 
7. Dr.PoonamKumria, Professor, Geography Department, Miranda House, University of Delhi, Delhi 

– 7; E-mail: poonamkumria@yahoo.co.uk 
 
8. Dr. Bharat Jain, Dy. Chief Engineer (Retired), GIDC Gujarat Cleaner Production Centre, 

UdyogBhavan, Gandhinagar – 11; E-mail: jain.bharat1953@gmail.com 
 
9. Dr.SubrataMaity, Professor (Retired), BCKV (Agriculture University), B2/210 Kalyani, Nadia - 

741235 (West Bengal); E-mail: subrata.maity@gmail.com 
 

10. ShriAshokAgrawal, 405, Sector-31, Gurugram - 122 001 (Haryana); E-mail: 
ashok_bdk@yahoo.com 

 
11. Shri Raghu Kumar Kodali, Scientist F, Ministry of Environment, Forest and Climate Change, 

Indira ParyavaranBhawan, 5th Floor, Vayu Wing, JorBagh Road, Aliganj, New Delhi -3; E-mail: 
kodali.rk@gov.in (Don't Send Hard copy to Member Secretary) 
 
(Note: Please send Hard copy (documents) to) : Section Officer, IA-III Section, Ministry of 
Environment, Forest and Climate Change, Indira ParyavaranBhawan, 6th Floor, Akash Wing, 
JorBagh Road, Aliganj, New Delhi -3) 
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Minutes of 33rdmeeting of Expert Appraisal Committee for the proposal involving violation of 
EIA Notification, 2006 held on 18th - 19th May, 2020 through video conferencing 
Day 1: 18th May, 2020 
Time: 11.00 AM to 04:30 PM 

33.1. Opening remarks of the Chairman 
33.2. Confirmation of the minutes of the 32ndmeeting held on 22nd- 23rd  April, 2020 at Indira 
ParyavaranBhawan, JorBagh Road, New Delhi 
33.3 Proposal for consideration 
33.3.1 Proposed manufacturing unit of bulk drugs and intermediates at Plot No. E12, Chincholi 

MIDC, Taluk Mohol, District Solapur (Maharashtra) by M/s Sree Kartikeya 
Kameshwari Industries Further consideration for Environmental Clearance 

[IA/MH/IND2/110313/2018 dated 14.10.2018] [F. No. 23-130/2018-IA.III] 
Details submitted by the Project Proponent 
i. The Project Proponent and the Accredited Consultant M/s. Equinox Environments (I) Pvt. Ltd.

made a detailed presentation on the salient features of the project and informed that:
ii. The proposal is for Environmental Clearance (EC) to the proposed project ofestablishment of

Bulk Drugs and Intermediates Manufacturing Unit at Plot No. E-12,Chincholi MIDC, Tal:
Mohol, Dist: Solapur, Maharashatra by Sree Kartikeya Kameshwari Industries (SKKI).

iii. Standard ToR has been issued by Ministry vide letter no. 23-130/2018-IA-III (V) dated20thJuly,
2018.

iv. All Bulk Drugs and Intermediates Manufacturing Industry are listed at S.N. 5 (f) ofSchedule of
Environmental Impact Assessment
of General Condition i.e. the Great Indian Bustard (GIB)Sanctuary is located within 5 Km of the
project area. Hence, the project is appraised atCentral Level by Expert Appraisal Committee
(EAC) as category A as per Ministry ofEnvironment, Forest & Climate Change Notification No.
S.O. 1598 (E), dated25.06.2014.

v. Total plot area acquired by industry is 2.405 Ha.
vi. Industry will develop an area of 0.88 Ha under green belt during establishment ofproposed

project which accounts for 36 % of total plot area.
vii. The estimated cost for proposed project is Rs.5.28 Crores. Total capital costearmarked towards

environmental pollution control measures is Rs. 2.3 Crores and theRecurring cost (operation and
maintenance) will be about Rs. 0.45 Crores per annum.

viii. Total Employment is of 100 persons as direct as well as indirect under proposed SKKIproject.
Industry proposes to allocate Rs.0.15 Crores @ of 2.84 % of total investmenttowards Corporate
Environmental Responsibility.
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12. Applicability of General Condition & Status of SEIAA: 
Applicability of General Condition: 

1. Protected areas notified under the Wildlife (Protection ) Act, 1772 :  Nil, Not applicable  
2. Critically Polluted Areas as identified by CPCB : Nil, Not applicable  
3. Eco Sensitive Areas  as notified under section 3 of the E (P) Act, 1986 : Nil, Not applicable  

Inter State Boundaries and Inter International Boundaries: Yes, Inter State Boundary with 
Jharkhand State at 9.0 Kms in the WNW of Project Site. 

13. Aravalli/Doon Valley/ Western Ghats/Eco-Sensitive area: 
 
The project area does not fall under Aravalli / Doon Valley/ Western Ghats/Eco-Sensitive area.  
 
14. Project Cost & Employment: 
Estimated Project Cost: The capital cost of the project is Rs.154.551 Lacs. The capital cost covers the 
expenditure incurred towards Exploration, Mine development already done and proposed, cost involved 
towards land, building, infrastructure, plant and machineries, statutory dues etc.  
Cost towards Environmental Control: The capital cost and recurring cost (per annum) for the 
environmental facilities is Rs. 34.00 lacs. 
 
Employment: Total requirement of employment is 188 numbers. Out of them, 18 numbers are 
Management & Supervisory Personnel category and 170 numbers are Workers (Skilled/Semi-
skilled/Un-skilled) categories. 
Observations and recommendations of 12th EAC meeting held on 28th-29th August 2018:  
Proponent requested to defer the proposal. 
Observations and recommendations of 32nd EAC meeting held on 22nd -23rd April, 2020 

 
Project Proponent did not attend the meeting. 

 
Observations and recommendations of 33rdEAC meeting (present meeting) held on 18th -19th May, 
2020  
Proposal was not discussed on technical aspect by the EAC as PP has not submitted the valid mining 
lease documents. EAC therefore deferred the project for submission of following: 

 
1. Valid mine lease document/LOI. 
2.  
3. Hard copies of all the documents duly signed be submitted to the Ministry 
4. Past certified production details including silica sand and calcined clay. 
5. Details of plantation including spacing, location, period may be mentioned. 

 
33.4.4 Manufacturing of Polystyrene and Expandable polystyrene total capacity (from 415 TPD to 

655 TPD) by M/s. LG Polymers India Pvt.Ltd. located at Village RR Venkatapuram 
Village, Pendurti Mandal, Visakhapatnam District, Andhra Pradesh Terms of Reference 
[F. No. J-11011/113/2020-IA-II(I)] 
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The Expert Appraisal Committee (EAC)discussed 
Notification 14th March 2017 for manufacturing of Polystyrene and Expandable polystyrene (total 
capacity from 415 TPD to 655 TPD) by M/S LG Polymers India Pvt. Ltd, Visakhapatnam, AP. The 
committee noted that the instant agenda was for expansion of Polystyrene and Expandable Polystyrene 
from 415 TPD to 655 TPD. However, EACin view of the recent incident, decided to appraise the project 
for its existing capacity of 415 TPD only,operating without obtaining prior Environmental Clearance 
(EC)as per the EIA Notification 2006 and as amended thereof, since 2008. Further, the Committee also 
noted that the PP had carried out change in product mix in the existing facility which also requires prior 
EC as per EIA Notification 2006. 
 
The committee also noted that initially the project proponent submitted the proposal (ToR application) 
804 (E) dated 14.03.2017. However, SEIAA, AP transferred the proposal to MoEF&CC vide letter 
dated 07.01.2020, considering it as category A project and same was received in the Ministry on 
17.03.2020.  
 
The committee during the deliberations also considered the accident due to leakage of styrene gas that 
occurred on 7th May 2020 at 2.40 AM due to which 12 people reported to have died and about 580 
people were admitted in various hospitals.  
 
Further, the committee also have taken into cognizance the suo-moto action initiated by the Honourable 
NGT, the cases being heard in the Honourable High Court of AP, NHRCand the committees constituted 
by the various authorities to investigate into the accident and post-accident scenario. 
 
Recommendations of EAC 
 
The committee after detailed deliberations and thorough examination of the proposal apart from 
considering the above facts, recommends  the instant proposal to  be deferred till the outcome of 

 Committees constituted by NGT, MOEFCC, 
Gov. of AP, NDRF, CPCB, NDMA and NEERI is  made available to the committee for facilitating 
proper appraisal of the project which will be restricted to existing production capacity (415 TPD )as 
mentioned above being operated without Prior EC. 
 
33.4.5 Discussion on any other item with permission of the Chair.  
33.4.5.1  

Press Enclave Marg, Sheikh Sarai, Phase-II, New Delhi by M/s Pushpawati Singhania 
Hospital & Research Institute - Environmental Clearance [IA/DL/MIS/85531/2018 dated 
20.12.2018] [F. No. 23-134/2018-IA.III (V)] 

 EAC observed that earlier the proposal was considered in the 27th meeting held during 31.10.2019 -
01.11.2019. EAC in the 27th meeting recommended the proposal for grant of Environmental Clearance 
subject to compliance of specific as well as standard environmental conditions applicable to the project. 
EAC in the said meeting recommended for an amount of Rs. 10,791,000 /- towards Remediation plan 
and Natural and Community Resource Augmentation plan to be spent within a span of three years 
towards the activities proposed under the environmental components. 

 
EAC observed that above proposal is referred back to violation sector by the Infra sector for 
reconsideration on the number of the activities proposed under remediation as well as natural and 
community resource augmentation plan. Accordingly, PP was advised to submit the limited number of 
activities under remediation as well as natural and community resource augmentation plan but focussed 
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From: Bhargava, PSS
Sent: Monday, 9 November 2020 10:57 AM
To: 'raysatyalipsu@gmail.com'
Cc: Berry,Anuj; Safaya, Chaitanya; Chakraborty, Abhik; Agrawal, Aryan; @SAM Project 

Vizag
Subject: OA No. 73 of 2020, National Green Tribunal (Principal Bench, New Delhi) | Service 

of response on behalf of LG Polymers India Pvt. Ltd [SAM-DELHI.FID1197555]

Dear Satyalipsu Ray,  

Good morning.  

This is with reference to the captioned matter. 

We appear on behalf of LG Polymers India Pvt. Ltd (LGPI). 

As directed by the Hon’ble Supreme Court of India vide order dated 29.10.2020 in CA No. 2665 of 2020 and 2816 of
2020, a response is being filed on behalf of LGPI to the reports dated 17.05.2020 and 28.05.2020 of the committee
appointed by the Tribunal vide its order dated 08.05.2020. 

The response on behalf of LGPI (in two volumes) to the aforementioned reports is available for download at the following
link: 

[https://amsshardul.sharefile.com/d-s1bf850adebf443e] 

Please treat this email as service on behalf of LGPI.  

Thanks & regards, 

P S S Bhargava 
(on behalf of Mr. Anuj Berry, 
Shardul Amarchand Mangaldas & Co,  
Advocates for LG Polymers India Pvt. Ltd) 

PSS Bhargava 

Associate 

Shardul Amarchand Mangaldas & Co 

Advocates & Solicitors 
Amarchand Towers, 216 Okhla Industrial Estate, Phase III, New Delhi ‐ 110 020, India

T  +91 11 41590700, 40606060  Ext. 4256 F: +91 11 2692 4900

M  +919205984228

E  pss.bhargava@AMSShardul.com
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From: Bhargava, PSS
Sent: Monday, 9 November 2020 10:53 AM
To: 'advrajkumar@gmail.com'; 'adv_rajkumar@yahoo.com'
Cc: Berry,Anuj; Safaya, Chaitanya; Chakraborty, Abhik; @SAM Project Vizag; Agrawal, 

Aryan
Subject: OA No. 73 of 2020, National Green Tribunal (Principal Bench, New Delhi) | Service 

of response on behalf of LG Polymers India Pvt. Ltd [SAM-DELHI.FID1197555]

Dear Sir,  

Good morning.  

This is with reference to the captioned matter. 

We appear on behalf of LG Polymers India Pvt. Ltd (LGPI). 

As directed by the Hon’ble Supreme Court of India vide order dated 29.10.2020 in CA No. 2665 of 2020 and 2816 of
2020, a response is being filed on behalf of LGPI to the reports dated 17.05.2020 and 28.05.2020 of the committee
appointed by the Tribunal vide its order dated 08.05.2020. 

The response on behalf of LGPI (in two volumes) to the aforementioned reports is available for download at the following
link: 

[https://amsshardul.sharefile.com/d-s1bf850adebf443e] 

Please treat this email as service on behalf of LGPI.  

Thanks & regards, 

P S S Bhargava 
(on behalf of Mr. Anuj Berry, 
Shardul Amarchand Mangaldas & Co,  
Advocates for LG Polymers India Pvt. Ltd) 

PSS Bhargava 

Associate 

Shardul Amarchand Mangaldas & Co 

Advocates & Solicitors 
Amarchand Towers, 216 Okhla Industrial Estate, Phase III, New Delhi ‐ 110 020, India

T  +91 11 41590700, 40606060  Ext. 4256 F: +91 11 2692 4900

M  +919205984228

E  pss.bhargava@AMSShardul.com
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From: Bhargava, PSS
Sent: Monday, 9 November 2020 10:56 AM
To: 'sreyas.tvsr@gmail.com'
Cc: Berry,Anuj; Safaya, Chaitanya; Chakraborty, Abhik; Agrawal, Aryan; @SAM Project 

Vizag
Subject: OA No. 73 of 2020, National Green Tribunal (Principal Bench, New Delhi) | Service 

of response on behalf of LG Polymers India Pvt. Ltd [SAM-DELHI.FID1197555]

Dear Sir,  

Good morning.  

This is with reference to the captioned matter. 

We appear on behalf of LG Polymers India Pvt. Ltd (LGPI). 

As directed by the Hon’ble Supreme Court of India vide order dated 29.10.2020 in CA No. 2665 of 2020 and 2816 of
2020, a response is being filed on behalf of LGPI to the reports dated 17.05.2020 and 28.05.2020 of the committee
appointed by the Tribunal vide its order dated 08.05.2020. 

The response on behalf of LGPI (in two volumes) to the aforementioned reports is available for download at the following
link: 

[https://amsshardul.sharefile.com/d-s1bf850adebf443e] 

Please treat this email as service on behalf of LGPI.  

Thanks & regards, 

P S S Bhargava 
(on behalf of Mr. Anuj Berry, 
Shardul Amarchand Mangaldas & Co,  
Advocates for LG Polymers India Pvt. Ltd) 

PSS Bhargava 

Associate 

Shardul Amarchand Mangaldas & Co 

Advocates & Solicitors 
Amarchand Towers, 216 Okhla Industrial Estate, Phase III, New Delhi ‐ 110 020, India

T  +91 11 41590700, 40606060  Ext. 4256 F: +91 11 2692 4900

M  +919205984228

E  pss.bhargava@AMSShardul.com
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